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mE 
PARLIAMENTARY DEBATES 
(Part I--Questions and Answers) 

OFFICIAL REPORT 

!07 

PARLIAMENT OF INDIA 
Friday, 4th August, 1950 

The House met at a Quarter to 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

MEMBERS SWORN 

Shri Kr;shnakant Vyas (Madhya 
Bharat). 

Dr. Devi Singh (Madhya Bharat). 

Shri Murlidhar Ghule (Madhya 
Bharat). 

Shri Trimbak Damodar Pustake 
(:\Jadhy!\ Bharat). 

OIL\L ANSWEHS TO QUESTIONS 

" PBBNTlCE " TRAINER .Amc1uFT 

*189. Shri Sidhva: (a) Will the 
Minister of Industry and Supply 
be p!eased to state whether it is a fact 
that the Hindusthan Aircraft Ltd., 
have constructed the first .. Prentice" 
trainer aircraft? 

(b) If so, has that aircraft been 
successful and what was the cost of 
constructing it? 

(c) What are the future plans of 
Government for the construction of 
such aircraft? 

208 

The )(inister of Indusfly and Sup-
ply (Shri )(&b.~b): (a) to (c). The 
Hindustan Aircraft Ltd., have so far 
assembled 15 and manufactured five 
"Prentice" trainer aircraft. Out of 
the 15 assembled aircraft, twelve 
have undergone production test flight 
of which nine have been finally a,c-
ce:)ted by Government Aeronautical 
Inspection Department. The re-
maining three are awaiting final ac-
ceptance. The manufactured ones 
have not yet been test flown, as they,,-
are to be fitted with modified springs 
which are expected from U. K. in a 
few days. 

The cost of the assembled aircraft 
would be actual cost plus 7i per cent. 
profit basis. The actual figures have 
not been calculated. The cost of the 
manufactured airc.raft will be deter-
mined after 15 such aircrafts are 
m:lnufaetured. 

The present "Prentice" aircraft 
programme is to assemble 20 ai.rcra£t 
and manufaeture 64 from raw 
materials within the next two years. 
Two other types of trainer aircraft 
are also beir:g deve!oped at Hindus-
tan Ai.rcraft; Ltd., and the pro-
gramme of their production will be 
finalised after the -prototypes have 
been built and test flown. 

Shri Sidhva: May I know whether 
these were only assembled here, or 
the engines of some aircraft were 
manufactured in the Hindustan Air-
craft Factory? 
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Bhri Kahtab: Engines are not 
manufactured in India; they are im-
ported from the U. K. 

Shri Sidhva: Of these trainer air-
crafts how many will be used by the 
Ai.r Force and how many for civil 
purposes? 

Shr1 Xahtab: AI:! a matter of fact, 
the entire order has been placed by 
the Ministry of Defence. 

Sbn Gautam: What were the 
terms of the contract with the Per-
clvals and to what extent have t.hey 
been implemented? 

Slut Kahta.b: The te.rms of con-
tract with the l>ercivals is that eithel' 
in the case of assemblage or in the 
case of manufacture they will supply 
the component paJ;ts, the engines and 
other materiuls, for which the Hin-
dllstan Aircraft Limited wi!J pay a 
royalty. at the J'ate of £220 subject 
to the maximum of .£20,000. 

Bhri Gautam: l\Iy question is: 
what wns the time-table so far as 
the assembly nnd manufacture of 
the aircrAft" I\re concerned as fixed 
by the Percivals. Was it fulfilled or 
not? If not, why not? 

Ihrl Jl&bt.ab: It. was fulfilled. The 
manufacture of airc.rAft is expecte,} 
to be completed within the scheduled 
timt'. 

Shri Gautam: Is it not 1\ fnct that 
socording to the terms with the Per-
civals, fift.een aircraftR were to be 
assembled and completed last year, 
but no engilll'S were supplied by the 
}>ercivals and within the first yea.r 
llotevl'll one aircraft was completed? 

Bhri llahtab: It i!'< not- a fact. The 
target date fm' the completion of the 
aireraft WAS Hl50. 

Plot. S. L. Sa.1mena: When doe., 
the hOll. ~lini"ter hopl' that Tnnin ,,·m he ill n pO!lition to manufacture 
engines of nircraft'! 

8hrl Kah\&b: As soon 1\8 we are 
ready t() set up a plant. for tJaat pur-
poat'. 

Shri .J]umjhunwala: What are the 
other works which are undertaken 
b;}' the Hindustan Ai.rcraft Limited, 
barring the assembly and overhaul of 
aircraft? 

Shri )[a.htab: The present pro-
gramme is to assemble 15 aircraft 
from imported components, five 
from details supplied by Percival 
Aircraft Limited and to manufac-
ture 84 aircraft from raw materials 
of the Indian Air Force. 

Shrl Jhunjhunwala: My questIon 
is: are there any other works which 
are undertaken by the Hindustan 
Aircraft, besi<1es the assembly e.nd 
overhaul of aircraft? 

Shrl )[ahtab: The Hindustan Air-
craft Limited I,\lso build coaches for 
the Indian railways. 

Shri .Jhunjhunwala: What is the 
cnpacity of the factory for - the pro-
duction of coaches and for the assem-
bly of ail'craft? 

Shrt lIahtab: In fact· they are two 
different branches of the institution. 
The hranch which manufactures or 
a!'lsembles aircraft is not used for the 
manufacture of coaches. 

Shri Buragohain: Is it a fact that 
the Hindllstan Aircraft Factory is 
the only one of its kind in Asia, ex-
cepting Japan? 

Shri )[ahtab: I am sorry I do not 
know whet·her there is any other fac-
tory in Asia. 

Shri '1'. If. Singh: 11ay I know if 
the engines that are used in the air-
craft assembled in the Hindustan 
.\ircrnft Factory are imported as 
I'ngines a!'< such, or imported as com-
ponent parts and assembled later on? 

Shri llahtab: They must he im-
pO!"t.ed in part-s and assembled here. 

Shri Sidhva: l\'lav I know when the 
mRllufllcture of co~pon(>nt parts (in-
cluding engines) WIll start, if it is in 
our programme? 
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Shri Mahtab: In respect of the 84 
aircraft to be manufactured from raw 
materials, the parts for manufacture 
at Hillliustan Aircraft Limited are, 
elltire airframe including wings, fuse-
lage, tailplanes, fins, rudders, eleva-
tors, ailerons, tabs, mechanical work-
illg parts, ~uch as, control column, 
ruddN'bar flying controls, tab cen-
troIs, certain under-carriage parts, 
etc. ThE' parts to be importE'd from 
the U. K. are engL'les, propellers, 
instruments, electric motors, wheels, 
bmkes, tyres and gE'arboxes. 

Mr. Speaker: The hOIl. Member's 
'Iue~tion was that, so far as the pnrts 
impol'tE'd <Ire concerned, is there any 
prog.!·umnw of having them manu-
fllctlll'ed in India and if so within 
"'hat pe!'iod? 

Shri Jlahtab: There is no such pro-
gramllle at preSE'llt. 

DISPLACED PERSONS FROM EAsT AND 
WEST BENGAL 

*190. Shri Sidhva: \\,ill the :\Iillis-
tel' of Rehabilitation be pleased to 
~ta te : 

(a) the total number of displaced 
persons who entered into India from 
EHstern Pakistan and the number 
that left West BengHI for East 
Bengal; 

(b) the total llumber of displaced 
persons in various camps in West 
Bengal; and 

(c) how much money has bf'f'n 
5p'ent on rations for and rehabilitation 
of these di"rlact d pt'rSOllS '! 

The Mlnister o~ State for F.e':labili-
tation (Shri A. P. Jain): (a) 25,21,('181 
displacE'd non-:~\I\l~lillls migrated to 
Tndia from East Pakistan by rail, 
Waterway and ail' from 1st Januarv 
to 22nd July, 1950. During the ham~ 
period 3,23,000 returned to Pakistan. 

(h) The total number of new dis-
placed persons in camps in \Vest 
Bengal, including Ranaghat Transit 
Centre, is 1,46,205. 

(c) During the current year, upto 
:May, 1950, Us. 21,23,208 have bt..>en 
booked by the Accountant-Generlll 
on account of Relief and Rs. 11,53,978 
for Rehabilitation of displaced perSOLS 
in West Bengal. 

Shri Sidhva: Is it a fact that al-
most every day while a large number 
comes from East Bengal, identically 
almost the same number goes to Ea~t 
Bengal, and if that is so what is the 
2'eason for it? 

Shri A. P. Jain: It is not aiways 
the same number. The numbers 
vary. Sometimes they are nearer to 
one another, at other times they 
differ widely. 

Shri Sidhva: But what is the 
reilson for this? Is it a fact that 
while five thousand come, four thou-
;;and go almost every day in !Ill the 
thirty days? Has the Govemmenll 
found out the reason for it? 

ShIi A. p, Jain: It depends l,non 
the will of those who desire to come 
and upon the will of those who d(~8ire 
to go. 

Shri Sidhva: May I know whether 
those who go away do not come tack 
Dr do they come back again? The 
figures are so puzzling and I want to 
know whether they go bona fide and 
come back bona fide 01' whether they 
come for certain purpose. 

The Prime Minister (Shri J&VI~ 
harIa! Nehru): There is some indica-
tion about this. Of course, 've can-
not be absolutely accuratc. But on 
enquiry being made we discovered 
that something from fifteen to twenty 
per cent. of the people who went, 
came back. That is, from 80 to 85 
per cent. stayed on. 

HOUSES BUILT AT UD.AIPUB POB DIs-
PLACED PERSONS 

*191. Shri Sidhva: (a) Will the 
~Iilljster of Jl.eh&bi1ita.tioD be pleasp.d 
to state the number of houses built 
at. Udaipur for displaced persons? 
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'lU) How much money has been 
contributed by the GoV'ernment of 
India for the building of these 
houses? 

(c) How many houses have been 
occupied? 

The KiD.laHr of State for Bahabill-
taticm (Shrl .4.. P . .JaiD): (a) to (c). 
Information is being collected and 
will be placed on the Table of the 
House in due course. 

Shrt Sidhva: Is it not a fact that 
in the last session certain figures 
wore given? May I know what in-
formation the hon. Minister is J!0ing 
to collect more than that? I wanted 
to know how many houses have ac-
tuallv been built and whether lOme 
mor~ building construction work is 
Koing on. 

Shri A. P . .Jain: I have got certain 
figure!', but I am not satisfied with 
thp,i.r accuracy. Thert'fore, I hnvt' re-
ferrer! them back to the State Gov-
ernment. 

Shri Slcihva: Let liS have those 
figur!'s. 

Kr. Speaker: What figures rioes he 
want? The Ministet· says that they 
are not reliable figures. 

Shri Sldhva: I want to know how 
much has been spent b)' t.he Go\'erll-
nlent for building the houses '>0 illr. 

8hrI A. P . .Jim: I won't like to 
hazard IUly figure" of which I lUll not 
snre. 

Shri Sidhva: !\fay I know when the 
work for building these houses was 
started and when it was comph~ted? 

Ihrl .A.. P. .Jaln: The work hns not 
been fully completed as yet, and f.S I 
have said, I would only like to hazard 
anything about which I am perfect.1~· 
Bure. 

SlId BtcIhva: Mav I know 'whether 
the work hAl been" absolutel'\' t:us 
panded by the Society and Govern-
ment. and if so what is the reason for 
this delay? 

Shri A. P • .JaiD: To the best of my 
information the wo.rk has not been 
suspended. 

EXPLOSION OF Indian Enterprise 

*192. Sbri Xama.th: Will the 
Minister of Oommerce be pleased 
to stat-e whether the commercial 
freighter Indian EnteTpri8e which 
blew up recently in the lwd Sea. 
carried any goods for India, and, if 
so what, and how much? 

The Kinister of Commerce (Shri 
Sri Prakasa): Yes. The vessel carried 
about 8,500 tons of Cargo consisting 
mainlv of Cement, Billets, and Iron 
Tubes·. Some general cargo including 
580 tons of Explosives was ·also on 
board. 

Shri Kamath: To whom did this 
ship belong? 

Shri Sri Praka8a: The ship belong-
I'll to the India Steamship Company 
of Calcutta. 

Shri Kamath: Has any enquiry 
been he!d into this explosion? 

Shri Sri Prakaa .. : The U. K. '\finis-
tl'." of 1't'ansport is making an en-
,/nir.\'. 

Shri Sldhva: May I know who wpre 
tIlt· erew of this ship and whethe.!· 
tlwre were Indian nat·ionals who were 
killed? 

Shrl Sri Prakasa: The vessel had a 
Cfew of fifteen officers and in addition 
one Wireless Operator of the Mar-
coni Company. The deck and (m~ine 
room con!'isted of 59 seamen. 

Shri Sidhva: In the Inquiry c;aid to 
have been instituted has any O!le 
from the Government of India been 
appointed or requested to be appoint-
ed, in view of so many Indian na-
tionals having been killed? • 

8hri Srt Prakua: As the vessel 
was borne on the U. K. register and 
it met with di!'lRl'ter outside Indian 
wate!'!', we have agreed that the U.K. 
Ministry of Transport should Coury 
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on the investigation because they are 
in a better position to have the neces-
-&a1'Y evidence at their disposal. 

Dr. Deshmukh: What is the 
damage done as a result of this ex-
plosion and wha.t portion of this 
damage is covered by insurance? 

Shri Sri Prakaa&: The ship was in-
sllred for £200,000 and a further 
£50,000 covers freight and cargo. 

Sbri Kamatb: To which port was 
this ship bound, and was . all the 
cargo carried for India? 

Shri Sri Prak .... : The ship was 
'bound for Bombay and the cargo was 
fo!" India. 

An Bon. Kember: May I know 
'whether the cargo was insured? 

Sbri Sri Pra.k&sa: I have said it 
~vas insured for £50,000. 

Sbri Raj Ba.badur: From whatever 
information Government may have 
in t.hei.!' pos8ession, what is the cause 
of· the explosion? 

Sbri Sri Prakasa: That depends 
upon the resuUs of the enquiry. Our 

. High Commissioner in London will 
"keep a watch and inform us of deve-
lopments from time to time. 

Sbri Raj Ba.badur: Do I take it 
that they have no information 1"0 fat··? 

Mr. Speaker: Ordel', order. 

Shri A. O. Guba: Among the ofti-
·cers and crew of the ship how many 
were Indian nationals? 

Sbri Sri Prakasa: .\s cunditions 
are it is very difficult to distinguish 
between Indian and Pakistani na-
tionals. Of the fifty-niue seamen who 
:were unfortunately killed some W<'fC 
Indian aud some were Pakistani. 

Shri T. N. Singh: May I know if 
.&ny proposal was made by the Gov-
.ernment of India to associate some-
bgdy fro~' our side ·~rih· tii'e Eu'q~i~y 
that is being conducted? 

Shri Sri Pra.kasa: As I have alreadv 
said, we have agreed th.!lt th~ U.K. 

Ministry of Transport should carry 
on the enquiry, and our High ('om-
missioner in London will be there to 
watch our interests. 

Sbri Tlrumala Bao: Have Govern-
ment got any information in their 
possession to suspect that the acci-
dent was due to sabotage on 'Wcoum 
of the presence of ammunition in the 
ship? 

Sbri Sri Praka8a: We have no such 
information. We must wait jor the 
.results of the enquiry. 

RECOGNITION OJ' IsRABL 

*103. Shri Kamath: Will the 
Prime Minister be pleased to state 
whether the question of the rewgni-
tion of Israel is still under the 60n-
sidera tion of Government? 

The Deputy Minister of J:xte~ 
Affairs (Dr. Keskar): Attention is in-
vited to the reply given to Question 
No. 522 on the 27th February 1950. 
.\mong the factors to be taken into 
consideration i!< thp prp~pnt grllvA in-
tern,ltional situation. 

Shri Kamatb: Is it not a fact that 
this question of Israel has been 
befm'e Government since August 1948 
or therenbout, and what are the 
reasons for the de!ay in the way of 
recognition of Israel? 

Dr. Keska.r: I think this question 
was put twice on the floor of the 
House and the Government has ex-
plained sufficiently the reasons for 
delaying it. 

Shri Kamath: Is it not a fact that 
Israel bec:lme an established State 
long hefo:-e Communist China which 
ba!; ~in6e 1?eep. recognized and in 
spite of the fact that the old Chinese 
Government has not completely gone 
ott the scene f - . 

Dr. Kelkar: The whole question is 
under the consideration of the Gov-
ernment. 

Sbri '1')'&&1: What Government; is 
a~tua11y in power in Israel? 
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Dr. Kelkar: The Israel Govern-
ment. 

Sbr1 Kam&UL: Is Government wait- . 
ing for a change in the attitude of 
some other Sta.te or States befol'e 
finalizing India's decision in the 
matter? 

•• Keakar: No. Last time we 
mad~ it clear on the floor of the House 
that for the formal recognition of the 
Government of Israel we are waiting 
fO!' an opportune time to make it. 
That the State of Israel exists, there 
is no doubt and only the question of 
when to recogni7.e it is under the con-
sideration of Government. 

Shri ltamath: AnI t to understl\nd 
that Indi&: rec.'Ogtlil7.es Israel de facto 
and 1I0t ele jllre'! 

JIr. Speaker: Ol'der, o.rder. 

Shrl Bra.jeahwar Prasad: Is tMre 
anv likelihood of the Go\'emmellt of 
] Il;lill ('oming to II. final decision 011 
thi" qm.·8tioll by the end of this ;year? 

Dr. Kelkar: I 11111 unable to ir.di-
. ('IIt.e 1111,\' ,latt'. 

NEGOTIATIONS re FBBNCH SETTLE-
JlBNTS IN INDIA. 

·IM. Shri Kamath: Will tpe 
Prime IliDister be pleased to state: 

(a) whether any negotiations with 
regard to the French sett!ements in 
India are in progress; 

(b) if -so, at what level; and 

(0) what stage they have reached? 
'!be Depaty IllDilter of External 

u.an (Dr. KeaIrar): (a) to to). 
Negotiat.ioll8 hnve been going 011 with 
regard to t.he :French Settlements in 
India for 1\ considerable time. Thev 
are conducted by our Ambassador hI 
Paris, They hnve not borne much 
fruit yet. The Go\'ernment of India 
have made it clear repeatedly that 
"ertain f'ueutial CoQditions must be 

fulfilled in order to ma.ke the referen-
dum a free and fair one. It these 
conditions are not fulfilled, then that 
referendum has 110 value. Thus far 
no satisfactor~ reply has bee~ receiv-
ed by the Government of IndIa. Re-
ports of recent happenings in :,olOe of 
the Southern French Establishm.1l1ts 
in India have made it all the more 
important that certain steps should 
be taken to enab~e the people to vote 
freely. 

Shri Itamath: Is there an;y truth 
in the P.T.I.-Reuter "eport from Paris 
dated the 2nd of August to the efie(lt 
that om Indian Ambassador there 
said that the Indian Governmeat 
would not accept any referendum on 
the future of French Settlements in 
India unless the French Government 
gave a satisfactory reply to the Indian 
protest againf't the sentences passen 
on certain people in Mahe, submit· 
t·ed by the Goyernment to the French 
Foreign Office a month 01' two ago? 

The Prime Minister (Shri 
JawahArlal lfebru): I do not know 
what the Amba»sador said, but what 
the hOIl. :\fember hilS said represents 
thc Indian Government's position. 

Shrl Itamath: Are there talks going 
on at present about the date Rnd the 
modalities of the referendum? 

Dr. Keskar: We are discussing :011 
the condition:; which Rre necegsary 
fOl' ensuring a free and fair referen-
dUnl. 

WstMQ~:~t~ if 
'qJ"((f ~ ;tl" ~ ~~ t ~ ~ 
~~...,~ ... ~m-~~~ ... 
if 1lro'f ~ aniT m ~ m 
IIiI' f1R"1~ ~ t? 

[SeUl Govind Daa: What further 
action do the GO\'er11Dlent propose in 
case the French Government do :lOt 
accept their terms for flolding a 
refrendu.m?] 
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~ ~: ~ ~ .fir; 1frof 

~ 'til ~ anftro 8~~ ~ if ~ 
A;~~~~~m~~ 
~ ro:rr t (iii" ~ q ~ ~ fit; ~ 
tf1: fcr;m: ~~ ;tI' ~ I 

Dr. Xeskar: I think that stage lla!l 
!lot yet come. Till such time ~his 
Gov~J"llment knows of the final reiec-
tion of ~ur terms by the French Gov-
I'rnment. I think, further consider,l-
tion of the issue is not called for.] 

ili ~ ~ : !pIT mm ~il 
~T~~~~~~f.Il 
m;f;~~~~~~~ ~ 
arr;;n;n ~ ? 

[Seth Govind Das: Has a time-
limit been given to the }<'rench Gov-
l'rnment v.ithin which they Should 
sentI a reply on the subject?] 

~~:..rrf~~~ 

lflfr ~ I ~ ~;;IT ~JqifT ~ ~ 

~'til 3f~1 ~ ~ oro iT qlft ~ I 
[Dr. Xeakar: No time-limit has 

h .. t'll tixed but they have been fully 
illfol'med of Ollt· feelings in the 
Illatter·l 

AIRCRAFT REPAIRED AT HINDUSTAN 
.Anr.cBArr LTD., BANGALOBB 

*195. Shri R&j Bahadur: (a) Will 
tile ~liJ)ister of Industry and Supply 
be Illeased to state the number of 
ail'CI~aft overhauled. repaired or 
re-conditioned during the year 
1949-50 at the Hindustan Aircraft 
Ltd .. Bangalore? 

(b) How many of these were 
Indian-owned and how many 
foreign? 

(c) Amongst the Indian-owned 
how many were Government aircraft? 

(d) Is it a fact that the over-hauling 
chargo!s have been reduced recently? 

(e) If so, what is the reason 
therefor and how do over-hauling 
charges at Hindustan Aircraft 
Limited compare with such charges 
in factories in other countries? 

Be JII1liIteI' 011 InduIdrJ aDd Sup--
piy ,8bn llahtab): (a) 97 aircraft and 
430 aero-engines., 

(b) 85 aircraft and 407 aero-engines 
were Indian-owned and the re;:;t 
foreign. 

(r) 56 aircraft and 173 nero-engines, 

(d) The answer is in the affirmative. 

(e) Reduction in price of spares 'lnd 
increase in workload ens1bled Hindus-
tan Aircrnft Ltd., to reduce prices. 
The ovel'hauling charges at Hindustan 
Aircraft Ltd., compare favourably 
with those at factories in other--
countries. 

Shr! :B.aj Bahadur: Ma,Y I know 
how many out of the Indian-own<;ld 
air-crnft belong to private companies 
and how many belong to Tatas? 

Shri Mahtab: Sepal'ate figures !ire 
1I0t available. I have alreadv iaid 
how many from alllong the -Illdian-
owned air-crafts belong to Govern-
lIlen t. 

Shri Raj Bab,adur: I want to know 
how many were owned by the Tata.:; 
and how many by the other Com-
panies. 

)(1'. Speaker: What is the point of 
enquiry in mentioning one particular 
firm? 

SMi RaJ Bahadur: So far as I 
understand one of the Directors of the 
Hindustan Aircraft Limited is ,.Iso 
one of the Directors of Tatas. So, I 
want to know what is the percentage 
of the aircraft . , . 

Kr. Speaker: Order, order. I do-
not propose to allow individual ques-
tions implying insinuations like this. 

Shri Gautam: May I know wba& 
kinds of aircraft can be repaired, over-
hauled and reconditioned in the-
Hindustan Aircraft Factory? 
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SlId JlllLtab: It is very difficult for 
me to even pronounce these names. 
I can read them out. The types of 
aircraft which have been either over-
hauled or repaired or reconditioned 
are: Catalina flying boats, dive 
bombers, military Dakotas, Heavy 
Bombers, Medium Bombers, Libera-
tors, Tiger Moths, Tempests, etc. 

Shrt Gautam: Can it repair the 
Curtis Commandos or not? 

KII. Speaker: Order, order. rhe 
hon. Member is going into unnece<;-
aary details. 

Slut Gau\am: It is a very important 
supplementary because it wi.II lead to 
a very. great exposure of thing!'! that 
are bemg done in the Hindustan Air-
craft Factory. 

Shrf. '.l'yagi: Is it a fact that Curtis 
Commandos lying in the Disposals 
Department were refused to be repair-
ed. by this Aircraft factory and thev 
sSI.d that they Werf' not capable of 
domg the repairs? 

.Shlt Kahtab: At one time the 
Hmdustsn Aircraft Factory were 
asked to repair some of these Curt.is 
~a~m?ndos !lnd they declined in ,he 

egmnmg. Now the report is that 
thp.y are willing to repnir them. 

Shr1 1I.&j Bahadur: Mav I know 
,,:hether there nre an~' Pakistan-owned 
lllrcmft which have ('orne f over here? or repaIrs 

S~ Jlahtab: The answer is in the 
negative. 

Shr1 Buragoha.in: Ml\y I know the 
narnell of tbe countries wbose air-
c~t have been repaired or re-con-
dltlOned in our country? 

8Jut JIah\ab' c. d' 1.- b' Eth' . .' ORU I .-u-a la, 
IOpIS. Ceylon, Burma, Indonesia. 
~ ]t. L. IIalvtya: ~ray I know if 

thith~re I~ any proposal for extension of 
s Aircraft· factory and if so, whAt 

steps have been taken? 

BIId "tab: There is a propoal\l 
to extend the scope of this Aircraft 

factory. The proposal is under eOD-
sideratioD a.nd all depends on ~ur 
financial position. 

Dr ••••• D&8: May I ask if the 
Number given in answer to part {") 
includes the number of bombers that 
have been assembled for the Defence 
Ministry? 

Shri .&b.tab: No. 
Dr .•.•. Das: May I know if (lorn· 

mercial aircraft are assembled in the 
Hindustan Aircraft Factory? 

Shri Kahtab: Assembling has not 
been done so far but 9.n attempt has 
been made in that direction. 

ALLoTJIBNT OJ!' Ev AOUBB LAND 
IN R.uA.STlIA.li TO DIsl'LA.CBD 

PBBSONS AND MHos 

*196. Shri Raj Bahadur: (a) Will 
the Minister of Reh&biUtatioD be 
pleased to state the area of evacuee 
agricultural land (i) aPotted to and 
(ii) actually under the possession of, 
displnced persons, Meos and the old 
local tenants respectively, in Alwar 
and Bharntpur Districts of Rajasthan? 

(b) Have any local tenants been 
displaced from their holdings on 
ac('ount of ~uch allotment of land to 
:!'IIeos and displaced persons? 

(c) If so, have any arrangements 
been made to provide them with 
other land? 

The Jlinister of State for Reh&bUi-
tatiOn (Shri A. P. Jain): (a) to (c). 
The information is being collected. . 

Shri Ra1 Ba.hadur: May I know the 
number of local tenants involved I~y 
this settlement made to Meos and 
displaced persons? 

Bhri A. P. lain: I have not been 
able to ascertain the number of local 
tenllnts ';0 far and that is one of tbe 
reasons why I have said tha.\ the 
information is being collected. 

Sbd Baj Baluwlur: May T kn'lW 
what st~ps have been taken in :·his 
direction? 
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Shri .A.. P. laiD.: Enquiries have 
been addressed to the State Govern-
ments. 

Shri R. L. K&lvjya: May I know 
whether any tenants have been dis-
placed in Rajasthan for the settle· 
ment of Meos? 

Shri A. P. lain: Not for the settle-
ment of Meos, but for the settlement 
()f displaced persons. 

Shri. Raj Bahadur: What is the 
policy of Government with regard to 
-the tenants who were formerly culti-
vating the lands under Meo land-
-lords? 

Shri A. P. JIciD: The tenants who 
were occupying lands owned by Meos 
-are generally going to be resettled en 
-these lands. 

IMPoBT 011' SALT 

*197. Shl'i Tyagi: (a) Will the 
}[inister of Iudustry and Supply be 
Illeased to state whether Govem-
ment decided last year to import salt 
upto the end of 1951 

(b) Is it a fact that the Salt Ad-
visory Committee resolved last year 
that "salt being sufficient, its im-
port from foreign countries should 
be stopped forthwith"? 

(c) If so, what is the ultir.late 
decis;on Government have taken in 
this matter? 

The Kinister of Industry and Sup-
-ply (Shri Kahtab): (a) For 1950, for 
the first half year, a ceiling of Rs. 58 
lakhs to cover the import of 30 lakh 
maunds of salt was prescribed. For 
the second half year. similarly a pro-
vision of Rs. 58 lakhs was made in 
the import programme. It .vall 
thou!!ht that the internal production 
would not be sufficient for the t()t<tl 
:>-equirement. 

-(b) The answer is in the affirmative. 
(c) Since there wonld not be 6ny 

need to import any salt during the 
second half vear, the Chief Controller 
of Imports has been advised not to 

issue any licenses. No scRon hM. 
however, been taken to surrender tha 
position -as it is proposed to review 
the position in September next. 

Shri Tyagi: May I know what ant 
the reasons which impelled the Gov-
emIllent to import salt after the Salt 
Advisory Committee had resolved las~ 
Year that there was sufficient quantity 
~f salt in India? 

Shri Kahta.b: As Ii matter of fa..:t, 
110 import licence has been granted 
after the resolution of the Salt; 
Ach-isory Committee. 

Shri Gautam: Is it a fact that 
Government was spending lakhs :md 
lal{h;; of "upees on watch and ward. 
to destroy salt, and at the same t:m", 
was importing salt and spending lakhs 
lind lakhs on the other side? 

Shri K&b.tab: I am sorry the fact is 
not COl'rect as stated. 

Shri Gautam: WIll the hon. 
Minister be pleased to state how much 
money was spent on watch and ward 
when salt was being imported. .mft 
these watch and ward were not allow-
ing the natural salt to be collected bv 
the people, but were allowing it to 
be cleRtroyed? 

Shri M:ahtab: Recently. a Salt COllk 
mittee was appointed and if this had 
been 11 fact, they must have gone into 
it. Fl"Om the report of the Salt Com-
mittee, I do /lot find the fact as stated 
by the hon_ Member. 

Shri R. Velayudhau: ::\Iay I know 
whether there is a rise ill the price 
because of the decision of Govern-
ment to stop import of salt? 

Shri J[&b.tab: To my information 
there hilS been no rise. If there is 
any rise, steps will be taken to control 
it. 

Prof. Kanga: Wha.t is the latest 
position about the salt control? 

shri Jla.htab: I am sure the hon. 
Member will not expect me to make 
any announcement here which would 
only benefit hoarders and profiteers. 
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•. ~ ...w: IRf ~ I!iT 
, q ~ ~ t fir; ~ '5l~ ~ IJft 
~ t!;Ifi * ~ t. am: em w arm 
lilt 1ft ~ ~~ ~ 'mf arrf ~ 
fir; 'l1Ai !fir at 121 Iii "I" tA; Of ~ ~ 
~ i Ifif ~ iflfifi ctt ctilfT ~ 00 
tam:qt~~ ;mft~? 

[Seth Govind Das: Is the (J,)Wr;I-

U! .(l!UUO]!lIP 10 lloul 11 JO 9JtlA\\l W;lLU 
prices of salt at various places? Have 
they reeeiv<!d complaints that due to 
unsutisfactory transport arrange· 
ments, 1\ ,.;hortage of ,.;ult oec.-1I1'S at 
plac'es and there thc. prices 'shoot 
up?] 

~ .... ~: 8I'rq;llf~ \ill ~,~T 

~ ~ t fir;~;! Cf.T itifi ~ Of 

~);{ ~ 1fi1~ ~ it'ti it'ti.,tT f1:r~ 
qmt I 

[Shri ¥aht&b: The hall .. \I"ll.lll:"··" 
"taitelllellt, that due to IIllslltisfuctory 
trllnsport arrangements thel'!' j" !lIl 

!;uti;;fudory distribution of 8111t. ~s 
(·orrect. ] 

STATmONT BY INDIAN AMBASSADOR 
IN U, S, A, re AMERICAN MILI'URY 
Am 1'0 S, E, ASIA AND POINT-4 

l"RooRAJOIB 

*198, Shn Tyagi: (tI) Will tl1l' 
Prim" llIn.\eter bt> (llcH"cd to 
stnte wlwtller he hn'" ret\l! till' 
Press Reports of thtl nadia disc IIS-
sion recently held in New York, 
wherein our AmbassadOl', M,'s Vijaya-
lakshmi Pandi~ is reported to have 
said that (i) India did not support 
Preaident TrunuHl's dt!cision to send 
military aid to South-Ea8t Asia and 
use the United States' 7th fleet to 
f.rotect Formosll: and (ii) Point-4 
Programme had become reallv "ridi-
culous"? • 

(b) Was tbe above atat.emtm~ 
made with the knowledge of the 
Ministry of External Affajrs? 

The Deputy KiDister of J:mma! 
Affairs (Dr, Jteskar): (a) and (b). The 
Prime Minister has seen Press Reports 
of the Radio discussion in' the course 
of which our Ambassador in Washing-
ton is reported to have made ~he 
remarks referred tQ in the question. 
l\o authentic version has vet been 
received by the FOl'eign l\iinistry of 
this discussion. • 

The particular statements were not 
made aftel' reference to the Ministrv 
of External Affairs. The stat"'me:~t 
ill regard to FOl'lllosa i~ in consonance 
\\'it h t 11(' policy of the Govel'llment of 
Point-4 Programme l'ehl'S to the fact 
that the :tIllOllllt allotte.l for a lar!:(.~ 
IlIlInher of l'olllltrjps ill the East is ven: 
SIIIHII. • 

Shri Tyagi: '\Iay I kilO\\, if it is 
till' intention of (Joverllment to give 
protel'tion to FOl'lllosa th.emselve,,? 
\' 0\\'. the Aml·rican protection to 
1~\lI'Ino;;a has been objected to, I want 
to kilO\\, if it is the intention to give 
I'rotl'C'tion yourself. . 

Mr, Spe&.ker: I think it will he ''\ 
slIhjl,(,t lIIattel' for the discussio'l 
today. 

The Prime Minister (Shri 
~a~aharlal Nehr:'1): If I may say so, 
It. I" 110t the slIhJect mattpr of :tny <Ii;;-
(,1I~,;ion; it is qllite clear. ' 

ShrlTyagi: Ma\' T ];now if there 
101',' an:\" Sl't instructions s(>nt to eu .. 
AIIl!JlIsslldor in the F.H.A. with regald 
to 0111' relationship with the (}overn, 
tnent of the l.'.S.A.? 

Xr, Speaker: I am nfraid t,he ques-
tiOIl is t.oo general and too vague. 

Shri Tyagl: l;ince F.H.A. is rc'pol·t-
l'd to be Ollt with the propagllnrla 
r:di('uli ng t hI" programme of t.b& 
F.R.A. I wllnt to kno,,' if anv instruc-
tions h~\\'e been sent to th~ Amba~­
sndol' to define her attitutle in this 
connection. 

Sbrl JaWaharlal Nehru: The Gov-
ernment of India is constl\ntl~' send 
ing instructions to Its Ambusswlors_ 
I t is a day to day business. 
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Shri ][amath: With regard to the 
second part of those remarks. namely 
that President Truman's Point-4 Pl'!)-
gramme had become really "ridi-
culous", has our Ambassador -been 
told by Government that it is hardly 
diplomatic for her to criticise publicly 
the policy of the GO\'ernment of the 
country to which she is accreditecl.? 

Shri Jawaharlal Nehru: Xo, Sir; 
we have not told her thut. We do not, 
!;;ince en>r,'" wO~'d that ollr AmbtlSSaclors 
suy they huve to exercise their judge-
mellt. All these words drawn out of 
their context, it is verv difficult to 
junge. If the hon, Me'mber woultl 
rf'3,1 the American Pl'ef\S in regard to 
the reduction of President Twmall's 
Point-4Programme, he will see that 
tl1e American Press condemned it in 
mnch stronger language than what 
0111' Ambassndor has <:nill. 

Shri Kamath: Is that any justifica-
tion for our Ambassador to condeum ... 

Mr. Speaker: Order, ordet', 

Shri Tyagi: L want to know if ollr 
Government are prepan',[ to own thef'.e 
remarks. 

Shri Jawaharlal Nehru: I do 1I0t 
kllnw what the hon. Membel' means. 
GO\'ernment thinks that Presitlt.lnt 
T"UIllUll'S Poin t-4 Progt·amme has 
hePll reduced to such small climen-
sions as to make it without any grant 
value. 

Shri Xamath: Is not the word 
"ridiculous" too strong ... , .. 

Mr. Speaker: Order, order; no 
arguments. I am going to the next 
question. 

EXPENDITURE ON REHABILITATION OJ!' 
DISPLACBD PERSONS 

*199. Dr. Deshmukh: Will the 
~I!niste.!' of Reh&bilitattoa he pleas-
ed to state the expenditure in-
clIrred on rehabilitation of displaced 
persons since 1st April. 1950 and 
what was the provision in the Bud-
get for 1950-5i? 

The J[bdJter of Sla~ _ lIIbab11I-
tatiOD (Shri A. P. latD): The booked 
expenditure to the end of May is 
Rs 37·58 lakhs under all heads. The· 
actual expenditure so far incurred is, 
however. much larger, The figures 'Jf 
actual expenditure are booked by 
variolls ,\ccountants-General nIl over 
India and it takes time to collect 
them. The provision made in the 
Budget Estimates for 1950-51 was 
Rs. 20·00 crores. 

Dr. Deshmukh: Can the hon. 
Minister say by what amount this-
sum is likelv to be exceeded in the 
course of th-e year? 

Shri A. P. JaiD: It is not possible 
for uw to give even an approximate-
idea. 

Shri Dwivecil: May I know how 
Illiwh of this amount has been spent 
in the Centrally Administered Areas~1 

Shri A. P. JaiD: I have not got 
separute figures. 

Shri Chattopadhyay: In view of 
thp fact that tl larger number of re-
fUl:ces are (·oming from East Bengal, 
does th(, (}overnlllent consider t.hat 
the 20 C,'OI'E'S set apart would he suffi· 
cient rO!' the purpose? 

Shri A. P. Jain: In addition to 
these 20 crores. a gl'lmt of five crores-
has heell given to my Ministry as :l 

result of the recommflndations of the-
High Power Committee. Besides 
that. another Us. 5 crores have been 
allotted to this Ministry. A fresh 
Budget fOl' the rehabilitation of the 
larger number of refugecs from the· 
East is under consideration. 

NEPAL'S RIGHT TO SUPPLY FIGJITIlII'G' 
PERSONNEL TO NON·COMMONWEALTH' 

CoUNTBIES 

*200. Sbri Kesava Bao: Will the 
Prime Minister be pleased to state 
whethf'r in the treaty with Nepal, 
there if, any provision regarding the' 
supply of fighting personnel. by that 
country to any non-Commonwea!th-
('O\mtry? 

"the' Deputy IlJDilter or J:ztema1: 
U&1n (Dr. Kulw): No Sir. 
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8Jut lttI&V& AIO: May I know 
"Whether United Kingdom is free to 
.. end Nepalese soldiers to help South 
.Korea'/ 

lIl. Spilker: How does it conCPMJ 
-the Government of India? 

Bhr1 K88&va Bao: After indepen-
·dence, we have given some Gurkha 
soldiers to the United Kingdom. I 
want to know whether U.K. can send 
tht'se soldiers to South Korea to fight 
:against Asians. 

Ilr. Speaker: He has replied in the 
nega ti ve ; he says, no; there is no 
such thing in the agreement. 

Dr. Kelkar: The allocation of 
Gurkha soldiers is governed not by 
the treaty with Nepal; there is a tri-
partite agreement between India, 

.Nepal and United Kigdom with 
reglll'd to the allocation of Gurkha 
soldiers who were then in the scrviet! 
of the Government of India. In 
the agreeUlent there is also provi-
sion with regurd to fllture rec'rllit-
mcnt. I CUll not sav whether soldiers 
who hllve berll I'ec;uited by the U.K. 
(!QU be sent to certain theatl-es of 
Will', bccause it is for the Britio;h 
Govel'lllnent, IIlId alllo fOI' the Nepal 
Govcrnull'llt to ilecide. 

Shrt Ke.&va Bao: I wllnt to know 
whether there is IIny agreement het-
weell Indill and United Kingdom that 
tl1l'se GUI·khn. 'soldiE'I''; will not be sent 

. aguinst lilly Asilln cOllntry. 
Dr. KlSkar: No. 

Dr. Desbmukh: What is the quota 
which is going to be supplied to U.K. 
froll\ the NCplllestl soldiers /lccOl'ding 
_to the Agreement? 

Dr. lteak&r: According to :lIe 
Agl·l't'llIl'lIt. t'ight hut tations Wl'rl' 
trall!.ft'\·fl'd to Hill Majcsty's Govern-
1llt'nt in Orl'ut BI'itnin lind the rl,,,t to 
India. 

8hrl ][&maUl: Has -Government's 
atteution ll('cn drawn to II recent press 
!'aport that· certain Gurkha soldiers 
were shipped from Calcutta tq 

Malaya, and if that be so, were they 
from Nepal or from India '/ 

Dr. lteIk ... : They were Gurkh'ls 
recruited by British Government. 

Dr. Deshm.ukh: In the last portion 
of the hon. Minister's reply, he refer-
red to the rest belonging to India. 
What does that amount to? 

Dr. Xeakar': Twehe Battalionc;. 

EDUOATIONAL FAOILl'l'm8 FOB DIS-
PLAOED STUDENTS 

*201. Shri Xesav& Bao: Will the 
Minister of RehabilitatilOll be pleased 
to ~rta6e the. facilities provided for 
displaced students desirous of .WI-
dertaking til Engineering EducatIOn, 
(ii) Medical Education and (iii) .\g-
ricult!urul Education? 

The Kinister of State for Rehabili-
tatiOn (Shrl A. P. oTa.in): Displaced 
studtmts who are able to secure admis-
sion to recognised ~ngineering, mecli-
cal 01' agricultural institutions w~II, 
1l1111c\' the latest scheme, receIve 
stipends .pruvi(l~d their parent~/ 
guardians are unable to finance theIr 
,,;tudies. The ~ul'lkr scheme of grant-
ing loans has now heen replaced by l& 

schcme of stip~nds; but those Ilndtlr 
the loans sch~me who still prefer to 
dmw loans, will be allowed to exercise 
the option of doing so. 

At thc suggestion of the Govern-
ment of India most of the State 
Governments have agreed not to 
charae capitation fee from displaccd 
stud~nts and to relax the comlition 
I'elating t<i domicile and the upper 
age limit. Some 8tate Governments 
have also r~sel'Ved seats for displaced 
students in Engineering, Medical a.r;td 
A~ricultural colleges within their 
States. 

Shr1 Jteaa,va Bao: Sir, may I know 
wlwther any stipends Ilre gil'ell W 
these displliced students for higher 
studies in foreign countries? 

Slut A. P. laID: Yes. 

8hrl ][eaft BIG: Wlt·"t is ~e 
amount spent during 1~a8t year? 
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'Shri A.. P • .JaiD: The number of 
students was 93 and a sum of Rs .. 6 
lakhs was granted. 

Shri Kesava Baa: Do Governmenl; 
propose to rel~~ the age limit of 
certain students who have suffered 
dlle to the pnrtition? 

Shri A. P. JaiD: [ hnve already 
said that the age limit has been re-
laxes by certain St:ltes. 

Xhwaja Inait Ullah: Are some 
seats re!':erved {Ot· these students in 
some of the col\pges in the Sbte<) 

Shri A. P. JaiD: I have nlt'endv 
stated that some seat;; are re!!t'n'ed i;l 
some ()f the 3tates. 

INTERNATIONAt. CIuMINAL TRIBUNAL 

*202. Lala Raj Kanwar: Will the 
Prime Kinister be pleased to state: 

(a) whether any proposal has been 
received regarding the forma,tion of 
an International Criminal Tribullal 
under the auspices of the TJ.N.O.; 
and' 

(b) if the I:eply to part (a> above 
be in the affirmath'e, at what stage 
the matter is pending? 

The Deputy Kinister Of External 
Affairs (Dr. Keskar): (a) The Govern-
ment of India have received no pro-
posal but the General Assemblv on 
9th December, 1948 requested th~ In-
ternational Law Commission to study 
this question. 

(b) The Intemtlltiona! ILaw Com-
mission at its session held at Geneva 
in June 1950, decided than it waS 
desirable to establish em Internatiollal 
Judicial organ. The recommendation 
of the Commission ,'jill presumably 
be considered by the General Assem-
bly. 

Lala B&j Kanwar: May I know, 
Sir, wha,t wiII be the composition of 
tbis Tribunal and whether India will 
be represented there? 

Dr. Keakar: This will come up 
only after it has been considered by 
the General Assembly. 

IxPoBT OJ' BANlUID ABTWLlI8 

*203. Slui Gautam: (a) Will the 
Minister of Commerce b~ pkas,:;I to 
stat.e whether it is a fact th'lt licences 
for imports of banned I:rticle;; were 
given to some persons in 1950? 

(b) Is the import of electric fans 
allowed or banned? 

(c) Were ilny licences for import-
ing electric fans granted and if so, 
for what amount and from what 
countries? 

The Kinister of Commerce (Slui 
Sri Prakasa): (a) Presuming that the 
hon. }Iember means by 'banned arti-
cles' such articles for ~hich, accord_ 
ing to the general pOlicy in force for 
the time being, licences are ordinarily 
not issued, I may say that licences 
for them are sometimes granted, if 
the circumstances of the particular 
case justify it. 

(b) The licensing of electric ceil-
ing fans has been banned in this 
sense since January-June 1948 and 
no licences have been grant!ed from 
anv source. Electric Table fans 
ha~e, however, been licensed in SOme 
periods and nou in others, the position 
being as follows: 

Period Licensing Policy 

January-June 1948 No licences 
were granted 
from' any 
source. 

July-December 1948. No licen-
ces were 
granted frOm 
any source. 

January-June 1949. Table fans 
were licens_ 
ed only from 

aterli!Jg and 
soft currencv 

OOuntriM sub-
ject to mone-
tary ceil-
ing. 



Period LiceDBing Policy 

JuJy-])ecember 1949 

January-June 1950 

.July-December 1950. 

No licen-
ces were 
granted from 
any source. 

No licenoes 
were gran ted 
from a.ny 
source. 

Table fans 
will be licen-
sed only 
from soft 

currency 
countries on 
a quota. of 
20 p~r cent. 
of half of 
best year's 
imports. 

(c) Pre~umi?g tbat ~he hon. Mem-
:ber requires lllformation for the 
period January-June 1950. I may say 
that during that period three licenc~s 
were granted for import of electriC 
table funs from the U.K. and Italy. 
valued at Us. 11.533. The lice~ces 
were quota licences granted agaJnst 
applications made ill Jan~ary-June. 
1949, which could not be Issued ear-
lier. 

SIarl aa.utam: Is it a fact that licen-
ces were granted only to these fh-ms 
'while some applications were pend-
ing before the Department long be-
fore? 

Shri Sri Pra.kas&: It is not always 
'possible to satisfy all uppFcI.uts; und 
we hnve to conside.!' ench case on its 
merits. These parties were gl'anted 
licences. I cannot immediately say 
wby otbers weTe not·. 

Shrl G&utun: Arj,,,in~ from the 
bon. Minister's reply. i-.i it not giving 
" free hund to the Depnrtment to 
accept. or l't'ject. an)' application. IWd 
'Will it ........... . 

Mr. SpeIIEIr: Order, order. 
8hrl aa._.: giro I want to know 

wbat are the l'Ules, tc,e reRSOnS that 
1ed to the rejeotllon of the applications 
that b.d .lnoat\v bf'ell submittEd to 
'\he Department and what were the 

special reasons for. granting licenees 
to these firms? 

Bht1 Sri Prakua: If the hon. Mem-
ber desires to know the exact reasons 
why licences were granted in each 
of these cases, he must give notice. 

Shri GoeDka: Sir. mav I know 
from the hon. Minister wh~ther, when 
a. policy is laid down that the import 
of a particular commodity should non 
be allowed, is it even then left to 
the Commerce Department to issue 
licences for that very commodit~·? 

. S~ Sri Pr&kasa: What happens 
IS thiS. In some cases applications 
cannot be dealt with during t!he parti-
cular licensing period to ·which they 
relate. These applications are then 
disI?osed of i~ the following licensing 
perlod, and It sometimes happens 
that the relevant licences are actuallv 
sanctioned during the period in which 
ordinarily they would not be issued. 

Shri G&utam: Sir, T want to get it 
verified. TIle hOIl. !'oIin;ister said 
that licences for TIs. 11,000 we~e 
glllnted. Was it all for U.K. alone? 

Mr. Spe&ker: He wauts to know 
whether they were all for U.K. 

Shri Sri Pr&kas&: There is only 
one from ulle U.K. and two are from 
Italy. 

Shri Sy&mnandan S&ha.ya: Sir. 
may I know whether Government in 
the Commerce Department have con-
sidered the suggestion of indigenous 
manufacturers that import licences for 
goods manufactured in this country 
should be gl'llntJed only nfter ascertain-
ing whether the mnnufnctured goods 
of this country tlre stagnating or 
finding a market? 

Shn Sri Prakaaa.: It i,. the constant 
E'ndeavour of this Ministry to find 
out exactly wha.t ollr mi~imllm re-
quirements are in !lIlV pnrlieular arti-
cle. find out how much of that arbcle 
is ma.nufactured in n.e countrv lmd 
then import only what is r.bsalutE'ly 
necessary to fin tbe gap. 
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PuBLIO RBLA.TIOWS OFnOBBS IN 
'EJrB.vJeIBs API'Om'l'BD WITJlOUT BJa-

J!'BBlINOJI TO U. P. s. c. 
*204. Shri Gautam: (a) Will the 

Prime Minister be pleased to state 
how many persons were recruited by 
the External Affa.irs Ministry as Press 
Attaches or Public Relations Officers 
in different Embassies without refet'-
ence t<;> the V.P.S.C. since the 15th 
August, 1947? 

(b) How many of t.hem appeared 
before the U. P . ~. C. or Selection 
Boards in India and abroad? 

(0) How many of them wer~ select-
ed and how many were reJected? 

(d) What is the amount of ex-
penditure incurred by the Govern· 
ment in their coming to India and 
going back? 

'l"boe Deputy llinister of EzterDal 
Affairs (Dr. Keskar): (a) 17. 

(b) All the 17 candidaUes were ini-
tially selected by the Selection Boards 
of the 'niormation a.nd Biroadcast-
ing Ministry and External Affairs 

. Ministry for appointment on a tem-
porary basis. Subsequently 12 of the 
above candidates appeared before 
the Union Plublic Service Commis-
sion. 

(c) Seven were approved and five 
were rejected by the Union Public 
Service Commission. 

(d) Rs. 29,800 approximately. 

Shri Gautam: Sir, who formed 
the first selection board that select-
ed these candidates' with the l'E'sult 
that after so many years of ex-
})erience they were r~je~ted by the 
Public Service CommIssIon? 

Mr. Speaker: He' cannot bring i:D 
these insinuations. The hon. Mem-
ber can ask for information. 

Sbri Gautam: Sir, who formed 
the first selection board? 

Dr. ltealra: As I said, they were 
representatives of the Information 
and Broadcasting Ministry and the 
External Affairs Ministry. I can-
notl give their names off-hand. 

Shri Gautam: Is it a fact tha·t the 
offi('ers of the Department are in-
terchangeable? That is to say, can 
the Commerce Secretary, for in-
stance be transferred as the Defence 
Secretary? 

Dr. Keskar: No, but if the Exter-
nal Affairs Ministry considers it 
necessal'V to have the services of 
:my offi~er in another Department. 
then his services are transferred to 
that Ministry. But officers in this 
Department are not as easily trans-
ferable as in other Departments. 

Shri Tyagi: Before sending such 
persons to foreign countries for ser-
vice, are their political affinities and 
political integritJy put to some test? 

Dr. Keskar: The qualifications for 
these candidates are prescribed by 
the various recruitment boards and 
selection boards. I cannot say off-
hand (if the parti~ular qualification 
referred to bv my hon. friend was 
taken into a~coUl';t . 

Shri Tyagi: I am anxious to know 
whetlher it is only the academic qua-
litications that are taken into account 
01' whether their political affinities 
and political integrity are also taken 
intlQ consideration. 

Dr. Keskar: This question should 
be put rather to the Union Public 
Service Commission and not to me. 

Shri Gautam: Are Government 
aware that some of these persons in 
the fon~ign service belong to the Com-
m 1111 is t Party? 

Kr. Speaker: Order, order. 
Shri Kamath: Have any Infor-

rna.tion Officers been appointed re-
centlv. in Januarv or February last, 
to o~r Embassie; and Missions ab-
road in spite of their having been re-
jected by th~ U.P.S.C.? 
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Dr. Kelkar: The fact of the mat-
ter is. that all the five candidates 
who were rejected by the U .PI.S.C. 
were at tce time holding posts and 
were functioning in foreign co'!n-
tries. We went into the qnestlon 
with the U.P.S.C. 8IIld placed be-
fore them the fact that if these re-
jected candidates were. dispe~sed 
~;th immedia~ly , theIr vanous 
pO!<tfl will CPlIRe to funct·ion. The 
Commi.sion agreed to allow tempo-
rarily three of the candldate~ to 
continue until the U.P.S.C. are able 
to select the requisite number of 
candida~s. 

Sbri ][amath: For what period? 

Dr. ][eIIkar: Till the U.P.S.C. is 
able to choose cl\\ldidl\tes to replace 
them. 

Prof. B.anga: Who settles the 
quulifications for these candiclat.es 
when the advertisement is put in? 
Is it the Union Public Service Com-
mission or tlhe department concern-
ed? 

Dr. ][eakar: The HO\'ernlllt>nt, 
preseribes the \"n.riou~ quu.iitielltions 
Ilt'C('i,RR ry . 

Dr. Deahmukh: Wh\" WIIS not the 
slune generous consid~~ntion extend-
ed to the remaining two persons 
also? 

lIr. Bpe&ker: Order. order. 
Shri Tinlmala 1I.ao: Whllt Wns the 

number of people who hlld been 
lisked to cOllie from foreign ('OUll-
tries for tbis inten'iew lIud whllt wus 
the 1I11luber sl'iected from tilclIl IUlll 
the uUluber rt·jected IlIld what 
money has beeu "'pent on them 
b:-' the Gowrnlllenl? 

Dr. KeekIr: We tried to sound 
the U.P .. S.C. whether it was not 
possible to get this Relection done in 
some way aud somewhere wht're \ve 
('ou:d do iii at 'I'SS expense. ritiml\te-
I~' they decided how the ~plection 
8hould be made and at what place 
it should take plaoe .. 

Shri Tiramala BIG: Sir, he h88 
given the general principle govern-
ing the select,ion but I asked for the 
eXH('t number of people who came-
from abroad. 

Dr. Keakar: All the twelve c&n-
didates came from outside. 

RAID NEAR Kmm KARAN BY 
PAXISTANIS 

*206. Sardar Hukam Singh: (8} 
Will the Prime Kinister be pleased 
to state whether there h8ve beeu any 
cases of raids by Pakistan N' ationals 
into the Indian territory near Khem 
Karan border during the months of 
May, June and July 19501 

(b) If so, what w&'s their number 
anri what were the lo!':ses suffered in 
men, cattle and goods? 

The Deputy Minister of External 
AIb.irs (Dr. lteskaJ'): (a) Yes, Sir, 

(b) There were three raids during 
this period, on the 13th, 19th and 
22ncl .June, 1950 respectively. In 
the first raid some Pakistan Nationals, 
assisted by their border police, 
at,tempted to lift some cattle and 
in the encounter which followed. 
they killed two villagers whose dead 
hodie!': they removed to Pakistan 
t('rritory. . There WII!!. however, no 
lo"s of cattle or goods. In the second 
mid our police intercepted and drove 
aWlI\" the raiders. In the third raid 
one' buffalo was lifted by Pakistan 
Nat·ionals. 

Sardar Hukam Singh: What action 
has been taken by the Government 
of Tndia? . 

Dr. ][eak&r: We have prot-ested to 
thp (l.O\·enllnent of Pakistan and ac-
cording to the Indo-Pakistan Agree-
ment nOw all such questions are 
disl'ussed between the respeCtive 
Police chiefs. 

Bardar Hukam 8lDgh: Have we 
received allY reply to our protest to 
P&kistan? 

Dr. KeIIrar: Not 1"'. 



Sardlor Hakam SIDgIl: What has 
been the policy of Government Bnd 
what have they been doing in caSes 
where protests are lodged or requests 
made and they remain unanswered 
or unacknowledged? 

Dr. Xeskar: We press them for 
an answer as urgently as posssible. 
.sometimes it is delayed but ;V0II do 
get an answcr. 

NEGOTIATIONS ON EVACUEE PRo-
PERTY IN PAKISTAN 

*206. Sardar Hukam Singh: (a) 
Will the Minister of Rehabilltat.ion 
be pleased to state whether there 
hav.'! been any further negot:dtions 
during the llist three months bf'tween 
India and Pakistan as regards the 
evacuee properties left behincl by 
displaced persons from W".'!stern 
Pakistan? 

(b) If so whether any agreement 
has been reached on this que<;tion:' 

The Minister of State for Rehab:-
litation (Shri A. P. Jain): (>t) Yes. 

(b) .\" reg'lrds, movahle property. 
certain agreed decisions have been 
taken. A copy of the agreement 
reached is placed on the Table of 
the Hous.'!. [See Appell/ix Ill, 
annexure No. 7.J A poillt of detail 
in regard to sharer; 'If Joint Stock 
Companies, which arose after the 
agreement was signed is still under 
discllssion. Suitable instructions to 
implement the agreement are being 
isslJed. 

Sardar Hukam Singh: What is 
the total lJumb& of conferences so 
fllr held about evacuee property since 
1947? 

9hri A. P. Jain: I cannot give the 
exact number at the moment but 
the number is quite big may be five 
or six. 

Sardar Hukam Singh: Is the pre-
sent agreement reached about 
movable property in any way differ-
ent from the one which was arrived 
at on the 1st January, 1949? 

Shrt A. P • .Jam: In many respects 
it. i!; different from the previous one. 
The agreement has been placed on 
(Ihe Table of the House and the bon. 
Member is at liberty to compare the 
terms of the two. 

ARAB-KI-SABAI l)CHNJCAL TRAm-
ING CBNTRE 

*207. Sardar Hukam Singh: (a) 
Will the l\finister of ltehabilitaticID 
be pleased to stat.'! whether it is a 
fact that R few machines iil the 
Arab-ki-Sarai Technical 'I'raining 
Centre have been lying idle for some 
time? 

(b) If so, what are the reasons for 
this? 

(c) What is the number of trainees 
in this Centre at present? 

The Jlinister of State for Rehabi-
litation (Shri A. P. Jain): (a) and 
(b). Yes. Machines in the Bamboo 
Kpct;on have been idle for some time 
because reqll;site t,vpe of ham boo was 
1I0t, Itvai'able. 

(c) 89 on the 1st .JlIly, 10;)0. New 
adlllissions are now in progr(:'ss. 

Sardar Hukam Singb: What is 
the total nllmbel' o( persons trained 
so far? 

Shri A. P. Jain: The~e 89 consti-
tute the first batch. 

Sardar Hukam Singb: Have they 
he en absorbed here Or han~ they 
fOllllel employment elsewhere? 

Sbri A. P. Jain: They are receiv-
ing training. 

Sardar Hukam Singh: ~o candi-
tIntes have ~-et been torainerl 'II) far? 

Shri A. P . .Tain: ~o. 

Shri .T. 2. Kapoor: Are the" 
Jllpanese machines which are used in 
Arab-ki-Sarai in demand in this 
COlllltryc. 

Shrt A. P • .Jam: In fact these 
ma~hi.nes, h!l-ve so far beeD used only 
for ·demonstration purposes. They 
have not yet been put to commer-
cial use. We are devising schemes 



141 

to pu~ them to commercial uSe and 
ODly then the questionoi ~preading 
them or. commercial scale will ariSe. 

8hri I. B. Kapoor: Do Govern-
Jl'Dent propose to import such 
machinery so that it may be easily 
. available • to those who w~nt to pu~­
'()hll;;~ it? 

Bbrt A. P. laiD: Certainlv when 
there is demand for them. • 

• IHui )(UIl&vaW: How many trai-
Iwell from Bombay are being 'trained 
at this centre? _rt A. P. Jain: T have not got. 
the ngurell of the trainees from 
Bombay. 

Shrt Dwivedi: Do Government 
propose to op(>n similar centrf'S in 
other places? 

8hJ1 .6.. P. Ja'n: Governm~nt ar.e 
thinking of ope.ning centres for train-
inlo": in ASRam. Bihar and Bengal. 

Sardar llukam Singh: How many 
Jupanese experts nre still there tl') 
t.rain these people? 

Sllr: .6.. P •. JaiD: One or two. 
Bardar Hukam Singh: Is it 1\ f;\(·t 

thAt some of t,he Japanese experts 
have left IlIId that there is no bod\" 
to trllin t,he people and therefore it 
is that tht,se machines are lying 
idle? 

Bhrl .6.. P. JaiD: Thnt is not a 
fa(·t. Of courSe. some Jupunese ex-
perts huve left·. ImtJ the reason for 
thE-se machines I~·in~ idle is quite 
ditlereut: the raw material iii not 
8\·aiJable. 

Shrt I. B. DPQOr: Have thesp 
..J RpRnese ellfPEri6 left India for 
.Japan or h6ve been engaged by 
1IOIDe private individuals in !Dis 
aou,t'rY'I 

Shrl .6.. P. lain: A few of them 
have returned to Japan. 
.. I . •• Kapoor: Wba' about 

tlle otilenl" 

24:2 . 

1Ir. 8pt!aker: Order, order. 

is~""":iRT~~~ 
~ ~ 3f1ft i!Ilfi ~ ~ f.t;€t 
~ ~ ~ ~ ~"""'lj(\ ~1 arrf~, 
zrr ~ ~q'lff(lji ~ ~ ~ ~ \iff 
"liT ~~ "Uftr ~ ~ ~ ~ 
~? 

[Seth Govind Da3: HU3 not :1 s:n-
gle enquiry been so far received 
from any place in India about these 
machines or have there been some 
enquirie-; but with llO satisfactory re-
plies from here?J 

,"~o qlo ;A: ~~ ~ om: 
~ ;:rii~ al f'ti~;fi ~ ~~ ~ 
arri ~ ~ Ai ~ ~ ar.f't ~r 
3T"it i!Ilfi ~ 'I'm ~~ if~ .~ ~ 
~R ~ ~ Ai ~'ffl i~rlff ~ ~~ I 
~Ror~ ~ -.;) ~ ~~"liT 'tilt 
~Cfrw q~r ~ g3fr I 

[Shri A. P. Jain: Enquiries were 
rpC'ei\"ed from many places, but, as 
I huve just stated, we de llot possess 
these machines on a scale a~ to 
undertake their expansion. Tl1l'Te 
was, as such, no lue.;tion of their 
sale to outside places.] 

'" .n1Allrr :!flIT ~ i ttitf 
~nrtT arrt 1fT ? 

rSltrl Goenka: Was there Ull ell-
qllir.'- from Jubbulpore~] 

• -l. wt. ~: ~;ft';rllft' ~ 
m ~ ~ ~Ar iiit IIil tt iRlRT 

tl ftdt t I 

[Shri A. P. lam: Hon. Se,h 
Govind DIlS is definitely in 8 better 
position to have this informMiou.] 
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WRITTEN ANSWERS TO 
QUESTIONS 

MIGBA.TIUN no. WBST PAKISTAN 
TO INDIA. AND vies vers/J 

*208 {Shri llanumanth&iya: 
. Shri Channiah: 

\\'ill the Minister of Behabilitatlon 
be pleased to state in month!, figur-
es the migrlltion of the population 
from West Pakistan to Indin llnd 
from India to West Pakistan: 

(a) from the date of l\ehru-
.Liaquat Ali Khan Agreement up-to-
date; and 

(b) for six months prior to the 
date of the saB P&"ct? 

The Minister of State for Rehabi-
litation (Sbl'i A.. P. Jain): (a) and (b). 
A statement giving the available in-
formation is laid OIl the Table of 
the House. [See Appendix llf, 
IIn/JI'XlII'e No. 8.J 

MIGRATION FROM EAST PAKISTAN TO 
INDIA. AND vice versa 

*209 {Shri Jlanumanthaiya: 
. Shri Cha,nniah: 

Will the Prime Kinister be pleased 
to state in monthly fi~ures the 
migration of population frOID East 
Pakistan to India and from India to 
East Pakistan: 

(a) from the date of Nehru-Liaquat 
A Ii K ha.n Pact up· to-da te; and 

(b) for six months prior to the 
-date of the said Pllet? 

[AlI8wer covered by note on Indo-
Pakillta" Agreement of the 8th 
April, 1950 circulated to Memberl/. 
(See Appendi.: Ill, a,H!eXltre No. 
17). ] 

BoaDn CLASH IN JAMJit1 BBTWJ:DI 
PAKISTAN AND I. DIAN Taoops 

*218 {Ibft S-'II1Unantllaiya: 
. 8Jo1 CJlumDlah: 

(a) Will the Prime ~r be 
pleased to state whetaer a border 

clash in Jammu took place. on 
Sunday the 11th June 1950 betwaen 
the Pllkistan koops and an Indian 
Patrol? 

(b) If so,. what are the numbers of 
persons killed and woundt?d on the 
Indian side and On the Pakistan· 
side? 

(c) What are the step!> the Govern-
ment of India have taken as a result 
of thir. incident? 

The Deputy Jrliniater of BJdem&l 
A.ffairs (Dr. Kelkar): (a) A border 
c'ash in Jammu Province did take 
place on Sunday, June 11, 1950, 
between an Indian Patrol aud Pakis-
tan Border Police. 

(b) Six per~ons on our side w&e 
killed and five persons wounded. 
The number of casualties on the 
Pakistan is not known. 

(c) The incident w'Ss reported to 
the U. N. Observers who in accor-
dance with the norma! prsctice 
made recommendations designed to 
prevent such clashes in the futU!"e. 
It is hoped that the recommenda-
tions will be acted upon and further 
regrettable incidents of this kind 
prevented. 

EVACUBB LAND IN B~BR 

*211. 9&rdar B. I .• an: (n) Will 
the Minister of Bellabilitatiou be 
pleased to state how much land fell 
,'ncant due to migration of Muslims 
hom Bikaner? 

(b) How much of it Willi declared 
evacuee property? 

(c) How it has been &llotted? 

'the JlinJater 01 !State lor B.ebabl-
l1WlQIL (SUi A. P. JIG): (8) 1.87 
lakha ACree. 

(b) Tae entire land. 

(c) 2.18 lakh ,1Cre& hage been 
allotted to displaced P61"8ODtI iD 
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Ganganagar and Suchetgarh 'Dis-
tricts 8S follows:-
Name of State No. of familiee. Area allot· 

01' Province. ed 
(1) :Ba.bawalpur 9,206 familillll. 1,48,3U 

s.ate. 8CI'1lII. 
.( 2) Punjab (p) 3,r.09 .. 47,289 .. 
(3) Sindh. 1,168 15,477 .. 
(4) N.W.F.P. 147 '\ 1,910 " 

Total 13,530 2,13,000 .. -----
The question of allotment of the 

rest of the evacuee land to dispiaced 
pe!"Sons is being reviewed by 9 
Committee. 

LAND RESTORED TO MEOS 

*212. S&rdar B. S •• an:· (a) Will 
the Minister of Rehabilitation be 
pleased to state how much land has 
been res!.Q'·ed to ~Icos in Gurg.lon 
Bhnratpllr and Alwar? ' 

(b) How m&ny of them have re-
turned and occupied th~ lallds? 

(c) How much remllining land is 
yet to be allotted' 

The Kinister of State for Rehabi-
Utatlon (Sbri A. P . .Jain): 
(8) 
Gurgnoll 
Alwar 

23,576 acres. 
61,830 acre.,. 

Bhllrntpur. 69,179 acres. 
(b) 3,5:A5 fnrui'il's in Ou'·gaon. 

:39,1;00 perSOlis ill Alwllr. 
38,927 persons in Bharlltpur. 

.(c) 14,48.1 acrf'S in Gurgaon DIS-
trict Ilre still to be allotted. Infor-
mation regarding lands still to be 
rE'stored. ill Alwar and Bharatpur is 
not IIvllllable as the claims of the 
18,~) more Meos demanding r('8to-
ration are under scrutiny. 

8mH GUBDW£lWJ IN PAlDS'UN 

*118, S&rdIr B. S. Man: Will the 
Minister of JteJaabWtat.km be pleased 
to s~te ~'hether he or any of his 
offiCials discussed the question of res-
toration 01 Sikh Gurdwaraa in Pakistan 

in any of the con'erences held between 

India and Pakistan and if SO, wits 
what result? 

The ](jnjater of state for Rehabi-
litation (Shri A. P. laiD): The 
question of re!igious trusts, including 
Sikh Gurdwaras in West Pakistan 
has been discussed with the Pakis-
tan Government {;rom time to time,. 
but no final decisions have been 
reached so far. At the Inter-
Dominion· Conference held OD 
1O-13th January, 1949 a Joint Trust 
Property Committee consisting of 
three representatives of each country' 
was appointed to go into the ques: 
tion. Fo!" various reasons, it halO 
not been po,sible to hold a joint 
meeting of thi!lcommittee so far. 
The Pakistan Government have now 
agreed to the convening of an early 
meeting of the joint committee and 
they have been requested to inti-
mate the !late which would suit 
them for ho'ding joint discussions. 
Their reply is awaited. 

EAST PAlDSTAN DISPLACED PERSONS 

*214. Shri Hossain Imam: WiII 
t he ~linist.er of Rehabilitation be 
pleased to state the !Iumb,>r of East 
Pakistanis who have left camps out-
side West Bengal fo;: return to their 
homes in East Bengal '? 

The MiniSter of state for Rehabi-
litation (Shri A. P. Jain): 21,127. 

TOWNSHIPS FOR EAST BENGAL DIs-
PLACED PERSONS 

*215. Shri S. O. Samanta: Will 
the ~Iinistel' of Rehabilitation be 
pleased to state: 

(8) the number f,ll-1 nomes. of 
tQWDships built for East Bengal dil-· 
placed persons; and 

(b) how many pers.>n'l have been 
rehabilitated thereby? 

"1"he Kl.ni8ter of State for Rehabl-
UtaUoD (Sbrt A. P. .Ta): (A) 
Three: -Habra Baigachi, 'l'engr&. 
A1'IIhingri and Xanchrapara. 

(b) 87,155. 
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LABOUR STRIJ[1I:S 

*216. Slui S. O. Samanta: Will the 
Minister of Labour be pleased to 
state the number of labour strikes in 
the Indian Union from January, 1950 
up-to-date and the ca uses thereof? 

The :Minister of Labour (Shri 
Jagjivan Ram): A statement giving 
the required info!'mation for the 
period ht January, 1950, to 31st 
May, 1950, i" placed on the Table. 
[See Appendix III, annexure No. 9.J 
Statistics for June 1950 are not yet 
availab!e. • 

COTTA.GE INDUSTRIES BOARD 

*217. Shri S. C. Samanta: Will the 
Minister of Industry and Supply be 
pleased to state the progress of the 
work of the Cottage Illdustr:es Board 
up to JUlW, Hl50:' 

The Minister of Industry and 
Supply (Shri Mahtab): The Cottage 
Industries Board was constituted 
on the 10th August, 1948. The 
first. meeting of the BOa.!'d was held 
on the 13th and I-lth Dt'cember, 
1948, at Cuttack. The second 
meeting was held on the 25th and 
26th February, 1950, at Jaipur. A 
copy each of the minutes of the two 
meetings is laid on the Table of the 
House. jPlaced in the Library, 
See No. V. R . . 16 (5).J 

The Board is an advisory body 
nnd action on the various recommen-
dations made by the Board is taken 
hv Government. A statement indi-
c~ting the p!'ogress that has so far 
been made in this direction is laid 
on the Table of the House [See 
Appendix Ill, annexure No. 10.] 

U. K. CoNTINENTAL SHIPPING CON. 
FERENCE~ 

·218. Shri J'nanl Ram: (8) Will 
the Minister of Oommerce be pleased 
to state the number of Shipping 
Companies operating on the India 
U.K. Continental trade routelJ ad· 

mitted as full members of the U.K. 
Continental Shipping Conference? 

(b) Have they been giVe!} ail pri. 
'Vileges enjoyed by other members? 

The Kinister of Commerce (Shri 
Sri Prakasa): (a) According to 
information in our possession, 17 
Shipping Lines are at present mem-
bers of the Confe.!·ence which regu-
lates the India/U.K. /Contu1ent 
trades. 

(b) Presumfibly 1,he hon. ~Iember 
has in mind the position of the 
Indian Lines. The two Indian 
Companies who operate in these 
trades have recently been admitted 
as full members of this Conference. 
They enjoy all the privileges enjoyed 
by tbe other members. 

URANIUM A.ND BERBYLIUM 

·219. Shri In&ni Ram: (a) Will 
the Prime MiniSter be plea.sed to 
state the places where deposits of 
Uranium and Berrylium have bf'en 

discovered? 

(b) Has any attempt been made 
to discover further deposits and if so, 
in what way? 

The Prime Kinister (Shri 
lawaharlal Nehru): (a) Deposits of 
Uranium have been found in 

certain places in Raja;;thau m::d 
Bihar. 

New deposits of Berrylium have 
been found in the districts of Ajmer· 
Merwara and Udaipur. 

(b) Yes. Geological explocation 
and prospecting for Uranium and 
Berrylium is being carried out by 
expert Government officers and 1\ 

number of parties will shortly go 
into the field for t.h:3 wurk in 
different parts of India. To stimulate 
searoh and production of Ur!¥lium 
and Berrylium in India, Govern-
ment have announced awards and 
bonus grants for discovery and 
mining of these minB!'als. Copies 
of t·he Gazette Notifica.tions issued 
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QIl ~he subject are placed on the 
Ta"le of the HOUle. [See dPpuuliz 
III, anne:l:ur" No. 11.] 

••• 8IIrl lDlD! Bam: Will the 
Minister of Oommerce be ple8'Jed to 
IJtate : 

(a) the quantity of Penicillin im-
ported since the time it came u:ider 
control; and 

(b) the countries from which I'eni-
cillin has been impOl·ted? 

The IliDlater 01 Commerce (SJuj 
Sri Prakua): (8) It is not clear 
which control the hUll. Member has 
in mind; the Import Trade Control 
on the recent Distribution Control 
imposed by the Bombay Govern-
ment. The quantity and value of 
1'1'nicillin imported since the intro-
duction of the drug in India. for it 
carne into use ouly recently after 
import control had been in operation 
for some yl'l\r!,; IS not known a~ 
figures of imports of Penicillin Ilre 
no. recorded separately in the Hea 
Borne Trude Accounts. They arc 
grouped with other drugs lind medi-
cines. 80m(' in{O''''matioll was 
eoUected by the Director, General 
Health Services, regarding imports 
of Penicillin .in June 1950. The 
vnlue of imports of the drug at the 
ports of Madras and Ca!outta during 
~b8t month were Rs. 1 lakh and Rs. 
4 lakhs .... espeetively. Figures of 
imports made at the port of Bombay 
are not available. The quantity 
imported is also not known. 

(b) Penicillin is mostly imported 
from the U. K. and the U. S. A. 

DmPUt1i8 

••• 8brl X.""'mlUll: Will the 
Minister of Laboar be pleased to statt' : 

{a) ~e IIUJ11Der of labour (Usputel 
liD .. 81. M.reh. 1900 till the €nd 
of June 1950; and 

(b) the number of wmkers involv-
ed m the dispute and the t.otal num-
ber of maD-days lost 83 a l'etlult of 
these disputes '! 

!l'he J[fniater 01 X.bour .( Shri 
J&i1ivan Bam): (a) and (b). The 
number of labour disputes during 
the period April-May ,1,950 was 204. 
The number of workers involved and 
the total number of man-days lost 
were 115,967 and 600,007 'respec-
tively, Statistics for June 1950 are 
not Jet avai'able. 

TRAINING OF LABOUR OFFICERS 

*222. Shri Lakshmanan: (a) Will 
the :\linister of Labour be pleased to 
statc whether Oovernment have enter-
erl into an.Y ammgement wit.h U.K. 
for the training of Indian labour 
officers? 

(b) What is the basis for the- selec-
tioll of the trainees? 

(c) \\-'hat is the duration ()f the 
training? 

The .inister of Labour (Shri 
Jagjivan Ram): ta) Ye~. Sir. A\'1'llnge-
ments hllve heen made with the 
Ministrv of Labour and ~ationHI Ser-
vic'c in' the l'nitecl Kingclom for olle 
pllrt:,-' of 20 Labom Officers to be 
trnined ellch year in the various 
branches of Labour AdministratioD 
in that country. 

(b) The Scheme is primarily intend-
ed for Gazetted Officers employed 
under the Central and State 
Gove\'llments, who are graduat.es 
and have had some practical expe-
.... ience of the Eubjects in which they 
are to be trained. 

It has, however, been agreed that 
1\ few candidates (not exceeding 26 
per cenL of the total) sponsored by 
Associations of Employers and 
Workers may also be included in 
each hatch. Nominations are invited 
from the various Minist..>ies of tbe 
Government of India, State Govern-
IDl'n .... and. Jtuading A8~tions of 
Employers and Workers by the 
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Ministrv of Labour and final selec-
tiolls a;e made on the basis of such 
nominations. The entire expendi-
ture connected with the training is 
to be bonie by the :!"espective spon-
soring authorities. 

(c) Six months. 

EXPORT OF MANUFACTURED JUTE 

GOODS 

'*223. Shri Jhunjhunwala: (a) Will 
the Minister of Commerce be plenscd 
to stat-e whether there is control on 
eXJlort of manufactured jute products? 

(b) If the answer to part (a) above 
be in the affirmative, what is the prin-
ciple hehind this control, flUd \vhat 
advantages are expected to be 
derived from it? 

i,c) What are the requide 'lualifi-
cations of an exporte]' of 1i1?IlIlf<lctur-
ed jute goods to enable him to get 
export licence? 

(d) ls. there any special 1'I;lCltj,~er,v 
set lip fo!' supply of ma:1Uiadur2d 
jllte goods to E'xpo!'tel's? 

(e) If the :lJlswer to paJ't (d) nhnve 
be in the affirmative, ',,\'hat is the 
nat lire of this 1JJachillf'l'Y, HlI,1 have 
any complaints been l'e~eived regar,\· 
ing its working? 

The Kiu.iater of Commerce (Shri 
Sri Prakasa): (a) Yes, except jute 
carpets and webbing. 

(b) The contro~ over jute g00ds 
exports is based on the following 
considerations: 

(i) Huppiies should, as f~ as 
pos8lDJe, be related to availabillll)', 

(ii) di~tribution among the con· 
suming countries should be on an 
equitable basis, keeping in view 
their minimum essClntbl requirtl-
ments; 

(iii) there should be no inflation 
of Indian cnsts on account of high 
prices which might be temooranl, 
obtained. 

The advantagee resulting from dtit! 
control are: 

(i) Maintenance of Ol!r expoi,ts ilDd 
foreign exchange earnings at a8 high 
~a level 38 poSsible. 

(ii) Prevention of malpractices and 
specu'ative tendencies in the trade. 
• (iii) 11linimising of \~e $J.reat of 
Uf'le of substitutes as packing mate-
rials in our markeb abroad. 

(iv) Safeglla.~ding of the long-
term intt'rt'sts of the Indian industry, 

(c) Tn order to be eligible for >In 
export licence for jute goods for 
bard currency cOllnt.ries, an exporter 
shouln have a valid contract of sale 
and the requisite letter of credit. In 
the case of ~oft currency countries, 
he must also have past exports .)f 
jute or jute goods to his cr.?dit. All 
sales must, in regal·a to price, (on-
/'it-m to the prov;sions of the ,Tute 
Goods (Export Control) Order, ]949. 

(d) Xo. 

(e) Does no\; arise. 

SUBSISTENCE ALLOWANCE TO Drs-
PLACFD PI'RSONS WHO HAVE BETUR-

N~~D T) Eo\sr OR \VEsr BEI'GAL, 

-J24. Pandit Thakur !l'\8 Bha.r· 
gava: (a) Will the :\Iinister of Re-
habilitation he pleased to state 
whether it is II fact rhat monthly sub-
sistence allowance by way of r.,iief 
or rehabilitat;on has been given to 
Hindu displaced persons who have 
returned to East Bengal by tht? Bast 
Hengal Govu'lIment and if so, what is 
the number of «uch persons? 

(b) Are such allowances being I,aid 
to a large numbf'r of Muslim 
displaced perSJns who have returned 
to the Indian Union and if 80, what 
iR their' number in Assam? 

'!'he JliDister of state tor Rehabi-
litation (Shri A. P. lain): (a) Gov-
ernment ba ve no information. 

(b) <;}o,ernment have authorilled· 
the State Gove~I.:'''nt,s of \\'ellt 
Benglil, Assam, Tripura, Bihnr and 
Orissa, to g:ve a resettlemen;; gran' 
upto Rs, 200 to each family of re-
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tuming Muslims and relief assistance 
for a period of two weeks at tha r~te 
of Rs. 3 p(>r adult and Re. 2.per (·h.lld 

er we(>k. Information IS being 
~.QlIected regarding ·thb number (If 
families who have received such 
assistance in Assam. 
DISPLACFD PrBSOl'lS WHO BETrBl'IED 

TO EAST BJo'NGAL Al'ID HAVE AGAIN 
OOME BACK TO 11'1 DIA 

*225. Pandit ThakUr D&a B.bar-
pva: (a) Will thtl Prime JliDi8~er 
be pleased to stat~ !,ClW many (lis 
placed persons who hlld returned to 
}<~ast Bengal, have again '~Ol\ltl l:r-c\{ 
to the Indial1 U nioll ? 

[Answer covered hy n(·tll oil III.!?' 
Pakl,tan Agreement of thl.' ~Ih .1pTlI. 
19:;0 circulated to Member, (See 
Appendix 111, anneZIlTe No. )').] 
Ri-TU}!I 01' DISPLACl:D Pl BS('l'IS 

nOM PAKISTAN 

-226. Pandit Thakur Du Bhu. 
pva: (11) Will the Minish'r of Re-
habWtaUOIl be pleased to .. tate how 
many persons out of the displ_t'.eed 
persons who had It:'ft for l'ak!l!tan 
from U .. P. after 1st Janua!'Y, H.t;O. 
have come back? 

(b) Have UIlY disvlacel pl'rsol1s 
who hnd left Indin for Pnkbtnll bt:'· 
forl' lilt Janl1nrv. 1950, 101,,0 come 
with tht'm? • 

(t·), How 1lI1\1\~ Muslims have re-
turned to the IndiAn Union 'vho hOld 
migrated to l'uki"tulJ Sftt'l' ht 
.J al1UI\I'Y, 1950? 

The JliD.~lter of state for Rehabi· 
ntaUoD. (Shri A. P. lain): (11) to (e l . 
I jlr.,sllmt' t.hI1oU informlltion i,:; re-
1uir!'d in rl'Sp!'ct of :\Iuslims onl~·. 

Tbl' Oovemmt'nt of Indill have 
&areed to take bnck p",r~OIH! wbo 
migmted i>etwet'll ht Februa!'Y 1I1\d 
Sbt ~IIlY 19:-)/), lind 1I0t nll persons 
who migrAt~d nft.el' 1st .J "lI\lIar,\' \{I[.o. 
loll is Ill'obahl.y presumed hy the hOI'. 
Memb!'r. 111 necordanee \,:th agreed 
8lTangt'rneuts !I first batch of 5,000 
receut migran~s from U. P. wt\s to be 
receh'E'd and 4,871 pl'l"Sons have 

actually returned to India by 28tb 
July. 1950. Whether some persona 
who hlid migrRted prior to the pres· 
cribed d&tes have found it possible 
to <!nter India, will be ~now;l after 
verification of the returning persona 
has been ('ompleted by the O. 'P.. 
Gov(>rnment, 

RBHABILITATION EXPBNOITUBE FOR 
E\.'H B~NJ.,\L DISPLAOED PUS'lNS 

*227. 8hri IyyuDni: Will the 
:'.finistel' of Rehabilitation be pleased 
to state how mueh money has been 
spent for rehabilitation of displaced 
persons from East Bengal (Pa.kistan) 
JI1 As~a1r1. Bihar and 'Vest Bellaal till 
the end of :\Iay 1950? 0 

The Minister Of State for Jtp. 
1l,billtat;an (Shri A. P. Jain): The 
expi!uditure for the current .('ar in 
West Bengal and Assam enL~re~ in 
tile books of RP,COlJllt upto !\fay is 
Rs. 35.49,t)39; but thl' tutal ('xpendi-
ture for that period wouH be much 
::.rger as many ent.ries remain to be 
posted. Figure,; for Bihar are Hot 
yet available. 

bIP')Rl' B&Sl'RlOTIONS ON PRINTING 

M\TERI-ALS AND .'\COESSORIIIS 

*228. Shri T. If. Singh: Will the 
M:nistel' of Oommerce be pleased to 
stlltl:' the steps taken by Government 
to reI;lx import restrictions (,n print· 
ing materials and accessories? 

The Minister of Commerce (Shri 
Sri Pl'akasa): Printing and Iithogra. 
phic material falling underj7(lj a,1d 
(:!l of pnrt V of the Import 'rrade 
l'ontl'Ol Schedule is ulreadv tlovered 
b~' 01)1;'11 General Licel1ce ·No. XVI 
and CUll be imported from soft 
eurrenc." countries withoutl\ny 
lieellc(>, Highly poli;;h~d e"l'P"r 
sheds and 7.inc sh(>ets, Stereo Blick· 
ing Paper, Rubber Bhlllkets for 
printing presses and 8tero dongs re-
4uir"i h.v the Oi!wsp"pers were 
rec('ntl" jm'hld(>d in 0: dl Genual 
Licenc~, No. XVI unde~ Commerce 
Ministry Notification No. IS.ITC/5O 
dat(>d the 14th -July, 1000. In 
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addition instructions have been issued 
tbat f.1l materials required by the 
newspaper industry which includes 
,nter-al,a newsprint, process chemi-
cals, stitching wire, Gummed Back-
ing Sheet, Newsprinting Ink, Offset 
Ink, Photogravure Ink, Machine 
Spare parts for Rotary, certain pro-
cessing photographic mater:al, certain 
mf,tel'ials for graph work etc., should 
be licensed freely ani without delay 
~rom soft curreucy countries when 
!'equired by the newspaper iudust.ry. 
Applications from the industt·v f~r 
FlongR, ~ew!>printing Ink, Offset 
Iuk, Photogravure Ink from U.S.A. 
lire also dealt with on ·;imihlr basis. 

These materials are also licensed 
to the trade (as distinct from the 
lactual users) on a quota bnsis at. 
notified in Commerce Ministry's 
Public Xotice No. H-ITe (P.N)/:?U 
dated the 15th June 1950. 

IMPORT OF MOTOR FF.H1S Al--D 
PARTS 

*229. Shri T. N. Singh: Will the 
~I:lli"'tel" of Commerce be pleased to 
lavon the Table of the House a state-
ment giving figures relating to total 
o.i.f. value of motor spares and parts 
illipotted from dollar and sterling 
al·eas during the quarterly periods of 
(i) .Tuly-September 1949; (ii) October 
-DN·cmber 1949; (iii) ,Tanuary-
1\1I1I·ch 1950, and (iv) April-.r une 
If/."iO? 

The MiniStel' of Oommerce (Shri 
Sri Prakasa): The figures of value of 
imports of "motOl' .,pares Rnd parts" 
arl' 1I0t available as the item is l)ot 
separately specified in the foreign sea-
borne import trr.de returnR of hdia. 
I, howe\'er, place on the T:lb1e of the 
hOllsi! II statement showing the avail-
able figlll'es of vallie of "Parts of 
Meehanically propelled v~hicles and 
accessories other than of aircraft 
(exc~lIding rubber tyres)" imported 
by seli and air from dollar "lid sterling 
ar~as during the last two quarter,; of 
1949 and the first two quarters of 
1950. [See Appendiz ill, annl'zme 
"h'o. 12.1 

RBDBDDUK IN POlJDICIDBBY 

*280. Dr. V. BabnllllDi •• : (a) 
Will the PrIme KUliater be pleased to 
state the points of difference between 
the Indian and French Governmeuts 
over the modalities for the rt'feren' 
dum in Pondicherry? 

(b) Have the differences 
tIed and if so,· what is the 
the settlement and when 
referendum take place? 

been set-
na.ture of 
will the 

The Deputy Kinister of BzterDal 
Mairs (Dr. Xeskar): (a) and (b). 
Attention of the hon. Member IS 
invited to the answer given to the 
Starred Question No. 194 today. 

RAIDS BY PAKISTAN NATIONALS 

*231. Pandit II. B. Bhargava: 
Will the Prime Minister be pleased t·) 
8tate : 

(a) the extent of damage and loss 
of property of the Anny, Police per-
sonnel and the civilians of the villages 
bordering the Pakistan territory 
during iihe raids by Pakistan nationals 
across the Indian border siu'.}e 1st 
April, 1950; 

(b) whether Government have lodg-
ed any protest and claim with the 
Pakistan Government in respect of 
these raids; and 

(c) if so, with what results, and if 
not, why not? 

The Depaty JliDilter of Bxternal 
Mairs (Dr. Keskar): (a) According 
to our present information, 2;.~ Indian 
nat~onals, induding two I)olice 
Personnel, were killed, uWO kidnRPPf.d, 
30 wounded, and 1016 heads of 
cattle and property worth nbout Hs. 
32,000 looted, by Pakistan nationals 
in 57 raids across the border .. Further 
detc.ils, which are heing collected 
from the State (}overumentt;, Ilre 
awaited. 

(b) and (c). Yes. Prottlsts have 
been lodged in respect of all imporialut 
border raids reported to us. Severs I 
of these have also been taken up by 
the Army author:tias or State Gov-
ernments concerned, with their 
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opposit~ numbers in Pakistli.:n. ~o 
'l'QUM -.v.e beeD received in NIIp~ct 
01 leveral of theae Pl'Ot!ests,· but 
~ incidenta, esp<!Cia!ly on the 
l\eqpl border, are being jointly 
-II\lirei into by the Poliee 011 both 
sides, in accordance with the Indo-
Pakistan Agreement on the hubj('ct. 

GBNDAL ELECTIONS 

*m. PaDdit 1[. B. .hAr.a.Va.: 
Will the Minister of Law be plell!;ed 
to stat'!: 

(a) what progress has been made 
towards the revision of draft electoral 
~ol1s in the .li(fht of the changes malle 
ID the quabfymg date and l)eriod by 
the R~pre8entation of the l")eople Act, 
1950, In the various (Parts A, Band 
C) States of the Indian Un:O!l; 

(b) by which datE' the Preliminary 
Electoral Holls nre likely to he ready 
for pUblication; 

(c) up to what stage the work of the 
delimitation of constituencies in the 
different States of the Indian Ur,ion 
has made progress; and 

(d) by which date it is likelv to be 
finalised? • 

The I[mister of Law (Dr. 
.&mbedbr): (n) and (h). Under 
instr\l(·tions from the Eketioll Corn-
m:ssloll, snpp!ementary list" o~ \"ott'rs 
Doof'ssithtt'd h,v tht! chl\!l~~s m"d~ ill 
th~ qualifying dllte find qualifying 
lltlrlod by the Rt'.presentllt.ion of the 
l'eQple Act., JI);",() , have b~cn com-
plet.ed ill /I ft!w StllteS 11'111 :1ft! under 
prepllration in the otht·I·.... Tht'~e 
lista comhillei with f,h~ provisional 
~Jec~orA/ roJls previou.;/y pl·epared. 
wi'! form the Prelimilllll'Y Eleclvl'ul 
Rolls. They are '~xpe~ted to be 
ready in print in all the States by 
the ('ud of Septt:mber. They I'a~ 
however be plIbli.;hed IIlIdel' the rules 
with It notice inv;tiug (·itlin.s and 
objections, only wh'3n the ~onsti­
tueDcies have been fint>l1y d~limited. 

(e) Suggestious for delil'litat!on of 
constituenc:es frOm the vnrious State 
Governments are expected to be 
tecei_d b-y t.h~ Election Comminion 

·by the middle of August. The Com-
mission proposes publishing these 
suggestions as soon ii'S they are 
reC'eive:1. Suggestions for modifica-
tions, if any, received thl:reafter 
from the public and political parties 
will he considf'red bv the Commission 
in consultation ~'ith the Parlia-
mentary Advisory Com,mittcfs, before. 
the Commission makes its proposals 
to the Presid,mt as required under 
the Hepre8entntion of the People Ac't. 

(d) The delimitation of consti-
tueneit's is expected to be fiIlf.lised by 
Odober next. 

EXPBNDITURB ON BVA.CUA.T10N OJ' 
DISPLAOBD PERSONS 

*233. Pandit •. B. Bhargava: 
Will th~ :\rinistel' of ltehabilitatlon be 
plell!!ed. t.) !;tate: 

(a) the total expenditure incurre.t 
by the (iovernment of India lip to 15th 
of Jllly, Hl50 in evaCUAting nOIl-
Muslim displaced persons from East 
Bengal to India; and 

(b) the number of displaced per-
sons uceommodated in vat·ious nl'lief 
Centres under the control amI 
management of the (iQvennnent awl 
the other private agencies? 

The Kiniater of State for 
Jtehabtlitation (Shri A. P. lam): (a) 
Th(, expenditllre so far hooked b.v tha 
West Bengal Government on occollnt 
of Evacllation IIptO 15th .Tuly, 1950, 
is Hs. 66,000 approximatelJ. 

~ b) 'rhe totlll number of ~lisplaced 
pE'rsons Accommodated ;1\ C(.mps 
run b~' the States of West BE'ugnl. 
OJ'issa, AS!<llm, Bihar unit Tripura is 
2,24,5:12. The number of displaced 
pt'rsons sheltered in camps rUB by 
privnte ()rganis.,tions is .lot 1lvailr.hle. 

R&rua~IMO MIO&A.NTS BBSBTTLBD nt 
TJllmL HOJaB 

.21'. Slut B. K. Bfa: Will the 
J'rI.me JIiDJI\er be pleased to state 
how many of the retuminJ migrants 
to Illdia and Pakistan have reset.tled 
finally in their respective homes '! 
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*235. 8brl B. It. D&8: w:n the 
Pr.iJDeJlUHater be pleased to stJ.te: 

(a) how many famillea of Hindu 
migrants aftel' their return to 
Pakistan and how many families of 
Muslim migrants after their return to 
India have been restored their 
immovable properties in accordance 
with the provisions of the Indo-
Pakistan agl'eement of the 8th April, 
1050; 

(b) in how many cases on eithe!" 
side such restoration has not been 
possible and for what reasons; and 

(c) what is the total number of 
houses re~tored in India to the 
returning ~luslim migrants? 

RECOVERY OF ABDUCTED WOMEN IN 
EAST BENGAL 

*236. Shri B. K. Das: Will the 
Prime Minister be plensed to state: 

(a) how many abducted women 
have been recove.!"ed in East Bengal 
after the Indo-Pakistan agreement; 

(b) whether any organisation has 
been set up in Ea~t Bengal by t.he 
Pakistan Government for the recovery 
of abductrd women; and 

(e) if so. what is the result of 
their activities? 

[Answers to Starrrd Qllestiolls 
NOB. 234, 235 and 236 covered by 
note on Indo-Pakistan Agr~ement of 
tlte 8th April, 1950, circulated to 
Members. (See' AppflJl.di:r 111, 
annexure No. 17.)] 

MBMBBBSJIIP OF INDIAN LABOUR 
hDBB.ATlON 

*237. 8hri SaUib OhaDdra: Will 
the Minister of LabOar be pleased to 
state the tota! membership on rolls 
of the Un;ons affiliated to the Indian 
Labour Federation as on :lIst March, 
1950? 

.... .e' ... IMDOr (BarL 
la1f ..... JIaa): By 'Indian Labour 
.Federation' the hon. Member pre-
mmably refers to the IndiaD 
Fe~er8tion of Labour which merged 
itself in .December, 1948, in the 
newly formed Hind Mazdoor Sahh:., 
jointly org-anised by the Unions 
affiliated to the Federation &r.d the 
Hind lHa.door Panchavl1t ar.d some 
other Unions. The qti:estioll of its 
membership figures as on the 31st 
March, 1950, does not, therdore, 
arille. 

REQUIREMENT AND PRODUCTION 0 F· 
COTTON 

*238. 8hri Jagannath Jlilhra: (a) 
Will the Minister of Industry aD4 
Supply be pleased to state what is 
the total requirement of cotton in 
India? 

(b) \Vhat was the iota I production 
in the years 1947-48, 1948-49 and 
1949-50? 

The Jlinister of Industry &Dd 
Supply (Shri lIahtab): (a) 42 lakh 
bfiles. 

(b) 1947-48 ... 27·75 lakh bales. 
19·18-49 20'00 lakh bales. 
1949-50 ... 26·00 lakh bale;;. 

CONFERENCE OF SILK PRoDUCEBS 

*239. 8hri Buragohain: Will the 
Minister of Industry and Supply be 
pleased to stute: 

(a) whether Government are aware 
of 1\ Conference of WOl"ld's silk pro~ 
ducers proposed to be held in New 
York in October this year with a view 
to discuss a long range programme· 
for the developmen~ of the silk 
industry; and 

(b) whether India will be 
represent.ed in the said COBference? 

The 1lini8&er of ImlUItrJ -.4 . 
IJuppiy (Shri Jlalt.t&b): (a) The Gov-
ernment of India: have not 
receiv€d any official intimation il!om 
the U.S.A. direct. .rhey bave seen 
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.however a memorandum on "Meet-
ings and Manifestations provided for 
the Second Intclrn8tional Silk 
.congress New York, October, 1950" 
.received from the India Supply 
Mission, Washington. 

(b) The India Supply l\1ission, 
Washington, have been fldvised by 
the Secretary of tha International 
'Silk Association (U.S.A.) that some 
representatives of the Silk· Industry 
in Indin have inrl:cated their intention 
to bp present at the Conf~rence. 

TOBACCO EX.PORT 

*MO. Sbli SanjiYa"a: (u) Will the 
Minister of Oommerce be pleased to 
.'State the quantity in tons and the 
value in rupees of tobacco (raw) 
.exported frOlIl India during 1949-50:1 

(b) What percentage does it bear 
to the total quantity of tobacco 
.:produced in India? 

The Xlaister Of Oommerce (Shri 
.art Pralwa): (a) The quantity of 
raw tobacco E'xported was 36,885 tons 

-of the value of Rs. 10.19 lakhs. 
(b) About 15 per c6nt. 

TOBACCO IMPORTS 

*2U. Shrl Sanllva"a: Will thi! 
Minist.pr of aommerce be pleasE'd to 
state: 

(II) the vahlE' of t-obSCl'O prodllct~ 
imJl~tt'd into I nelia during \949·50; 
and 

(b) the "a!ue of cigl\l'elt.e~ imported 
. cl uri ng 1949-50 \;wparatE'ly? 

"rile JIInla\er of Commerce (Shri an Prlbla): (II) Abollt H!". H lakh". 

(hi Abollt Hs. 1\ lnkhs. 

l'tI..ulUI'A.O'l'UU 01' PA.INTS 

*20. 8bri 8anjlvana: (1&) WiU the 
.Minish·r of lDdutIJ and Supply be 
pleAsed t-o stl\w the qUlllltity of paints 
manuflllotured in India? 

. (b) What. percentage does t.his bear 
to the total. quantity of paints 
required for internal consumption in 
India? 

The IliniSter 01 IndUltly and 
Supply (Sbri Kahtab): (a) 1948-
35725 tons; 1949-,'l0.929 tons. 

(b) Except for small quantities of 
special var:eties not mauufactured in 
Inrlia, the entire internal demand is 
met from indigenous production. 

RESOLUTION 011' SECUBITY CoUNCIL 
BE K-JR1U. 

·243. Prof. X. T. Shah: (a) Will 
the Prime llinister be pleased to state 
what steps have been taken to give 
concrete shape to India's support to 
the Resoilltion of the Sec~rity 
Counci! of the United Nations 
Organisation in regard to the War in 
lC.orea? 

(b) How many nations have agraAd 
so far to this Resolution. and havA 
any rest'rvations been made by any 
nations suppo.!'ting that Resolution? 

(c) How many members of the 
United Nations Organisation have 
agreed to rE'nder concrete help, by 
despatching armed forces, or apply-
ing p('onom;c !;anctions, to give 
rlE'finite shape to their 8upport to the 
Hesolntion of the Security Council 
of thi~ UnitE'dNation!; Organisation? 

(d) How many nations are C(,ntent 
only wit.h moral support by voting 
in favour of the Resolution? 

The Deput.y Kinl8ter of J:xtemal 
Affairs (Dr. Keskar): (a) The hon. 
!\[elllht'r'~ atteution i~ drawn to the 
docnlllt'nts on Korean Affairs placed 
on tIl<' Tnble of the Honse. [See 
:4ppe"diz I, a""enre No. 14. J 

I Illlia has offered to sE'nd Ii :Field 
Ambulunce enit and a small Sur-
gical ('nit to Korea. 
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(b) About 48 nations have so far 
agreed to this resolution; four 
nations have replied that they have 
"noted" it. 

(c) So tar, nine countries have 
offered armed assistance, either 
Naval, Air or Military. Four coun-
tries, including three from the nine 
countries mentioned above, have 
accepted the principle of applying 
economic sanctions. 

(d) It is not possible fo.!' ·us to r;a.y 
to what extent other countries pro-
pose to extend support apart frum 
the voting for the Resolutions of 
the Security Counci!. 

EAST BENGAL DISPLACED PERSONS 
REGISTERED IN ASSAM 

*244. Shri J. N. Hazarika: (a) 
Wi!l the Minister of Rehabilitation he 
pleased to state what is the total 
number of East Bengal displaced 
persons who have been registered in 
Assam upto 20th July, 1950, Rince 
the partition? 

(b) How many of them have 
produced border camp certificates 
before they were registered? 

(c) How many of them were 
rehabilitated in cultivable lands, and 
how many seWed in other business 
concerns and Government services, 
either State or Union, giving figu!'es 
for each separately? 

The Minister of State for Rehabi-
Iitaflton (Shri A. P. JaiD): (a) About 
4,83,500. 

(b) The infO!"mation is not 
available. 

(c) About 1,56,000 displaced per-
BOns have been rehabilitated ill cul-
tivable lands. The numbers who 
have been resettled in other avoea-
tions are not available. 

APPLtOA'l'JONI!l MB IKPOBT LICDOIIs 

*~. Shri 1I'IndJdOore Du: Will 
~he Ministel' of Oommerce be pleased 
to .tate: 

(a) .he total number of import-
license applications that was received 
by Government during the periocl 
J anu~y to March, 1950; 

(b) the number of licenses iBBued 
for the same period and their 
valuation; . 

( c) how many of l.he licensees to-
whom impor.t license has been issued 
were already in the line and how 
many were new; and 

(d) the number of applications still 
pending disposal and when are these 
pending applications like!ty to be 
disposed of? 

The Kinister of Oommerce (Shri 
Sri Prakasa): (8) 1,27,284 applica-
t.ions were received in the Impo!'t 
Trade Control Organization under 
Commerce ~Iinistry during the. period 
J anuary-J une 1950. 

(b) 30,739 licences va!ued at about 
Rs. 1,87 crores have been issued. 

(c) 6,529 licence.; hav\3 been. 
issued to :New Comet·s and 24,210 
licences to actual users and Estab-
Lshed Importers. For the purposes 
of Import Licensing, New Comers 
are those who are dealing in the 
line of goods which they seek to 
import, but nevertheless do not 
qualify as Established Importers 0" 
Actual Users. 

(d) 27,341 applications were pend-
ing disposal at the Headquarters and 
H.t the port offices on the 31st July, 
1950. E~ry eff~ is heing made 
to see that all applications relating 
to January-June 1950 licensing 
period ~~ disposed of by the 31st 
August, 1950. 

REHABILITATION OJ' DIS.PLA.CBI> 
PosoNS IN STATES 

~. Shri _&IlClJd8hore D .. : Wilt· 
the Minister 'of BehablUtaUoD be-
pleased to state: 

(a) t.he total number of Eas~ 
Bengal displaced persona who haTe 
been seU~ed in the difterent 8tate8 



.r tibe eountry-(fi~ for each 
State to be given separately) up to 
the 15th of July, 19lK>; &ond 

(b) the number of displaced 
pertoOIls in different States who have 
been rehabilitated permanently or 
temporarily and the number who lIo!'e 
living on doles? 

The KlD1Bter ol State for Beha.bili-
taUoD (Shrt A. P. laiD): (a) and 
(b). It is presumed that the hon. 
Member w;she!> to know the tO~111 
number of displaced perllons frrJrn 
East llllkistan rehnb:Htated in differ· 
ent states. Their number,.; are II pproxi-
mately as follows: 

We8t Bt-l1ga\. 
Bihar. 
O~issu. 

Tripurl' 

4,00,000 :J,OO,OOO 
2,500 
1,000 ~~5 

18,500 
:\ "SIIIIl. lllforlllll tion is 
oo!il'cted. 

Tbe number of displaced pel"!>ons 
-on doles is 68 follows: 

West Bengal. 1,38,156 
Bihar. 22,2UI) 
Ori~8a. 12.012 
ARRan! (inc:lllding Cachar) 15,1)51) 
Tripllra. 99,777 

2,88,701 

A BDtTCTED W O",R!'i 

*XT. Shri DbudJram KaIl&ta: 
Will the Prime IIiD1I\er be pleased to 
Itate: 

(a) the number of non-Muslim 
rahducted woman and ehildrtlD;n 
!'Ment· troubles in ERSt.. Pakistan 
Wore aDd after the Agreement of 
8th April, 1950 till 81&t July, 1950: 

fi) __ number 0( 'l'omen aile! 
~n 't'stare.!" lit) t PI now; and 

(c) the number- of restol'ed women 
and child1't!fl who haT1l been returned 
to their relations? 

[Answer covered 1;1:1 n,'te Oil Ind!J-
Pakistan A.greement of the 8th Aprii, 
1950 circulated to Members. (See 
Appendi:& Ill, annezltre No. 17.)] 

JAl'ANESB PEACE TREATY 

26. Shrl Kamath: Will the Prime 
Minister be pleased to state what 
steps have so far been taken by India 
tOWIII'ds the conclusion of the Japanes·~ 
Peace Treaty? 

The Deputy Mini8\er of External 
Affa!rs (Dr. Keskar): India has taken 
\J3rt from time to time in discussions 
in regard to the .J Ilpane3e I'eace' 
Treaty. The High Commi.ssionel'S of 
Commonwealth countries met in 
London ill ~Iay 1950 lind. set up II. 
working party of experts to examine 
ill detail the poss:ble terms of a 
pe'lce . settlement. 

The question of a .flip:lp.:!se PeflC~ 
'1'1'eat,Y, like mauy other qu~stions, iii 
intimatei" connected with interna· 
tional i;sues, which hav~ led tc. 
disagreements betw ... en the lllajor 
power8. Till these di"ilgl'eemcnts 
are resolved, there is Iikdy to be 
litt Ie progress made. 

PREPARATION OF ELECTORAL RoLLS 

27. Shri Kamath.: Will the Minister 
of Law be pleas(;d to state what pro-
gress hus been made up to date with 
regard' to thl' preplu-ation of electoral 
rolls ill each of the Part A, Part B 
Ilnd Part eStates:) 

The lIlDi8ter of Law (Dr. 
Ambedkar): I. Part A States.-The 
origill&l electoral rolls (lhat is, rolls 
prepared on the basis of 1st J·anlJary. 
1949, as the qualifying date aud tbo 
period 1st April, 19-17 to tHat Mareh. 
1948, 88 the qualifying period) hlWe 
been printed, except that part. of i·he 
rona which relatea to the eity of 
Bombay. Progrt>ss Ii .. to preparation 
ani prilJt;ng of ,upplementary JUlIa. 
is as follows. 

(1). Anatn.-Euepl in the Nep 
Trihal Area and the North~ .... 
Frontier Tract, prepaution e~tecl 
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to be complate by end of July. 
Print;.dg likely to take one month. 

(~) Bihar.-Prepliration cOlnple~ed 
except in a few sub-division.; where 
it is iu progress. Pr:ntil.g expeoted 
. to be completed by end of September. 

(3j Bombay.-Prepluatioll practi-
. cally complete. Printing expected 
to be completed by end o~ :\U~1l8t. 

(4) -lladhya Prade.~h.--Prl;!parstioll 
is in progress and arrangl'mellts for 
printing being rmde. Pr:n·ting 
expected to b~ completed by end of 
.september. 

(5) Jftldras.-Preparation pmcti-
. qady comp:ete. Prillting expected 
to be comp'eted by .~nd of .\!Igust. 

I() Olissa.-Preparation expe,.ted 
to be complete by middle of. August 
lind printing by middle of ::;ep~'!rnber. 

:7) Puujab.-Preparat:on begun 
only recently expecteri to be com-
plete by end of Au~u;,t, ond prillt-
mg hy end of October. 

IS) Uttar l'rade8h.-Pl,,.paratioll is 
in progress. 
. (I:I~ West Bengal.--PreI'HruticlI 

Just begun. 
II. Part B states. 

(1) Hyderabad.-Origiual roIls pra-
pared 011 the basis of 1st January, 
J.~, as the qualiIying date have 
been printed. Preparat:C)11 of supple-
mentary rolls complete in two 
districts and in rapid progress else-
where. 

(2) Madhya Bharat.-Ol'igil1:Jl rolls 
are ready in manuscript for :III 16 
tistricts and priote:l for 12 districts. 
Preparation of supplementary rolls 
practiculiy complete. 

(3) Mysore.-Original aud supple-
mentary roUs ready in manuscript. 
ArrangementlJ for pri'lting being. 
finlllieed . 

(4) Pep.u.-Original rells tte.?a 
been printed. Preparation of suppte-
1DeD-.ry rolle espected to be complete 
b.y end of Aupt. 

(.5) .Raiast~an,-Printing of OOpsl 
r~lls IS nel.\rl11g L'Ompletion. Prt-para-
non of supplementary rolls is in 
progress. 

(6) SauraBhtra,-As for: R,.jasthal •. 

(7) 1'ravancQ-re-Cockin.-As fl..;r 
Rajasthan . 

111. Part () State8. 

(1) Ajmer.-Original Nils ready in 
manuscript. P~eparation of supple-
me'ntar.>" roll,; ~n progress. A.rrldlgt:-
ments for prmtmg ure being made. 

~2). Bhopal.-Original rolls under 
prllltmg. Preparation of supple-
".:~nt~ry rol~s practic~ljy complete . 
1 rmtmg" of both expected to be com-
plete by end of Septemoer. 

(3) BilaBpur.-Original rolls I'rint-
<l:L SupplementarY 1';.>l/s under 
prephra tion. • . 

(4) Coorg.-Original rIJI1:; IIndel' 
prmting. Preparation of supple-
mentary roih; practicaHy comp~ete. 

(5) D~lhi.-Holls ha\e been pre-
pared afresh on the ba,;:s laid dow . .:.! 
III the Act, and about oue-half has 
?een printed. Printing expeOt!6d, to 
oe complete by middle o£ August. 

(6) Himachal PraJesh .-Origil1al 
rolls, ready in manuscript for 3 out 
of 4 distriets an.d partly r ... ady for the 
fourth, are un1t:r print.. Supple-
mentary rol1s under prepal'tllioll. 

(7) KlIlch.-Original mil!! under. 
prillt, 

(8) JIanipur.-Original l'ol1s pr;nt-
ed. Preparation of supplameutary 
roUs not yet complete. 

(9) Tripura.-As for Maoipur. 

(10) Vindhya PrtJiluk.-As tor 
Mallipur. 

DB.It.TH8 AlIONG ~CU ~. 

.. I'Io.L ~. 'I. &.laM: (8) Will 
the Minister of Belalldlitatil. ... 
pJeased to lltate how lQ&Dlt ~ 
have taken pJap.e run( Ili tile. diapJae. 
ed persons who haYe migrated iDto 
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India since the beginning of this 
year, and from what causes? 

(b) What pl'ovisillfi is there, by 
way of medical advice, attendance, 
and treatJment, at the border sta-
tions, or ports, where refugee im-
migrants first arrive? 

(c) What allowance is made to 
them in cash, or kind, per head dUf-
ing the period these Refugee Immi-
grants have to reside in the R.efugee 
Camps? 

(d) \Vhat has been, up to date, 
the cost of sllch allowances, inclu-
ding the cost of transport- to their 
place of final absorption, E(,itlement, 
or employment? 

~e Jltnister of State for 
BehabilitatiOO (Shri A. P • .Jain): (:J) 
and (b). The information is btoing 
collected and will be 1,lid 011 the 
Table of the House in due courel'. 

(c) RI;. 12 per adult und Hs. 8 per 
child per month. 

(d) 'rhis informat'on is not [,vail-
able. 

EXPLOSION OF 1 ,dic.l1 E1illl'il£ 

29. Shri Sidhva: (a) Will the 
Mini8kr of Commerce be pleased to 
state whether the S.S. Indian Enter-
pri8e explodpd in the Red Sea on the 
19th June, 1950? 

(b) If so, what was tha numbel· 
of the crew employed and how many 
were killed'? 

(c) Who is institllting inquiry reo 
garding this explosion? 

(d) ]s any DOminee of the Go-
Yt'rnment of h,dia IIoSsociated with 
the said inquiry? 

'l'be JIbda\er of Oommerce (Shrt 
Sri PrUua): (a) Yes. 

(b) 'l'bt! vet!sel had a crew of 74 
and in addition one wireless opi!rlltor 
of Ute M81'QOni Companv. AU ex('ept 
CIIJe were killed. • 

(c) The United Kingdom l\Iinistry 
of Transport;. 

(d) No. 

LEGISLATION TO STOP FORCED 
LABOUR 

~~. Shri Sidhva: (11) Will the 
)'Imlster of Labour be pleased to 
state what steps ha,·e been taken 
to bri~g in a Bill to stop forced 
labour III the c~)Untry as promised bv 
Government during the November'-
December Session of 1949? 

(b) What are the reasons for the 
deJay? 

~e Jlinister of Labour (Shri 
.Jag]Jvan Ram): (n) :Ina (b). As the 
hOD .. ,Member IS aware, an officer was 
appomted on special duty to examine 
what steps are required to I:'radicate 
forced labour from the Cl)untn-. He 
?a~ since submitted h:s repc:;rt ani 
It. I.S under consideration. Xecess&ry 
actIOn to amend sections of a few 
Acts. suggested by the Otlicer on 
SpeCIal Duty has been ~fl,kE'n ftnd th'~ 
Stat.e Governments ;ll1d :\Iilli"tries 
concerned have already !'een acldress-
ed. Certa·n dairt' regarding existence 
of force'! labour nre also being 
colle~ted by the investigating staff 
a.ppomted for the .\I,a-India Agri-
cu!tu:al Labour Enq:liry which is 
now III progress all o,·er the c-o<.mtrv. 
Fvrther action is under .'ollsidt,l"<ttio~l. 

HOUSES FOR DISPLACED PERSONS 

~~. Shri Sidhva: (:t) Will the 
~hmster of Rehabilitation be pleased 
to state how many displnced persons 
have been provided with house~ from 
1st January, 1950 up to date? 

(b) How many displaced persons 
are still without houses? 

~e JliDiat.er 01 State for 
....abW\aUOO (Shri A. P . .Jain): (a) 
.~ccommodatioD in newly constructed 
houses waB provided to 1.11 lakh dis-
placed persons in urban arel\S, during 
the period. 1st January to 30th J1lne 
1950. In ad:lition acoOmmOd'ltio~ 
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hus been provided for all displaeed 
persons settling in rur:.;l areas except 
in some villages of Punjab (I) which 
"'ere totally or largely destroyed. 'l'he 
exact number of such persons is not 
known. 

(h) At the enn of .June JU50 thera 
were ODe lakh persons living in tellts. 
Besides thc\'e are those living in 
improvised shelter of vllrious deli-
criptiOlls whose lllllllber is not known. 

TRADE AGREEMENT WITH FOREIGN 
COUNTRIES 

32. Shri Sidhv&: Will the )Iinistel' 
of Oommerce be pleased to state: 

(a) whether Indiu has uny trade 
agl'eement at present with Yugo-
slavia, Italy, Egypt, Austria, 
Czechoslovakia, Holland and Sweden; 

(b) if they exist, when the period 
of agreement with each of the above 
countries expires; and 

(c) \\~hether the.f have betm re-
"iewed? 

The Jlinister 01 Commerce (Shri 
Sri Prakl8&): (a) to (c). 'rrade 
Agreements ~xist at present only 
with Austria liud Czechoslovakia out 
of the countries mentioned by the 
hon. Member. l'he 3greement with 
Austria will expire on the 30th 
Heptember, 1950 and that wi~h 
Czechoslovakia on the 31st ;\-{arch 
H)51. l'here is no formal agreement 
\Tith Sweden but letters hayc been 
exchanged regarding lJromot:on of 
trnde between the two counh·ji!s for 
tht' period 1st July. 1950 to 31st 
December, 1950. There were trade 
.,gl·eem,mts with Yugoslavia 8ud 
Egypt but these expired on the 31st 
December 1949 8nd 5th July 1950 
respectively. The trade agreemcnt 
with Egypt has been reviewed &nd 
negotiations for concluding a fr.esh 
agreement ara being held with the 
Royal Egyptian Embassy in India. 
The Trade Agreement with Yngoslavi&: 
is &Iso being reviewed and· the 
question of entering into Ii fresh 
&gft*!ment with that country is 

receiving attention. There have been 
lIO trade agreements with Italy and 
Holl8nd. 

COMMONWEALTHCONFBRBNCB IN 
LoNDON 

33. {Shr!- Banu~anthaiya: 
Shri ChannlU: 

(a) Will the Prime Miniater be 
pleased to state whether a meeting of 
the Commonwealth Ministers is being 
held in London in September 1950 
in pursuance of the decision taken at 
the Sydney Conference· of Common-
wealth repl'esentative:;? 

(b) What are the subjec,ts that will 
come up for discussion at the Con· 
ference? 

(c) Who is attending the Confer· 
ence on behalf of India? 

(d) Will the question of Indians 
in South Africa bd takel' up for con-
hideration at the Conference? 

The Deputy Kinister of Bz\erDal 
Allairs (Dr. K8IJbr): (a) Common-
wealth representatives are scheduled 
to meet in London in September 1950 
ill pursullnce of the decisions of the 
Sydney Conference. It has not been 
decided that the meeting is to be at 
ministerial level. 

(b) The main purpose of this 
meeting will be to discuss and 
examine the report on tIle six-year 
development programm~s, prepared 
on the basis of the replies received 
from South East Asian countries, to 
the questicnnaire sent to them, nnd 
to decide what f.urther action should 
be taken. 

(c) It has not yet been decided 4S 
to who F;hould attend the conference 
011 behalf of India. 

(d) No. The confereoce deals with 
South East Asia only Rnd confines 
itself to economic ma.tters. South 
Africli: haR DOt participated in these 
discussions. 
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Punma CoDttaiIOlt 

M. { Shri Jlanumant.h&iya: 
Shri Ohanniah: 

Wi!! the Prim. iitniiier be pleased 
to state: 

(a) what is the 
between the Planning 
and the Cabinet of the 
of India; and 

relations,hip 
Commission 
Government 

. (b) what is the work the 
Planning Comhiission has done $'0 far? 

a. Prime KlDiater (Shrl 
lawaharlal B'.U): (a) The relation-
ship between the Planning Com-
missior1 and Cabinet is St't out in 
Government of India's Resolution 
No. 1-P(C)/50 dated IVlarch 15. 1950, 
copies of which have been placed on 
the Table of the H')uGe. [See 
Appendiz Ill, ann,';;;:tre ]1,'0. 131. 
Th<! Planning Commi;;sioll makes 
recomtnf'fi-latinns to the Cabinet, but 
the responsibility for biking IIlId 
implementing decisions rests with 
Govern:ment,. 

(b) 1'htl Planning Commission haEl 
heen engaged in making an appraisal 
of tha exilitinge('onomic situation in 
the country, Ih studYlDg PrQblems 
reil;ting to controls and in reviewiJl{l 
the de.velopment progrnmme~ of the 
Central Goyernment I\nd the States. 
The Commission is drawing lip A. 

plab for a period of fin ,Venrs in two 
stages; the first coverihg the t.\\~o 
years 1951-5.2 and 19!i2-58 and Hie 
aeeond the subsequent three years. 
Prelim:nr.ry work on hhe pl"epar$tion 
of the pilln has now l't'8e1le" nil 
ad,"nlleed stage. 

CDTBAL SILK. ]k)AJLD 

_ {8hri ... ~anUllQ'.: 
"",. 8bri Db",mab: 

(a) WUl the Minister c,f rndill&ry and 
~..be plea,s!'dto 8.tate what are 
• .-.~~es olaWolIn' lnenme to th(' 
·~nlral S!'!lt B'6&iod' 

(tI) What .. the mcome under each 
Wend? 

fte Jim1iter of I~ aM 
IiiPPlY (8Jart Mahtab): (8) and (b). 
The orily source of income is the 
grant from the Central Government, 
which amounts to onlv 6 bes of 
Rup!:'ell for 1949-60. . 

WILJ.OWS FOB MANUFA.CTURE OF 
SPORTS GoODS IN PuNJAB 

36. Sardar B. S. Man: (a) Wi11 
the ~[inh;tel' of Iildusiry and Su.pply 
he pleased to state whether Govern-
li1ent are aware of the difficulty nf 
!';p01·t~ goorl!'; manufacturers ill Pu'njab 
ill g!:'tting willows from Kashmir? 

(I» If so, what steps are 
Governnwllt taking to supply the 
il,dusll'.\· \\·ith this material? 

'the Kmister of Indu$try and 
Suppiy (Sl1ri lIahtab): (a) Govern-
ment are not aware of ally, such 
difficult,.. 

(b) Doel!l not ante. 

REHABn.ITATION. BBNBFlTS TO 
DISPLACED PERSONS' 

3'1. Pandit Thakur Das Bhargava: 
(8) Will the l\Iinister of Rehabilitation 
be pleased to state what are th~ 
rehabilit.atioll benefits including 
montbi" n1!ow8llce and rations which 
lite gi~en to displacerl persons at, 
Chhapar, Lantisingha and other 
pMceR in Assam? 

(b) How many families are there 
in Chha.par who are receiving these 
benefits? . , 

(c) How many of them a.!'e Muslim 
familie!l and how many of them 
Hindu families? • " 

The itmiIter of st&te for 
B.ehab1Utatklll tShrt A. P. -lam): (Il) to (/') The infonnr.:iioll has been 
('alled for from t.he Goyernment of 
ARsam. " 

SftTLBJlJln OP DIsPLACBD PmuIo.sf .. 
IN As BAM Tn GA'ADJDr8 .. Pa_ 'ftaImr Das ~,a: 

<a> will.the MiDieter of . .' " 
be p!eased to state how JUD, 
diaplaced persOlls han heeD or .., 
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proposed to be settled in tea gardens 
in Assam and what are the terms of 
such settlement? 

(b) What will be the cost of such 
settlement per fnmily to the State? 

The Minister of State for 
Reh abilitation (Shri A. P . Jain): (a) 
:\ rrangements have so far been made 
for the settlement of 17,500 displaced 
persons. A statement regarding the 
terms is laid on the 'r able. [Se'a 
Appendix Ill , annexure No. ]4. ] 

(ll) About He . 500. 

RELIEF CAMPS FOR EAST BENGA;'.. 
DISPLACED P ERSONS 

89 . P and!t Thakur Das Bhargava: 
(a) Will the Minister of Rehabilitation 
he. plE'ased to state whether it is a 
fnet that the.!'e is no relief camp at 
Sealdah station? 

(b) I E it a fact that the relief 
camps nE'nrauout Calcutta nre over-
crowded and that at Ranaghat relief 
CAmp in Q type mat kitchen huts 
nvE' fnmilir~ OCCUpY a single hilt of 
about 15 X 6 ft.? 

The Minister of State for 
Rehabilitation (Shri A. P. Jain): (n) 
Ye!J. 

(h) All the camps nearabout 
('aJcutta are fllil. At Ranagh.:;;t, 
'l'l'fIllsit Centre on an :werage 14 
heath 1.e. [,bout ~ families are liv-
ing ill each 'Q' type IlHts, which 
measures 3'6' x 6'. 

MORTALITY IN RANAGHAT RELIEF 
CAMPS 

40. Pandit ThaklH' Das llhargav·a : 
(a) Win the Minister of R&habnttl.b on 
he plrased to state whether it is :I 

fact that the rate of mor.tality is verY 
hi~h in Ranaghnt ~'e lief camps? . 

(b) Wh at if< the rate of morta%tv ill 
thnt camp rllll'ing the last three 
months? 

The Kinister of State for 
Reh&bilitatiQn (Shri A. P . J&in) : (3) 
No. 

(b) April .07 per 1000 per day; 
May .06 pel' 1000 per day and June 22 
per 1000 per day_ 

F AOILlT'...ES FOR DISPLACED PERsoNS 
FOR BETURNING TO THEIR ORIGINAL 

HOMES 

41. P andit M:. B . Bhargava: (a) 
Will the Prime Minister be pleased to 
state II'hat facilities were provided by 
both the G-overnments to the dis-
placed person~ who originally migrated 
and nOIl- are returning a" a result of 
the Xehru-Liaquat Pact fO!' rehabili-
ta ting themf;eh'e<; in their hOIl!lef' (111(1 
properties? 

(b) Have the Go,el'fiInellt of India 
received. finy comphlini,s Trom thoSt~ 
non-Muslim displaced persons who 
after the conclusion of the N'ahru-
Liaquat Pact left fo" thtlir original 
homes regarding the trpatment Illeted 
out to them by the Pakistall Govern-
ment on return? 

(c) If so, what is the n~ttura ;)f 
such complaints ancl wha~ steps 
were taken bv the Government of 
Indi[,' to get the snme redressed and 
with what rasults? 

[Answer c.oVl'red i,y note on Indo-
Pakistan Agreemel1: of 8th April, 
1950 circl/fated if) _1[,~'nher'J (tjee 
Appendix llT, anl1e.r'IJ' ~ No. 17).1 

PERSONS DETAINED IN A~fOR CAMP 

42. ~ard&r H ukam Singh: (a) 
Will the Prime Minister he nlea eel 
to state the number of persons 
detained in Amor camp of :Muzaffl.ll'a-
bad in tile raider-held area of 
Ka'shmir? 

(b) Are any efforts b('i~l!4 made to 
get thorn liberated and repatria ted to 
Indja? 

The Minister of Transport and 
Railways ' YShri Gopa.laswami): (a) 
According to information recerv~d by 
liS the number of persons in Arnor 
camp Dear Muzaffarabad was in June 
1950 believed to be about] ,500. 
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(b) The question of getting out 
these persons not merely in Amor 
c&mp but elsewhere also in Pakistan 
and in • Azad' territory, has repea.tedly 
been pressed on the Pakistan Govern-
ment and the arrangement so far 
IIrrived at is that all unat~uched 
women !illd children will be trans-
ferred to India. The machinery 
set up for the recovery of unuttached 
women alld ehildrell betw~en the two 
Punjabs will apply to Kashmiri 
women und children IIlso. The 
District!; of Pllnjab which hr.ve hither-
to been closed will now be open 
to social workers for helping rtlCOvery 
of wom.en and chilrlren, ·and all 
I)'ersolls, whether male or female 
whose homes are in India-held terri-
tory, will be transferred. Several 
hundred persons have alreauy been 
trunsrerl'ed under these arrangements. 
There is }'egular commiinication 
between us and the Pakistan :Ministry 
for Kashmir Affairs I egarding indi-
vidual cases und we have been 
assured that the fullest effort will be 
1l1fida by the Government of Pakistan 
to expedite the completest reco\'ery 
and trHllsfer of unattached we'men 
and children, 

A.s regurds persolls who do not 
nome under the category of ulliittach-
ed womell and children and whose 
homes are in . Azad' held territory, 
t.he . Pakistan Government have 
infonned us that they lire attempting 
to rehabilitate them lind the (luestioll 
Ilf t.helr transfer to I ndill will ba 
taken up after about six we-eks. 

EAST BOGAL DlSPUO:aD P:aBsoB'S 
GIV:&B' EKPLOYlDn 

d. Bbrl- B. It. D": Will the 
Minister of BebtobU1\&t.lClll be pleased 
to state: 

fa) the tutul number of East 
Bqal displaced peNODII who h~V(f 
been employed in Govet'!lmel1t serVIce 
through Employment I!!xchuuges 01' 
otherwise; 

(b) the total number of displaced 
per8OIl8 registered in tb~ Empm,-
lDat ExchaDgea for &en'lce; ad 

(c) the total number of teachers 
employed in schools and colleges 
through the Education Department 
of West Bengal? 

The IlInister of State for 
Rehabilitation (Sbn A.. P. INn): (0) 
3,006, during May Ilnd June, 1950. 
The number of those who were 
employed through sources othClr than 
the Employment Exchllllge, is Dot 
know_ 

(b) 23,419. 
(c) The information is not available 

alld will be laid on the Table of the 
House as soon as available. 

'fuJ:B'lB'G CE:NTRES FOR EAST 
BEB'GAL DISPLACED PER80B'S 

44. Shri B. It. D&a: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) the number of training cen.tres 
opened for East B~'!gol displuct>d 
persons and the nature of trainhg 
given in them; 

(b) the number of trainees in the 
training centres and the number of 
trainees who have so fur come out 
alter training; and 

(c) further arrangements being 
made for training these displaced 
persons? 

The IlInister of State for 
Rehabilitation (Shri A.. P. lain): (a) 
'Vest Bengal 35; TI'ipul'tl 1 und 
ASSIiIH 2. 

A statement is laid on the Table 
regarding the nature of training given 
in the different centres [See Apptndi:z: 
111, anneZUTe No. L5.] 

(b) The number of trainees in 
trnining centres ill West Bengal is 
3,228. The number of t.rainees who 
ha\'e completed their tmining is .1li50. 

Regarding Assam and Tripura, 
information is being collacted. 

(c) A statement is laid on the Tf.ble 
[Bee Append. 111, anneHT" No. 16] 
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INDO-PAJUSTAN TRADE AGBJllDlDn8 

45. Shri B. K. Du: o(a) Will the 
Minister of Commerce be pleased to 
state what lue the trade agreements 
('ollcluded between India and Pakistan 
during the last four months? 

(b) Are these l1~cedm(lnts being 
implementdd according to the terms 
settled? 

(c) What are the reai'ons of the 
non-fulfilment of tIl,! contncts, jf 
there are such cases? 

The Kinister of Commerce (Shri 
Sri Pra.kasa): (a) The Indo-Pakistan 
Tr<lde Agreement of 21st April, 1950, 

131 PSD 

is the only trade agreemellt co!lduded 
between India aDd P6:kistan during 
"the last four months. A copy of 
this Agreement is alrdady in the 
library of the House. 

(b) and. (c). The pl'ogrl'3S in the 
implementation of the Agreement 
has not beell elltirely satisfactory in 
regard to deliveries of .jute which have 
not been according to the original 
schedule fixed thereunder. As re-
gards the reasons fOI' these dclh;eries 
beillg behind the ol'igiwll s(:heduJe 
t-ht! attentioll of the hOll. :\It!llIber is 
invited to the \·t!ply given to part (a) 
of the Starred Que"tioll Nil. 16 by 
Shri Deshballdhu Gupta Oll the 18t 
August, 1950. 
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(See Part I)

11-45 A.M.

M ESSAGE FEOM  THE
DENT

P E E SI-

Mr. Speaker: I  have to inform the
House that I have received the follow­
ing message from the President:

“ I  have received with great
satisfaction the expression of
thanks by the Members of
Parliament for the address 1 
delivered to them on the 31st
July, 1950.”

COOCH-BEHAR (ASSIM ILATION
OF LAW S) B IL L

The Minister of Law (Dr.
Ambedkar): I  beg to move for leave
to introduce a Bill to assimilate
certain laws in force in Cooch-Behar
to the laws in force in the rest of
W est Bengal.

292

Mr. Speaker: The question is:
“ That leave be granted to

introduce a Bill to assimilate
certain laws in force in Cooch-
Behar to the laws in force in the
rest of West Bengal.*'

The motion was adopted.

Dr, Ambedkar: I  introduce the
Bill.

DENTISTS (AM ENDM ENT) B IL L

The Minister of State tor Parlia­
mentary Affairs (Shri Satya Narayan
Sinha): I beg to move for leave to
introduce a Bill to amend the
Dentists Act, 1948.

Mr. Speaker: The question is:

“ That leave be granted to
introduce a Bill to amend the
Dentists Act, 1948.

The motion was adopted.

Shri Satya Narayan Sinha: I intro­
duce the Bill

NAVAL FORCES (M ISC E L L­
ANEOUS PROVISIONS) B IL L

The Minister of Defence (Sardai
Baldev Singh): I beg to move for
leave to introduce a Bill to make
certain additional provisions respect­
ing the naval forces of the Union so
as to ensure the proper discharge of
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[Sardar Baldev Singh]
t ^ i r  duties and the maintenance of
discipline among them.

M r. Spaaker: The question is:

 ̂ “ That leave be granted to
introduce a Bill to make certain
additional provisions respecting
the navul forces of the Union so
ag to ensure the proper dis­
charge of their duties and the
maintenance of discipline among

.them. ”

The motion was adopted.

'Sardar Baldev Singh: I introduce
the Bill.

MOTION UE KOREAN
SITUATION— ronclfl.

Mr. Speaker: We will now pro­
ceed with the further consideration
of the following Motion moved yes­
terday by the hon. the Leader of the
H ou se :

“ This House approves the
policy of the Government of
India in regard to the Korean
aituation as stated in the an­
nouncement. dated the 29th
June, 1050, and the action taken
thereafter. ”
We shall also consider the amend- 

mente.
Xbwa|a Inalt UlUh (Bihar): When

-we are given copies d  suoh Bills
'which Beak :to amend certain Acts,
'we request that copies of thoae Acts
which are to be amended must also
ibe given to us.

Mr. SpeBkar: VVe will consider
that.

Shrl Masanl (Bombiiy): I rise to
^ v e  wholehearted support to the
announcement of policy made by :he
Oovemment of India on July 29, .ind
slflo to exptOBS «Bpr«ciation of

by the Goycnunent of
India in offering to send a medical
unk to the United Nations forces
fighting against aggre^on in Korea.
That (B a step in line with our tradi­
tion because, many years ago, ^his 
eountry Bent a medical mission to

tben fighting under ĥe

National Government against Japanese
aggression. I  don ’t think that our
Government could have done less
than it has done without impairing
the honour of this country. The
kernel of the matter has been stated
in the President’s Address to this
Parliament when he said:

“ It has been India ’s policy not
to submit to aggression, for sub-
Tiiission to aggression, in any part
of the world, is to invite its
repetition in other parts and thus
to imperil peace and freedom .”
When the history of this time

comes to be written, I am confident,
that the decision of the U.N. Security
( ’omu'i! to go to the aid of that sm.ill
HejMihlie of Asia, and the decision of
the United States President, in spite
of militarv difficulties, to lend troops
to the Tnited Xations and to go to
the succour of the victim of aggres­
sion, will stand out as a historic deve­
lopment and may be the beginning
of a World Government because this,
in an improvised way, is the begin­
ning of an international police force
which the United Nations have been
obstructed from setting up during the
la.st three years.

This was an attack not on a mem­
ber of the United Nations but on a
child of the United Nations, a
Republic created with the blessings
and s;u^|>ort of the wbple world and
to which all of us in the United
Nations aoied the midwife, and there­
fore, it was an attack on the United
Nations itself even more than on a 
particular country. In this context
all talk of “ war”  or “ neutrality,’ 
appears to me to become obsolete,
because this is for the first time in 
history an international police action.
Objectivity does not call for a refusal
to exercise moral judgment and,
speaking in this country of Gandhi,
we al^ould no^ be proud of ottf^Belves 
if we aUpw a m ec^nica l oopception
of (\^ulrality to make us neutral
between good and evil, between
defence and acjgression, between
victim and criminal. A moral deci­
sion is involved and that moral deci­
sion haB been taken by the U n ilel
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Nations with our wholehearted sup­
port-. But I would also point to the 
necessity of such a decision, not only 
by India but by all the nations of the 
world, from the point of view of 
-enlightened self-interest. Because, 
as our President in his Address point­
ed out, aggression unresisted involves 
aggression elsewhere, and there is no 
country in this world which is free 
from that threat.

There were many arguments put 
forward yesterday, mostly of a 
technical and legalistic nature, and 
there is an answer to all of them. If 
time had permitted, I would have 
been glad to emleavoiir an answor to 
them. I3ut I think it is Jnoi*e ini- 
I'ortant to understand what is behind 
the mentality that goes in for hair- 
splittin;^ and petty fogging on an 
occasion of such moment. We find 
in our Press many examples of 
quibbles, as to whether this or that 
is right. As Mr. B. N. Pau put it 
only two daj'S ago, even rules of pro­
cedure sometimes have to take second 
place to moral and vital issues. There­
fore, unless public opinion in this 
country is educated and made awai'e 
of these issues, and niiless public 
opinion in this country ceases to be 
as confused as it has shown to be in 
the past few weeks, we are bound to 
have a lot of confusion on the subject. 
I  find that the basic assumption 
behind miich of the ta llrof neutrality 
in such a context, such as took place 
yesterday in the House and takes 
place outside in the country is the 
assumption that (a) this is a civil War 
between two parts of one country, 
or (b) it is a bi^ conflict between two 
Powers acting through their satellites 
tind “ In any event, whether it is (a) 
or (b), how does it concern us? So 
long as we keep away from this dis­
pute we are sa fe". That is an 
isolationist concept. If it were well- 
founded, in fact" maybe there may 
be something to be said for it, but 
I make bold to say that anyone who 
thinks that India's remaining neutral 
from political or military conflict has 
thus assured us against aggression is 
niaidng a y^ry big mistake.

Yesterday, the Prime Minister took 
the liberty of criticising certain 
friendly countries. He pointed out 
how the Powers of the W est were 
short-sighted in not attaching greater 
importance to the voice of Asia, how 
they were lacking in subtlety in their 
methods, how their lack of under­
standing of our psychology was bound 
to lead to the failure of policies in 
which they do not carry Asia with 
them. I hope I may take the similar 
liberty of criticising other countries 
with which we are on friendly terms 
without causing any offence, as against 
the lack of understanding that has 
been shown by the West— I respect­
fully aL’Tce with much of what the 
Prime Minister said— I also agree that 
there is no qiiestion of saying ditto 
to anyone. In faot. I doubt if any 
of the Western Democracies have 
expected us to say ditto to anything 
they have done. But while all this 
is true, I think we must also realise 
that we are not functioning in a 
vacuum and support for Govern* 
ment's policy on Korea can only be 
forth com in.a: in ample measure if we 
understand the implications of what 
neutrality mi^?ht mean in this context,

I am prepared to challenge the 
assumption that w'e are in a situa* 
tion where, by remaining neutral, our 
own frontier and our own security 
can be assured. What are‘ the facti? 
Do they show that ow netttiWity will 
be respected? I would put againit 
the . picture that the Prime Minister 
put yesterday the pJdtiire df wTiat we 
may expect from the other quarter. 
In what way have the free courttHei 
of Asia been recognised and wel­
comed in the comity of free nations 
by the Soviet Union? What has 
been their attitude to the Govern­
ments of India, Pakistan, Ceylon, 
Burma and Indonesia? Let us 
examine that for a moment. In the 
case of Burma, our friend and ally 
the Prime Minister o f Burma hae 
been fighting for the past two years 
an armed insurrection led by the 
Communist Party. In Indonesia, the 
Indonesia leaders had to face a 
similar ingurrectk>n and till very 
recently, till about t?wo 6r three
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months ago, President Soekamo and 
Prime Minister Hatta were being 
attacked as “ scents of Anglo-Ameri­
can imperialism.’ * The Prime 
Minister of Pakistan has not escaped 
notice. The entry of Ceylon, our 
neighbour in the Commonwealth, has 
been barred, by the veto of the Soviet 
Union, from the United Nations.

Then we come to our own country. 
In  what way has the Soviet regime 
responded to our friendliness during 
the past three years— the friendliness 
we showed to them along with the 
l*est of the world? I  have taken the 
trouble of studying the Mofscow Press 
over a period of time and those who 
have studied the Moscow Press and 
the Moscow Radio know that tlie free 
Government of this country has con­
sistently been described ns a Fascist, 
reactionary, imperialist Government. 
I  shall take the opportunity of read­
ing a few extracts from certain papers 
just to j?ive an illustration of the kind 
of sentiment that we havo faced. This 
can be duplicated over and over again, 
but the time does not pennit of it. 
Tor instance, they deny that India is 
independent. They inŝ ist oî  con­
sidering T i a  ft colony of Britain. Here 
is on#» extnicf Oljza Chechetkina 
l[author of India without yfarveh) 
writes in rommunist Youth T.eaorue 
Pravda of. February 1949.

“ In the streets and ha/aars of 
Indian towns the sna\e-ch »rmer 
makin^r a cobra dance to the tune 
of a fife is a familiar sis^ht. The 
present situation in India reminds 
one of this scene: the British 
playing on the fife and the local 
rulers dancing."

That is what wo are: the Congress 
regime is the cobra; it dances to the 
tune of thG British imperialists. That 
is Uieir conception of our freedom. 
W liai do they think of India’s ruling 
partv, the Indian National Congress? 
The Sf'w Time$ dated January 12.
1949, in an article bv DvftkoT. reputed 
%o be a *sT>ecdaU8t* in Indian affairs, 
on ‘ ‘The Work of the Indian ,'-ationai 
Congress’* says:

‘ ‘The Jaipur session shows 
that the Indian National Con­
gress has been transformed into 
a party of the reactionary bloc 
of Indian capitalists, landowners 
and princes . . . The Congress 
leaders have made a deal with 
Anglo-American imperialism and 
Indian reactionaries to fight its 
own people. Now the struggle 
for real independence of India 
for the interests of the labouring 
masses is continuing outside the 
Congress and against i t .”
So India is not a liberated country. 

It is a slave State and it has to be 
liberated from those who at present 
rule it and are oppressing it. This is 
one example of the fundamental 
attitude of Moscow. One could quote 
articles deriding the very fine and 
successful Conference on Indonesia 
called by our Prime Minister, which 
helped the Indonesian people to 
achieve success. That was consider­
ed a fake, lacking in sincerity for 
Indonesian independence and just a 
kind of dodge to prevent real Indo­
nesian independence. This is the 
kind of friendship which we have been 
shown from the other bloc. But 
mnch more than words, there is 
action.

I want to ask if it is a friendly a<.jt 
for one Government to maintain a 
Fifth Column in another country to 
overthrow its Government. The 
Prime ^finister quit<3 rightly in refer­
ring to friendship with Communist 
China, said that it was not for us to 
criticise them and not for them to 
criticise ns in onr internal affairs, but 
Moscow docs not stop with criticism. 
It has maint^iined in India a Fifth 
Column to carry out its work of dis­
rupting this country’s freedom. In 
February 1948, a Conference of inter­
national Cominform agents was held 
in Calcutta throufrh facilities very 
kindly but misguidedly given by our 

own Government. Russians
12 N oon and others were present in 

that Conference. Their 
general line in that Conference was 
one of insurrection and civil war In 
the countries of Asia; and imme­
diately after that what happened ̂
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There was a rising in Burma in April; 
in Malaya in June; in Indonesia in 
September. Communist risings were 
started evei^where in order to destroy 
the respective Nationalist Govern­
ments.

Our own country was attended ro 
by a Conference of the Communist 
Party a few days later in February, 
also in Calcutta, and they drew up 
a programme of overthrowing the 
Xehru Government, of organising 
strikes and committing sabotage, and 
a campaign of bombs, derailments 
and murder. Sardar Patel two days 
ago drew our attention to the nature 
o f  their campaign. Now we are told 
that Moscow has asked them to be 
good boys and good democrats. Is 
that so? Let us read just a few* 
sentences from the Cominform Journal 
issued from Bucharest in Rumania. 
It  is entitled “ For a lasting peace, 
for a people’s Dem ocracy”  and dated 
27th January 1950. I  "shall read a 
few extracts:

. A sham independence 
was bestowed on India. But the 
interests of British imperialism 
remain ‘ sacred and inviolable’. 
The Mountbattens have departed 
but British imperialism remains, 
and octopus-like, grips India in 
its bloody tentacles.

♦ * ♦ ♦

. . . Analysing the conditions 
o f the victory of the Chinese 
peoples liberation revolution, 
Liu Shao-chi, Vice-President of 
the World Federation of Trade 
Unions, in his speech to the 
Peking Trade Union Conference 
o f  the countries of Asia and 
Oceana said: ‘The path taken by 
the Chinese people . . .  is the 
path that should be taken by the 
people of many colonial and 
dependent countries in their 
struggle for national independence 
and people’s democracy.

♦ « « ♦

. . .A decisive condition for the 
victorious outcome of the national- 
liberation struggle is the forma­
tion, when the necessary internal 
conditions allow for it, of people's

liberation armies under the
leadership of the Communist 
Party.
I  believe that in the last few days 

Moscow Radio has added Telugu 
broadcasts directed to Telangana areas 
in South India for saving the peopU 
of Andhra from this Fascist Govern* 
ment and this Fascist Parliament. 
That is the friendliness that we 
encount-er on the other side as against 
a certain lack of understanding on 
the part of the United States. My 
friend the hon. Mr. K. M. Munshi, 
addressing the Institute of Pacifio 
Relations in America on May 2, 1950, 
suggested that the United Nations 
redefine ‘ war’ and 'aggression' and 
he continued:

“ Does war necessarily mean 
the marching of armies or does 
it include a nation advising 
nationals of another nation to 
overturn its Government?

I f a free Nation placed pro­
paganda agencies and arms at 
the disposal of subversive ele­
ments in order to overthrow the 
Government in the interest uf the 
country supplying the aims, then 
it amounts to war -as much as if 
men with guns had marched into 
the territory of the effended 
nation.”
I cannot improve on the languaj;e 

which my hon. friend has used. I  
think what he has said is exactly the 
point. I do maintain that we should 
maintain correct diplomatic relations 
with the Soviet Union as with other 
countries of the world, but if we think 
of one evil, let us think of bigger evill 
also that threaten our very existenoet 
Lenin had laid down this programme 
many years ago in the course of a 
letter which he wrote:

- “ The road from Moscow to 
Paris lies through Peking, Shan­
ghai and Calcutta.”
Please noie the reference to 

Calcutta. I therefore make bold to 
say that if we choose to live in a 
vacuum and ask for the withdrawal 
of all w^estcrn forces from the coun« 
tries of South East Asia, then sure 
enough, if Indo-China, Thailand and 
Burma fall, we shall be next on the
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Bussian menu just as surely as 
chicken follows fish. Therefore, when 
We talk of neutrality, we must con- 
•ider whether . neutrality will give us 
freedom ftom such a catastrophe. 
W hat is the experience? Do they 
want friendship? Do they under­
stand neutrality? Did they under­
stand President Benes and Dr. 
Masaryk? Dr. Masaryk had to throw 
himself from a window in order to 
kill himself and President Benes died 
a prisoner. What has happened to 
Marshal Tito, a communist of com ­
munists. Because he was not will­
ing to say ‘ Y es’ to Soviet imperialism 
he also had to go and his country 
today is facing the pressure of armed 
forces all around. That is what 
neutrality and friendship are under­
stood to be. I do not blame the 
Russians, because tJiey have a con­
ception that whoever ia not with them 
is against them. But we have tried 
for three years to have friendship. 
W e have got only bitter invective, 
abuse and hostility and, in the light 
of that, what does neutrality mean?

The Prime Minister has rightly 
discounted the formation of a Third 
Camp of Asij ,̂ because a Third Camp 
of .\sia does not today possess the 
means with which to defend the terri­
tory" which it woulil i)  ̂ cnlled u[)on 
to defend, nor have the coinitrirs of 
Asia enoiigli ri'<onrc»‘«̂ ns between 
them to repel ?\.L̂ }jression from wbat- 
erer quarter it may como. 'Hie 
Combined strength of these c \iniries 
of Asia is complet«'ly inadequate even 
to defen<l one country, leave aside 
all the territories involved.

K o r 'i has given us a warning. It 
has shown that a democratic consti­
tution, national sentiment and noble 
Intentions are no guarantee of defence 
igainst tanks and artillery. Tanks and 
guns can only be met by tanks and 
guns. W e do not have them. Is it 
wrong then for a democracy of the 
East to ioin hands with the Democra­
cies of the West in a measure of col­
lective security?

1 may in this connection refer to 
ft past pronouncement of our own 
Prime Minister made in a very

similar situation when another world 
Dictator was rampant. In his speech 
at a Conference in Paris, organised 
by the National Peace Campaign, on 
July 24, 1938, he said:

“ Freedom, like peace and war, 
is today indivisible . . . Evil 
unchecked grows, evil tolerated 
poisons the whole system . . .  I 
wish to dissociate India from this 
policy of encouraging the evil­
doer and aggressor and to see 
that the people of India will be 
no party to it and will resist it 
whenever they have a chance to 
do so . . . Surrender to violence 
and aggression was no basis for 
peace, for the aggression and 
blackmail grew by every sur­
render and brought world war 
ever nearer.”

This is a sentiment to which I 
would res]U"etfnlly defer. W e in our 
country upheld the spirit of this pro­
nouncement when we supported the 
I ’ nited Nations resolutions. In regard 
to this policy, we have shown con­
sistency over a period that extends 
before the W'orld War IT. In the 
years before that war, at the instance 
of our present Prime Minister, the 
Congress passed resolution after re- 
sohition sayin<̂  ̂ that the democratic 
(*ouutrit‘S of tilt' woj'ld had to get 

tiler to repel totalitarian aggres- 
sioji. To tho'^e who have talked of 
neutrality and who t;dk of it today, I 
eamiot ;;ive any better answer than 
that ;;iven by our Prime Minister.

There is another danger in our fol­
lowing a policy of isolationism; tiiere 
may be a revival of it at the other 
end. It is not so many years ago 
that isolationism was defeated in 
America by President Roosevelt. 
Today there is no danger of isolation­
ism as regards Western Europe. But 
I have been following the American 
Press for the past few days and I 
have read articles questioning the 
wisdom of the United States helping 
the countries of Asia when they can­
not guard WVstern Europe. “ With 
our present arms we cannot fight a 
war on two fronts. Let us conserve 
our resources and fight for those who
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fitfe nearer to u s .”  That is a danger­
ous line of thought. Our main com ­
plaint against America is that they 
think Asia is not as important as 
Europe. Our Prime Minister pointed 
our that Asia takes second place in 
the affairs of the United Nations. W e 
shall be only helping that process by 
talking in the way that some of our 
members did yesterday and driving 
America to a policy of isolationism 
in so far as Asia is concerned. Then 
we shall be creating a vacuum which 
will be filled up as it has been filled 
up in China and South Korea.

I cannot do better in conclusion 
than quote the words of that great 
British parliamentarian, Edmund 
Burke who said: “ When bad men
combine, the good must associate, 
lest they will fall, one by one, an 
unpitied sacrifice in a contemptible 
struggle.”

Dr. S. P . Mookerjee (West Ben­
gal) : The Prime Minister yesterday 
in a lucid address placed before us 
certain important factors which have 
led to the present situation which 
may affect us both with regard to 
our national affairs as also with re­
gard to our international position. 
There would be no one in this House 
or outside who is anxious for the 
welfare of this country who \Vould 
support any action to be taken by 
our Government which may lead to 
world conflagration. In fact, the 
steps which our Prime Minister had 
takoii for the purpose of securing a 
peaceful understanding have found 
an echo in the hearts of many peo­
ple throughout the world. At the 
same time, there are cert^iin aspect?  ̂
to the attitude which has been 
taken up by the Government of 
India on which T should like to speak 
freely and frankly.

I can well understand the atti­
tude of my hon. friend Mr. Masani 
who has spoken, if I may say so, 
with considerable force and »ibility. 
So far as I  could gather from his 
speech, he wants India to make up 
her mind. He wants India to choose 
between the two titanic blocs—

the Eussian bloc aM  thi§ 
bloc— and he gave veiy  cogent 
reasons why we should identify our^ 
selves more with the good man re­
presented by the American Woe 
rather than the bad men repres^^iit- 
ed by the former bloc. He ha& 
sounded a note of warning the valui& 
of which is indeed great. H e haa 
indicated that there had bt*en 
attempts made by certain forces in 
Soviet Russia to interfere with our 
national affairs. Undoubtedly, if 
there is any such information at the 
disposal of Government, action will 
be taken so as to avert what may 
amount to a calamity.

No doubt India must be strong 
enough to resist any interference^ 
whether it comes from the Soviet 
group or any other group which may 
lead to chaos or disaster in the na­
tional affairs of our country. But, 
as I said, Mr. Masani's point of 
view, if accepted by the Govern­
ment of India, will virtually mean 
a considerable revision of the foreign 
policy of the Government. Whe­
ther it should be made or not, is a 
point which I am not discussing 
today, because as the Prime Minis­
ter pointed out yesterday, those big­
ger issues were not before us today. 
Wlu‘n the time comes, no doubt, the 
entire matter will have to be re­
viewed and re-examined as Mr. 
Masani rightly puts it, first, in our 
enlightened self-interest and no 
doubt simultaneously in the interest 
of world peace and progress.

But let me come back to Korea. 
What exactly is the situation that 
is confronting us in Korea? India 
has supported the two resoluvions 
passed by the Security Council and 
I would ask the House esjpecially to 
examine what exactly are the im­
plications of that support. It has 
been said that there has been aggres­
sion. It has been said that direc­
tives were issued by the Security 
Council which were not followed by 
North Korea and therefore the 
Security Council decided that armed
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resistance should be resorted to. It  
is pertinent to enquire, whether the 
policy of the Security Council does 
really indicate a change— to my
mind it w ould ’ be a gigantic change 
— in its attitude towards wor!d prob­
lems. Does it really mean that the 
Security Council and the f.vnat 

' powers supporting the United Na­
tions have made up their minds to 
establish an International i'olice 
system? Naturally, our minds go 
back to recent instances where simi­
lar aggression took place, where 
similar violation of the directions 
given by the Security Council took 
place. W e are tempted to ‘inquire 
what exactly were the motives which 
stood against the Big Powers from 
taking the right action in those cases 
and what exactly are the motives 
why they are taking action today. 
W hat happened in the case of Pales­
tine? Was there not direction piven 
by tiie Security Council that there 
should be a cessation of hostilities? 
Was that direction carried ir-to 
effect by some of the Great Powers 
w'hich sit on the S’ecurity Council? 
What happened with regard to In ­
donesia? Was not a clear directioii 
given by the Security Council and 
when HoUand came and att^acked, 
did the Great Powers who today are 
anxious to estjiblish a police system, 
move an inch forward for preserving 
the independence and the legitimate 
rights of the people of Indonesia? 
And last but not the least, what is 
happening with regard to our own 
Kashmir? Has not an aggression 
taken place in that country? Was 
it not with the best of motives that 
our Prime Minister went to the 
Unit-ed Nations and asked for the 
recognition of what was nothing but 
i simp’ e truth? It ha*? taken more 

than two and a half years for these 
Great Powers who are today anxious 
to do something right and proper 
in Korea even to recognise that there 
has been aggression in Kashmiri 
'Even today that aggression is conti­
nuing. There is wrongful and un­

lawful occupation of our sacred ter­
ritory. W hy was not even a portion 
of that International Police system 
sent to Kashmir to carry into effect 
what is attempted to be carried into 
effect in Korea.

These are significant questions 
which are today being asked by in­
dividuals, by the common man in 
the street, in our great country.

Does it really indicate a change of 
heart on the part of the United Na­
tions when they stand up for the 
rights of the oppressed people?

With regard to Korea my sub­
mission would be that we t^hould 
examine this problem esaentiaUy 
from the point of view of Korea it­
self. There are two aspects from 
which we can examine the matter. 
One is the interest of Korea and the 
second is the possibility of a \^orld 
conflagration. If we look at the 
point of vieŵ  of Korea itself, the 
Prime Mini>ter gave a lucid expla­
nation of Korean history. It was 
a lengthy but a noccssary one be­
cause it mentioned facts which 
might not have been known to many 
^^cmbers of this House and outside. 
What is the reason for the suffering 
of the Korean people today? What 
is the fundamental reason? The 
fundamental reason is that Korea 
was divided, that Korea was dis­
united. That was the chief reason 
why the people of Korea are suffer­
ing today. And may I ask was it 
not the duty of India— India, which 
has suffered so much on account of 
the same partition brought about by 
the conspiracy of forces, alien to 
India, was it not the duty of India, 
if India really wanted to have an in­
dependent policy of her own, (o de­
mand that a solution of the Korean 
problem lay in one and only one 
direction, and that is the re-union of 
Kore\? Was it not the duly of India 
to have taken up this attitude and 
called upon the other nations: 
“ Hands off Korea; you take off 
your hands and let us ask represen­
tatives both of South Korea and of 
North Korea, let us get the repre-
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sentatives of Soviet Russia, and sit 
round the table and discuss on vvhat 
basis Korea can be re-united?”  
That was the only honourable, in­
dependent stand that India could 
have taken. But what did India do? 
India supported these two Resolu­
tions. What is the implication of 
these Resolutions? The implica­
tion of the second Resolution clearly 
is that we have agreed to offer all 
possible assistance to those who are 
now fighting in South Korea. Does 
the rendering of every possible
assistance mean sending a few
bottles of medicine, perhaps im­
ported from America herself? That 
is not the sort of assistance that the 
Security Council thought of. I f we 
are really sincere, we have to go the 
whole hog. W e have to stand by 
the Resolution. If we say we have 
no armies, no arms, no aeroplanes, 
that may represent the reason why 
you are unable to offer any assist­
ance. But the fact remains that 
we are a partisan and we hove 
agreed to give the fullest possil)le
support to South Korea in the strug­
gle that is going on there.

The Prime Minister yesterday in 
his statement mentioned in one 
place that there may be persons 
who may describe it as a civil war.
I wish he had developed that jioint 
a little more. It is indeed a civil 
war. It is nothing but a civil war. 
In fact it is a civil war which was 
envisaged in the Report of the Com­
mission iteelf. The United Nations 
Commission had indicated and stat­
ed very clearly, and it had warned 
that a civil war was inevitable; it 
was bound to come and it would be 
the bloodiest civil war that one could 
have ever foreseen. How did this 
partition com e? I need not go into 
the details of it because the Prime 
Minister gave them yesterday. But 
there are one or two aspects of the 
matiter which I might emphasize. 
What was this 38th Parallel? It is 
an entirely arbitrary line drawn up 
not by agreement, not by reason of

the welfare of the people of Korea. 
The great forces— the Russian forces 
and the American forces— entered 

into Korea for the purpose of turning 
out the Japanese. That was the 
reason why they entered into that 
land, but then eventually they con­
tinued to be in occupation of their 
respective zones. The two firmies 
stood face to face with each other 
and neither’ was prepared to vacate 
its zone.

I shall read just a few lines as 
regards the political aspects of this 
division, taken from an American 
writer who wrote this about a couple 
of years ago, not knowing at that 
time that the war was coming. This 
American writer after touring the 
different parts of Asia was putting it’ 
thus succinctly:

“ Politically, the division was 
no less injurious. It̂ , sanctioned 
and deepened a traditional sec­
tionalism of long-standing in 
the country. But far beyond 
that, created two opposite 
po\nr attmctions for the new 
political currents that began to 
flow when Japans rule ended.
In the South the American mili­
tary command became the ^*a- 
vitating centre for the most 
conservative and reactionary 
political elem ents.’ *

I  would ask the Prime Minister to 
pay his attention to this expression 
of opinion— the vested interests 
which have been supported in South 
Korea by America during the last 
few years.

“ In the north the Russians 
distributed power to Commu­
nists or pseudo-Communists. In 
the south the Americans eon- 
trived chaos with an air of bene­
volent good intentions. In the 
north ,the Ruissians dispensed 
with the benevolent vir.*’

Now, that describes, not in my 
language, not in the language of on 
outsider, but in the language of an 
American observer as to how exact*
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the afiiftiTB of KOTea were being 

dealt with and how the fate of that 
dountry was being tom  to pieces on 
account of the obstructive and reac­
tionary attitude taken by the two 
powerful blocs who came there to 
give protection to the people but 
Jtayed to take away their birth­
right, their freedom.

It is not the political aspect 
alone. EconomicaMy whi^t is the 
position of Korea today? For that 
also you refer to the latest American 
reports published shortly before the 
war. Of course not much informa­
tion can come from North Korea; 
the Iron Curtain is there. That is 
obvious. But at the same time his­
torically the facts arc there which 
you cannot deny. EconomicaUy, 
North Korea has two-thirds of t)io 
coal resources of the whole country. 
The entire resources of the hydro­
electric power are in North Korea. 
The chemical and iron and steel 

plants are almost hundred j/er em t. 
in North Korea. The great r.nning 
and timber industries are ^'oncen- 
trafed <m North Korea. South 
Ko:ea eontains rice, that is the hij; 
rVe «/-nw’ n'j nrea and the smaller 
rPoeh’ Me-to' l̂ mikI .ship-huilding in- 
duHtric's and certain lijs»ht industries; 
as also aeroplane and antomohile 
assembling crnlres. Tn this way 
economically the e o t n i f r v  has been 
divided. Just as we have e\peri- 
enoed in diff‘?rent part*̂  of Tndi.i ;md 
Pakistan how an artificial division 
of undivided India has resulted 
enormous economic difticulties for 
both, what has been the conse­
quence of this artificial partition of 
Korea? So far as South Korea is 
eoncemed, you look at the latest re­
ports published by the American re- 
preseDtatives themselves. Rise in 
prices is abnormal; inflation is on 
the increase; millions and .nillions 
of pounds represent the deficit of 
that country. On account of black- 
marketinjr, corruption and malad­
ministration the people of that

country are Buffering, and tke re^ rta  
which have been sent from U. B. A. 
to South Korea have served as a 
grave warning to the representatives 
of the country as to how their in­
terests were being jeopardised. As 
the Prime Minister said yesterday, 
culturally and politically it was one 
nation. Economically also it was 
one. That country was divided 
because of • force of circumstance'?, 
because at one given point of time 
the two big countries could not make 
up their minds to withdraw. And if 
today the people in both areas 
are struggling to unite, why should 
we go and declare ourselves immedi­
ately that we support South Korea, or 
that we regard it as an aggression, or 
that we shall send two dozen bottles 
of medicine from India as a token of 
our sincere appreciation of what the 
Security Council has done? What is 
the justification? Tf you look nt it 
merely from the Korean standpoint, 
ŵ hat justification can you give? 
I am not coming to the big possi­
bility of international development. 
So far as America is concern­
ed, I can understand America has 
taken up a consistent attitude because 
America feels that if she gives up this 
particular zone, she loses an area of 
strategic importance, that if she 
aMows this zone to come under the 
control of Soviet Rus.^ia. that may 
en‘ate difficuUies witli regard to 
Japan and with regard to other inter­
ests as well. America has not re- 
coijnised China as yet. America is 
iii>l<--rffepMred to admit t,hat this sort 
of intrusion indirectly made by Soviet 
Russia should be al’owed to be re­
cognized in international dealings. 
One may or may not agree with that 
attitude but we can appreciate that 
there is consistency. But we want 
to support China because it is a fait 
accompli. When Chiang-Kai-Shek 
was the head of China, when there 
was another force coming into the 
same China, may be under the in­
fluence of Soviet Russia, help no 
doubt went to Chiang-Kai-Shek but 
with no effect. But then we say 
that the people of China have decided
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that China should be governed £W- 
cording to one economic or social 
pattern and we should not disregard 
their decision. That has been the 
standpoint which India has taken 
and that has a lot of force in it. What 
right have we to dictate that the 
whole world should be governed by 
one pattern? We have no right to 
demand that different patterns of 
economy must not develop in differ­
ent parts of the world and that peo­
ple following those different patterns 
should not be able to hve together as 
friends. Is not the world big enough 
for all patterns to live together and 
not run at one another’s throat? That 
has been India’s standpoint. There 
is a good deal of force in that.

Here you have put your foot into 
the m uddle; you have said that you 
are supporting South Korea. If you 
say that you are supporting South 
Korea, at the same time how can you 
make it a condition that you want to 
support China ; and unless Russia is 
allowed to bring China, this Korean 
problem cannot be settled? What is 
the consistency about it? What has 
China got to do with the considera­
tion of the Ko:-ean issue? Let us not 
try to please everybody and in that 
way we shall please none. That has 
been the experience of every well 
meaning ^^entleman even in private 
affairs. We have got to stand on
certain ideologies and certain prin­
ciples and if we say that we have an 
independent policy then thatr inde­
pendent policy must be consistent 
with moral and political rights. The 
only call which India could have 
given w*as that the U.S.A. and Russia 
should come together for the purpose 
of laying the foundation for United 
Korea. The demand for United 
Korea has been made not by outsiders 
but by the people of Korea them­
selves. I was reading the other day 
an extract from a speech which was 
made by the present President Syng- 
man Rhee soon aft^r he entered into 
Korea. After the ejection took place, 
at that time, he entered there and 
said very clearly **we do not accept

a divided Korea” . He eaid so cate­
gorically: “ Liberation is not com­
plete and let the Allies take note of 
this that we shall not rest contented 
until and unless Korea is re-united 
again.”  He said that not only soon 
after the election but he said that 
even recently. This was reported in 
the newspapers a few days ago and 
this was reported in an American 
paper with a little more detail, where 
be exp^iins his position very clearly. 
The following is from the Times dr.ted 
24th July 1950 where the representa­
tive of Times met the President and 
the President Rhee expressed himself 
clearly and categorically. This is 
how the representative describes the 
position there:

“ South from Taejon la.st week 
fled a group of disreputable-look­
ing Koreans in cast otf clothes» 
armed with pocket pistols and 
•258 in shoulder holsters. They 
were cabinet members of the 
Republic of Korea on their way 
to join President Syngman Rhee 
in his hideout ‘ White House"' 
somewhere in Korea’s far south...

South Korea’s leaders, haras­
sed and driven from pillar to post, 
were still not talking or acting 
like representatives of a beaten 
people. Rhee sees the \7ar as a 
step in re-uniting Korea--under 
Rhee. Said the benign, white­
haired President to a Times 
correspondent last week. The 
Kremlin leaders destroyed the 
38th parallel by invasion. Now 
it is gone. There is no reason . 
now why we sh)uld observe the 
3Sth parallel and no reason why 
the U.S. and U.N. should 
observe it ’ . ”
This is contrary to the resolution 

passed by the Security Council to 
the effect that the 38th parallel mugt 
be accepted by all.

So far as the election was con« 
cerned, the Prime Minister said yes­
terday that the United Nations 
decided to hold this election in the 
American zone. Now on going 
through the papers it is interesting 
to find that the Chairman on this 
Commission was our distinguished

4 AUGUST 1950
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civil Beryant, Mr. K . P. S. Menon 
who is our Foreign Secretary. His 
recommendation and that of the 
Commission were that it will be 
futile and dangerous to hold the elec­
tion only in the American zone. 
The recommendation which the Com­
mission made was that we should 
not create more difficulties by trying 
to' hold an election in a portion of 
Korea and try to divide Korea which 
would be certainly to court disaster.
Of course the recommendation of 
that Commission was not accepted 
and it was ordered that election 
should take place only in the Ameri­
can  zone. In whose interest, may I  
Bsk, was that ordered? For this 
reason if we look at it purely from 
the point of the Koreans themselves 
and as the Prime Minister has said 
It will be for the Korean people and 
the Korean people alone to decide 
what is going to be their fate and 
what will be the structure of their 
economy, we should demand as a 
nation which has an independent 
foreign policy that the re-unity of 
Korea is the only way V)y which the 
problem can be so lv ^ . Let it be 
done through peaceful meang. Let 
America accept it and send for re­
presentatives of North Korea and 
South Korea. Then the (|uestion 
that troubles Mr. Masani arises: 
W ho wi l̂ control the United Korea? 
Neither Mr. Syngman Bhee nor 
anybody else can help. Both 
the big countries have bad Uieir 
^ a n c e . Soviet Russia kept North
Korea and the U .S.A . kept South 
Korea and both took charge
of the two areas. So far os
South Korea is concerned it consists 
o f  nearly two thirds of the total popu­
lation and something is wrong with 
that coimtry and with the two thirds 
of the total popuhition of Korea if it 
is not ab’e to stAnd together. Only 
a month before the war started the 
American Press announced after an 
t^xamination of the milit^ary condi­
tions in South Korea that South 
Korea c^uld boast of the strongest 
« m y  in the whole of Asia. Look at

the fate of the strongest army in the 
whole of Asia today I W ith the help 
of the U .S.A . it has not been able to 
withstand North Korea. Therefore 
the problem has got to be settled. If 
we want. peae,e, we have, got to tell 
these big powers that each country 
has got to settle its oŵ n affairs and 
so long as it is not allowed to go out­
side, we cannot go and interfere with 
the help of forces from America or 
Soviet Russia and compel a country 
to accept a particular economy. The 
main result is that the people are 
suffering. The only commodity 
which North Korea exported was the 
refugees, as Pakistan is doing here. 
My friend Mr. Tyagi reminds me of 
it. So far as the North Korea is con­
cerned, we do not know how North 
Korea is being administered now but 
apparently full advantage was taken 
by Japan in Korea. Japanese took 
hold of 90 per cent, of the properties 
and other big interests, and they 
ruled over the people of Korea ŵ ith 
an iron hand. When Japan w^ithdrew 
there wa? created a vacuum and w’hat 
followed was poverty and hunger. 
That is the root, cause. We are talk­
ing of China and vre are talking of 
Korea and w*e talk of India also some­
times where people are suffering 
through economic discontent for lack 
of food and clothing. If a certain 
economy comes into existence w’hich 
makes it possible for people to get 
the things which they sse daily in 
need of naturally they do not think 
of other economies. I f we want to 
save India, I  would tell my friend 
Mr. Masani that it will not merely 
do to join hands with the U.S..V. im- 
conditionally for the purpose of having 
the fun of fighting Soviet Russia, 
but for creating conditions in this 
country so that communism may 
not thrive. That is the responsi­
bility of the Gove^nmen^ What 
is the use of our talking in in­
ternational terms if our nation is 
about to disappear? If there is so 
much discontent that you can only 
think of holding on to power by the 
exercise of arbitrary authority, what 
is the use of our talking that we are
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developing our country in such a way 
that we shall be able to fight in the 
international field. Let us look in- 
wai-ds. Let us try to create condi­
tions in this country so that want, 
poverty and privation may disappear. 
W e do not want Soviet influence in 
this country. W e do not waait 
American influence also to come into 
this country. Help from any quarter 
we are prepared to accept. That 
should be our m otto: enlightened
self-interest, as Mr. Masani put it, 
very rightly and correctly.

LastJy, so far as the bigger issue is 
concerned, I entirely agree with the 
Prime Minister that this is not the 
occasion when the bigger issue is 
under consideration. We f:re not de­
claring in any way whatsoever that 
we are favouring this bloc against the 
other. Let there be no misunder­
standing in the American mind as 
well. W e are anxious to evolve a 
policy of our own which we consider 
to be just and fair in cur own inter­
ests, in the interests of those who 
are suffering, and in the interests of 
world peace. Naturally, our capa­
city to get such a point of view ac­
cepted by the rest of the world will 
depend upon our own strength. I 
would have wished the Prime Minis­
ter— it was rather unusual on his 
part— not to have been so diffident 
or apologetic yesterday. Ŵ e may 
not have "rcat military prowess and 
military strength today. But, there 
is something in the moral strength 
and the mora  ̂ stamina of India. Phy­
sical strength and military strength 
will come if 35 crores of people could 
be unified under one banner with one 
slogan. It is not a negligible num­
ber. We have our own technique of 
putting forward our ideology before 
the world. If the occasion comes we 
shall put forward that ideology. I 
therefore entirely agree with him that 
this is not the occasion when we 
shouM mix up the bigger issue. W e 
are not advocating the goodness or 
badness of one bloc or the oth^ . 
But, I  do submit that so far fts the 
Korean stand is concerned, it would 
have been better in the interesta of

India, if, having got this opportunity 
for the first-time after the attaiument 
of independence, when an apparent 
conflict was going on between the two 
blocs and as a result, the Koreffli 
people were today being crumbled to 
dust, even though we could not have 
delivered the goods, India could have 
stood up and said, we stand for the 
rights and liberties of tlie oppressed 
people and our slogan is United 
Korea; let all come and support ug 
in carrying this forward peacefully if 
possible, otherwise by force, if 
necessary.

Shil M adi E. Aiyar (Madras): 
In according my wholehearted
support to the motion of the hon. 
the Pirme Minister both in regard 
to the Korean problem and the 
alMed subject of recognition of 
Chinese Independence by the 
Security Council, I should like to 
say a few words.

It is easy enough to expatiate on 
the merits of a United Korea, with 
dfeep national sentiment surging in 
the Korean people and their long 
and glorious history. But, you can­
not ignore certain hard facts in 
dealing with the problem. The 

question is not whether it is desir­
able that you should have o United 
Korean Government, democratio 
from every point of view, but, 
w’ether in the circumstances of the 
case, the United Nations or the
liussian bloc was in a position to 
achieve this object.

I  should like to recount very 
briefly the events which have led up 
to the present position in the
Korean history. In the first place* 
as was pointed out by my respect­
ed friend Di*. S. P. Mookerjee, it 

ŵ as merely an accident that North 
Korea was in the occupation of 
Eussia and South Korea in the
occupation of America at the clcge
of the war. But, both were keen 
on maintaining their position in the 
North as well as in the South. At 
first, with the best of intentions, I 
hope, the idea was to establish a



Motnm re ; 4 AUGUST 1950 Korean Situation 318

[Sbri Alladi K. Aiyar] 
democratic Grov«mmeiit in Korea 
under the auspices both of Soviet 
RuB8ia and of the 'United states. 
Both were expected to confabulate, 
come to an agreement, and enabie 
ike Koreans to achieve tlieir 
for independence.

[M r. Deputy-Speaker in the Chair]

But, they were never able to 
meet. The liustjians and the 
Ame^rioans began to differ the 
moment the war was over. They 

were only keen on preserving, the 
one Northorn portion of Korea and 
t'he other tJie Southern portion of 
Korea. We know something about 
what happened in the South; we 
know very little in regard to wliat 
happened in the North because it is 

a sealed book so far as we are 
concerned.

Under these ci^^cumstances, the 
attempt having failed, the question 
was necessarily taken up by the 
United Nations Assembly and the 
United Nations Assembly wanted 
to devise soine method by -vhich 
this object could be achieved. 
Whatl oouUl they do? They ap­
pointed a Commssion and India was 
r^eeeht€fd on that Commission. 
llkm  accepted a place on the Com- 
miBsion willy-n^y, mpre as a matter

duty than M a matiter of pride. 
They Wonted to iidp Korea In 

achieving her object. They could 
not contact the Northern Soviet 
bloc because of the Soviet attitude. 
In the earlier stages, Russia took 
the view that this was a matter for 
peaceful settlement after the war, 
between America and Bussia and 
that the United Nations had no 
conoem whiitever with it. The view 
which the Russians took in the 
earlier stages was that they could 
n^t collaborate with any Commission 
appointed under the auspices of the 
United Nations Assembly, and 
therefore, very little he!p was forth­
coming. The Orsi CommitlaM> pre­

sided over by an Indian made an 
interim report : that is the report to 
which my hon. friend Dr. Syama 
Prasad Mookerjee has referred. ILey 
referred to the ideal which was 
actuating the Korean people, to their 
long history, the passionate desire of 
the South Koreans to achieve inde­
pendence and to achieve unity. 
Each looked at this from its own 
point of v iew : that is, the South 
Korean representative looked at the 
problem of independence and unity 
from the South Korean point of view 
and the North Korean looked at the 
problem of unity from the North 
Korean point of view. That was the 
hard fact of the situation. It is as 
well to compare the later report of 
this verv Commission with the inte­
rim report. While they had glowing 
hopes in the earlier stages, in the 
later stagt^s they frankly confessed 
— this is the gist of what is stated in 
the report of the Korean Commission 
published on 29th October 1948 at 
Paris and Lake Success—that 
attempt at unification of Korea was 
not possible, and the elections were 
confined to South Korea, that a 
National (iovernment for the v^hole 
of Korea could not therefore be es­
tablished, that, at the same time 
there is no use of delaying a demo­
cratic Government in South Korea 
until the time comes when the two 
extreme blocs ai» in a position to 
come to >a settlement. We can only 
go by the report of the Commission. 
They aaid that a majority of the 
people were in South Korea. At that 
stage, the matter was taken up by 
the United Nations Assembly.

It is as well to remember w’hat
exft(itly transpired in the United
Nations Asssembly. While our repre­
sentative expressed a keen desire to
see that the ideal of a united Korea 
was vWeved, in the circumstances of 
the case, he voted in favour of the 
resolution establishing an indepen­
dent Government in South Korea.
That? i t  a fact which should be un­
derstood. Iterefore, we Iw a two
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facts to go by, the report sub­
mitted by the Commission of 
which an Indian was the Chair­
man, and secondly the U. N. 
liesolution under which it was resolv­
ed, five or six countries dissenting, 
that lihere should be an independent 
government established in South 
Korea. That was the position of 
affairs when the U. N. passed its 
Resolution. Meanwhile, as we are 
all aware, elections took place in 
South Korea and a govei’nment was 
established there and that Govern­
ment was given recognition by all 
the powers who wanted to uct in pur­
suance of the U.N. Resolution. India 
has not formally accoi-ded recogni­
tion, biifc the other na'ioi-s who took 
part in the United Nations Assembly 
acv'orded their recognition to the 
Government of South Korea That 
hard fact is there. Here is a govern­
ment which has been established un­
der the aegis of and with the support 
of the United Nations. Here is a 
government which has been recog­
nised by the U. N. in a general reso­
lution of the U. N. Here is a govern­
ment which has been recognised to be 
sovereign within its own sphere. They 
realised the limitations, because our 
representaldve made it quite clear that 
their jurisdiction cannot extend 
beyond.those limits. But so far as the 
hegemony, the control over South 
Korea is concerned, that control w^a 
updisp^ited. Therefore you have all 
thege facts. You have a government 
which is functioning under the aegis 
of the United Nations, and which is 
democratic from all points of view. 
It may have itfe defects, every new 
State is being criticised for its defects 
but we need not go into the ut iects. 
W e know this central f^ t .  Here is 
a democratic government, ostensibly 
depiocratic government, established 
under the aegis of the United Nations 
and recognised by the United Nations. 
That is tiie position as regards South 
Korea. But as far as North Korea 
is concerned, we know very little 
about it. As the House is aware, at 
a particular point of time both the 
United States farces and the Soviel;

forces withdrew from their respective 
areas. What other preparations for 
war were being made in North* Korea 
we know very little. B ut after thte 
withdrawal, the next point we hare 
k) deal with is this attack by Norfcli 
Korea on South Korea. Now the 
reports are received. These are not 
faked up reports. I f India is a party 
to the recognising of South Korea as 
an independent State, functioning 
within its sphere up (to that particu­
lar line— whether it is an artificial line 
or not is another matter— quite apart 
from that, is it or is it not the dut^r 
of the Indian Government which has 
been a party to the various reports, 
to the resolution of the U.N., is it 
no!' its duty to say that they stand 
in support of the independence of 
South Korea being recognised? Thig 
does not depend upon the extent of 
territory. It does not depend upon 
the aspirations of the Korean people, 
though India has always evinced in­
terest in the unity of Korea and 
Korea achieving its desired ideal. But 
under the circumstances I have men­
tioned, when there is an attack, a 
premeditated attack, what is the ob­
vious duty of ('he United Nations? I  
am not here defending all the acts 
of omission of the Security Council 
within the brief span of its hi&tory. 
Sometimes it has taken incoDsistefit 
positions. Sometimes iti is fOr the 
independence of small nations, and 
sometimes it has denied it, due to ki- 
di^eot motives and so on. B ut ^  
far aa-we are concerned, our country 
has never a lli^  itself to the power 
groups. Under these circumstances, 
having been a party to the eariier re­
port, and realising that some kind of 
representative government was func­
tioning in South Korea, when tba(i 
government had been recognised by 
the U .N. wJiat-exactly was our duty? 
Can any small Statte be attacked by 
any oilier State? That is the point. 
The Russian view is that it is some 
kind of a civil war. But the idea of 
civil war is unthinkable, because So 
long aa that particular zone is under 
the jurisdiotdon of the South Soreaa 
Go^euHmaoi, it is not eorrmt fo
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Bpeak of a civil war in which the peo­
ple are struggling for their emancipa­
tion and for seS-government, for a 
government to suit their condition and 
method of life. Buti here you find 
the two points of view brought for- 
w^urd, one in the Security Council 
proceedings and the other in the re­
ply of Russia. Russia wants to bring 
out that it is a type of civil war, and 
tbe United Nations state that there is 
ftn adxniziiBtration in the North find 
\inder the aegis of that administration 
there is a planned invasion. And so 
far as South Korea is concerned it is 
an independent, sovereign State re­
cognised by the United Natdons. Un­
der these circumstances, having re­
gard to the premeditated nature of the 
planned attack, the only duty of In ­
dia, having taken part in the voting 
in the U.N. Assembly was to stand 
by it. The queBtlon

Shri Kaxnath (Madhya Pradesh): 
Then may I know why Government in 
their Press Note of 29th June, 1950 
have referred to it as civil wmr?

Shri AUadi K. Aiyar: i  am not 
holding a brief for the Government, 
I  am only talking the situation as pre­
sented by the documents and by the 
proceedings of the United Nations.

Shri Kamath: i  am referring to the 
Government Communique.

Bhxi AUadi K. Aiyar; The hon. 
Member may refer to the Journal of 
the United Nations and it would 
bear out my statement that India was 
a party to the Resolution in which 
South Korea was reco<rnised as an 
independent government* by the U.N. 
I am quite clear al)0ut it. My friend 
may verify it if he likes. That is 
the position so far as intervention in 
the Korean question is concerned.

As the Prime Minister hag stated, 
though technically the Chinese prob­
lem and the Korean problem are in 
one sense distinct, there is no use 
forgetting tia t  there is interconnec­
tion between the several aspects of 
Uie foreign policy of a country. Now. 
tibere is ftbsol\it<*ly no justification for

the Security Council or for the Uni­
ted States by some kind of gerryman­
dering in regard to procedure, to deny 
to China the status which it has won^ 
Here is an interesting case. Here is 
a government which is in possession 
of the entdre territory. All the sub­
jects in China owe allegiance to that 
government. It has been recognised 
by the United Kingdom. It has been 
recognised by India. I  cannot under­
stand the American point of view. It  
is impossible for me to understand 
their point of view in regard to the 
recognition of China unless it be that 
it is merely a case of voting on one 
side or the other to secure a tem po­
rary or special advantage. You may 
consult any international w’riter, you 
ŵ ill find that recognition is a matter 
of duty on the part of a State. It 
is not a privilege which is conferred 
on one State by another. According 
to the accepted principle of inter­
national laws and according to the 
leading text writers, it is the duty, 
the paramount duty, of any govern­
ment to accord recognition to a State 
which has won its independence and 
which has complet^e administration 
over the country. It takes one’s 
breath away to read the proceedings 
of the Security Council or the special 
plea that is put forward by the 
United States in this connection.

Some piocedural points are raised.
I thou<;ht that they were confined to 
potty-foj^ging lawyers in an ordinary 
District MunsifT’s court. It need not 
exfc^nd to the Security Council, I  
mean this procedure or method of 
appioaehin^ a big political problem. 
Day in and day out what do you find 
in the Security Council? People 
se.^m to specialise in taking up imma­
terial, meticulous petty points and 
forget the more important points 
which ought to weigh with them. 
Under the circtimstances, I  submit, 
it is impossible to understand their 
attitude.

The other day 1 came across a 
judgment in the Hongkong court, in 
which it is expressly stated that
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having recognised the Chinese Gov­
ernment in one part of the world it is 
their duty to recognise it in otlher 
parts of the world. Is it merely con- 
£ned to other parts of the world or 
is it also extended to the Security 
Council? Under those circumstances 
it reduces the proceedings of the 
Security Council almost to a farce.

Here is a country which is able to 
exercise its dominion over its own 
territory. The Security Council was 
founded in order to ensure the safety 
o f  other nations. They are supposed 
to be the guardian angels of the fi'«e- 
dom  of other people. They were sup­
posed to be good boys when the Secu- 
A iy  Counctil was constituted and 
they were in a position to exercise 
their great influence in preserving the 
peace of the world. The Chinese 
National Government, at any rate, 
is not able to keep order, exercise any 
control over its own citizens within 
the limits of China but for our sake 
it will make decisions which will be 
binding upon other nations of the 
world. It  will be a travesty of all 
principles of international law, fair- 
play and justice to deny to China its 
rightful place in the Security Coun­
cil and I  think we have to congratu­
late our Prime Minister for the very 
bold stand that he has taken and the 
verdict of history will be in our favour. 
It  is not possible either for the Secu­
rity Council or any other body to 
ignore hard facts. China cannot be 
retaken by Formosa even with the 
help of U .S.A . How then is it pos­
sible to understand the attitude of 
Great Britain in reo^aid to the recog­
nition of China? It makes sorry 
reading to note the attitude of Great 
Britain \\hich is supposed to stand 
for the principles, fair play, democracy 
and right-mindedness and act fic'^ord- 
ing to the principles of international 
law. Under the circumst»ances I  fail 
to see how exactly the attitude of 
Great Britain can be reconciled with 
accepted notions. There is no use 
saying “ T̂ et us finish Korea first and 
then take up the question of China.”  
All these problems in a way are 
inter-connected. You cannot main­

tain the peace o f the world by merely 
confining your attention to one part 
of the globe. I f  you eliminate 
if you eliminate Germany, if you 
ehminate Japan or Eussia later on by 
reason of circumstances what would 
be the Security Council worth? All 
the satellite countries of the worfd 
would join one side or another. The 
Security Council would then not be 
worth the name and it will share the 
same fate as the League o f Nations.

Therefore the problem before the 
world is, as has been rightly put by 
our Prime Minister, that if the Unit­
ed Nations is going to function pro­
perly, guarantee the independence of 
nations and maintain its prestige and 
reputation, the only w ay.is to recog­
nise the independence of China. That 
is m y submission to the House.

There is only one other point and 
I  have done. That is with regard to 
Formosa, though that question doe» 
not directly arise. The U. S. Secretary 
of State has stated in a press confer-, 
ence, before the present dispute, that 
it is idle to say that Formosa conti­
nues to be a part of Japan. The 
theory was recently trotted out by 
England that it is part of Japan which 
is under the control of the Allied 
Powers. I  thought that we lawyers 
in such cases are much better than 
these representatives of powerful 
nations, when these questions com# 
up.

W ith this, Sir, I  have great plea­
sure in supporting the motion moved 
by the hon. Prime Minister.

The House then adjourned for > 
Lunch till Half Past Two of the 
Clock.

The House re-assemhUd after 
Lunch at Half Past Two of the Clock,

[ M r . S p e a k e r  in the Chair]
Shri M. A. Ayyangair (Madras): 

Before going into the question as to 
whether our participation in the 
Korean war is right or wrong om 
merits, and whether it serves the besi 
interiests o f India or not, I  woiild
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iflse to go into some of the fundament­
al i«8ueB to which I  would like this 
Parliament to address itself. W e are 
all— I mean both Members of Parlia- 
menti and the Government— new to 
such a situation and ^or a long, long 
time we have not been accustomed 
to or faced ^’ith an issue where we 
had to decide whether we are going 
to enter into a war or not. Others 
decided for us. For, over 150 years 
we were under an alien rule and be­
fore that the Moghul emperors and 
otftierg decided our fate. But for the 
first time in our annals an opportu­
nity has come to us— the people of 

»India, gathered in Parliament
like this through their chosen 
representatives,— to decide what atti­
tude we should take in a war of this 
kind. Therefore, I  would like a con­
vention to be established that o c e p t  
in cases where there is no time to 
consult the Parliament, ibat is in 
cases where the integrity of the teiri- 
tory of India is in dan^^er
find where an enemy force is
actninlly on the soil or threatens to 
inyade it. in all other cases Parlia­
m ent's opinion mnst be taken before 
we enter into any war of this kind.
I  don 't want that Government, how­
ever good it might be and whosoever 
might lend it. should t»ake the first 
stop and then eome to us to place the 
matter before us ns a fait accompli 
ftiid ask UR whether we vote with 
them Or not. That is very ineon- 
venient. W e cannoti state o\ir opi­
nions here; we ou^^ht to support our 
popular Government. For instance, 
in the Korean conflict this thing 
might have been avoided. Wliat I 
am going to say is that in future at 
least!, if this should unfortunately 
develop into a global war, no action 

‘ should be taken without the consent, 
the active consent of this Parliament, 
j  want to ask the hon. Prime Minister 
not t»o take any such action without 
the approval of Parliament in ad­
vance, I  ^“ant to say it is not at all 
ebrange. In World War IT when 
0reat Britain entered into war it 

' Hiked every one of the Dominions

32  ̂ Motion re : Korean Situation 32<f

and their Paiiiaments to consider whe­
ther those Dominions could be com ­
mitted to one side or the other. In the 
Parliament of South Africa that sug­
gestion was practically thrown out 
when on the personal influence of 
General Smuts, by a narrow majority 
of eight. South Africa got into the 
war. Likewise, the other Parlia­
ments of Australia and Canada also 
were allowed to decide. Unfortu­
nately, we were salves under the 
British Government, and without 
consulting us they dragged us into 
the war on account of which action 
we started the individual satyagraha 
movement and ultimately the “ Quit 
India”  movement..

Therefore, let us remember it. 
Whether it is our own Government or 
a foreign Government, I don ’t like 
that over the heads of the people andi 
without their consent and approval 
given in advance, any such action 
should be taken. This is not a small 
matter fiom which we could recede 
easily nor is it a small matter which 
affects only one section of the people.

Then I have another point to place 
before the House. I would like it to 
be followed as a principle in our 
foreign policy that we must exhaast 
all means of persuasion and settle­
ment by peaceful means before we 
enter into a war or conflict where 
violence will be used. In this case, 
as regards the very attitude that
was taken by the Prime Minister 
now of trying (o intervene between 
the two contending parties, I 
feel that if he had thought that
recognition of new China by ihê  
U.N.O. would solve this problem
easily and would have averted the 
catas<»i’ophe, then he should have
acted earlier before the General As­
sembly. He must have insisted up­
on the U.N.O. recognising the new 
China before he cast his vote in favour 
of the Security Council Eesolution. 
The matter might have been held up 
for some time, but it didn’t matter. 
Anyhow, so far as our vote was con­
cerned, if all these issues ultimately 
depended upon the recognition of 
the new Chins in place of the oM
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Chiua as one of the members of the 
Security Council, that must have been 
thought of earlier. That could have 
been easily done, and if we had insist­
ed upon it we would have known 
where we stood. If new China was 
there, there might have been the pos­
sibility of the whole war being avert­
ed. l i  might have been easy for us. 
On the same issue Mr. Eau said in the 
Security Council that after all rules 
are means to an end and we ought) 
not to be slaves of the rules but mas­
ters of them. Therefore, he support­
ed M. Malik when he ruled that old 
(^hina has no place there and that new 
China ought- to get it. Our represen- 
ttvtive, Mr. E . N. Eau, supported it 
though it is normally the right and 
privilege of the Credentials Committee 
to accept or reject any particular 
member as competent to be there. 
He argued thati it was a matter of 
substance and not one of form and 
therefore it ought not to be held up 
by any delaying tactics. But this could 
have been easy when Mr. Eau was 
presiding over the Security Council; 
he could have easily said, “ I am not 
"oing to recognise the representative 
of old Chinn.”  With one stroke he 
could have done it and seen to it that 
only that Government which repre­
sents the people was there on the 
Council. That was another way in 
which we could have, with a little 
more forethought, tried to avoid the 
violent conflict that has arisen now.

As regards the recognition it'self, I 
am not very happy over the manner 
in which the U. N. 0 .— both the 
general body and the Security Coun­
cil— worked. It ought not to be left
to the individual discretion of any one 
Sttote to recognise any other State. 
The greatest culprit in this direction 
was America itself. She acted single- 
handedly, without placing ilie jnatter 
before the Security Council, in the 
case of the recognition of Israel. If 
we recognise China, are we at fault? 
Is it the peculiar right or privilege of 
U. S. A. alone to recognise States 
over the heads of others? Did they 
consult ug? Therefore, if the U.N.O.

really is to work in the interests of 
peace and is to continue and not, dis­
solve itself like the old League o f 
Nations, it should adopt this course. 
No State shall hereafter be recognised 
individually by any particular country 
unless it came through the formality 
of the United Nations Organisation. 
Let the majority accept it or not 
accept it. In such a case this conflict 
would not have arisen,. ITiat is another 
way in which w’e can make the 
U.N...O. more and more effective.

Now I will come to the main point 
at issue— whether we ought tc have 
participated in this war or not. 
Having personally looked into the 
entire correspondence, the entire of 
course, of events in their chronologi­
cal order, 1 have absolutely no hesita­
tion or compunction in saying that the 
nttitude taken by our Prime Minister 
is correct. I  would whole-heartedly 
support it. We have become members 
of the United Nations Organisation. 
I don 't know if we are divided over 
this issue, but it is only such an orga­
nisation— not merely an advisory 
body, but an organisation clothed 
with power— that can ultimately be­
come the Government of a Federal 
Union of the whole world. Only such 
an origanisation can save this world. 
Therefore, nothing should be done to 
derogate from its authority or to 
weaken its power and prestige in 
the world. Now, all the mem­
bers of that organisation joined 
together. For what purpose? To 
give collective securit^\ maintain the 
integrity of any particular country 
or Government, or to repel an aggres­
sor: The question ^  whether North 
Korea was or was not an aggressor.
I am really sorry that some friends 
who took part in the debate said that 
the war in Korea is a civil war. I  
think it was through a mistake that 
the Government statement of 29th 
June contained reference to a ciTil 
war. It is not a civil war. I t  is .'i 
war by North Korea against South 
Korea whose Government was recog­
nised. There was in tihe beginnio^ mi
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1948 a convention held at Cairo b j  
all the three Great Powers where it 
was decided that Korea should be 
made independent as early as pos­
sible. Then they confirmed it at 
Potsdam.. Then they m et at Potsdam, 
end lastly at Moscow. It was definitely 
agreed at these three places from
1948 to 1945 that Korea should be 
made independent—rnot a portion of 
Korea but jbhe whole of Korea—rby the 
joint efforts of all, and a deino- 
cratic form of Government set up. At 
the time when Japan was about to 
surrender, some portion of Korea in 
the north was in the hands of the 
U .S .S .B . and some portion of Korea 
in the south was in the hands of the 
U.S.A. It was by sheer accident, 
and they agreed— t̂he Japanese Gene­
rals and others— that they must hand 
over the t^erritories in the North to 
U.H.8.R. and the territories in the 
South to U .S.A . I t  was understood 
then that ultimately a democratic 
form of Government must be set up 
for the whole country. Was it done?
I  do not think in this case U .S.A . is 
to  blame. .She moved quickly and 
asked the U.N.O. to set up a Com- 
misfiion, but that Commission was 
boycotted by llussia. North and 
South Korea are not the contending 
partiies in this case. The real con­
tending parties are Bussia on the one 
side and the U .S.A . or the United 
Nations or the United Nations Secu­
rity C-o\mcil on the other side. As 
early as 1945, Russia boycotted this 
Commission and it did nothing till 
1047. On the other hand, Russia 
went on duvelopinrr North Korea, 
making every man a snldier, giving 
North KoroQ tanks, amis and ammu­
nition, and Tiltiniatx l̂y North Korea 
with ^nly a population of ci.Ljht mil. 
lion people has been able to 
launch an invasion on South Korea 
which has a population of 20 
million people. In this Korean 
Commission, one of our own Foreign 
Office men, Shri Menon, was made 
ike Chairman, The Commission

tried their best to have a plebisoiit 
taken and a formal Government es­
tablished on adult franchise for the 
whole of Korea. B ut Russia would 
not even allow this Commis­
sion to set its foot iji North 
Korea. Now, some of our friends 
have unfortunately formed them­
selves into A group or B  group and 
some of them are in a neutral group 
here. W e are so much in ecstasy 
without going into the facts and 
figures as to whether the U .S .S .R . 
could be so intransigent as It
refused to co-operate. It was a party 
to the Resolutions on Korea in Pots­
dam, in Moscow and Yalta. M os­
cow is very hard. Ife refused to
carry out the resolution, which had 
been so solemnly entered into, that 
a democratic form of Government
would be set up in Korea. On 
the other hand, it wanted to
establish a dictatorship < f the 
North Koreans consisting of 
eight millions over the rest of Korea 
consisting of 20 millions, and still 
I  fail tio understand how we can be 
in ecstasy over what Russia does^ 
Is it right? W hy did Russia boycott 
the Korean Commission? M y friends 
read one line from the Korean Com­
mission’s report. The Commission 
suggestied that even now, at the time 
of election, the Russians might co- 
opernt-e and join hands with them, 
but Russians said thati it was impos­
sible. They refused to cooperate. 
What is the meaning of again and 
again approaching them and fal­
ling at their feet? I f you and 
I were a member of the Secu­
rity Council, we would have 
certainly rejected this kind of 
suggestion on tho part of t>he Com­
mission as useless and ineffective and 
inoperative. The only thing that 
was done was that an election 
took place in the whole of 
South Korea and installed a 
Government there, by the free voice 
of the people. It may be said it was 
a capitalist adventure. Everywhere 
there are capitalists, but where are 
not capitalists, I want to know. Some 
Europeans ihere are who, among bro-
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there, understfand each other. One 
supports one country; another brother 
supports another country. Both the 
belligerent countries fight wit'h each 
other and ultimately? one succeeds. 
So far as the Europeans ar^ concerned, 
they divide themselves. One joins 
on one side and one on the other side, 
but ultimately the result is the same. 
If South Korea wins even then it is 
the European who benefits; if North 
Korea wins, even then it is the Euro­
pean who benefits. In either case, 
the person who getfe destroyed and on 
whose head the atom bombs are 
thrown is the dark fellow. Therefore, 
I am not carried away by these 
books and pamphlets written by 
white people. To them,our blood—  
whether it is yellow blood, brown 
blood or dark blood— is all one blood 
which can be destro^^ed and thrown 
into tihe sea. You will please excuse 
me if I am a little too strong in this 
matter. W e are all earned away by 
this or that. Pakistan on one side 
and India on the other side were 
fighting with each other and if we 
both fight, these people enjoy the 
sight and celebrate a feast that night.

So far as Korea is concerned, North 
Korea is the aggressor. You will par­
don me for saying furthermore that 
llussia is the aggressor in this case. 
Its hand is hidden. It is not seen. 
Do you think t»hat without the help 
of li .S .S .R . North Korea would have 
been cheeky enough to invade South 
Korea? Absolutely not.

Dr. Deshmukh (Madhya Pradesh): 
Pemember that we art* now voting 
witli U. S. S. K

Shrl M. A. Ayyangar: We are vot­
ing with various persons from time to 
time. Now, so far it was suggested 
that if China had been allowed to 
have a seat over the head of Chiang- 
K^i-Shek, then this Korean conflict 
would not have arisen, but we are 
apt to forget dates. When did China 
become the New China under Mao- 
Tse-Tung? When did he establish 
himself as the Government of the 
Communist China? When did t̂ iis

Korean issue arise? The Korean 
Commission was appointed in .1947. 
At that time, the New China was 
not in existence at all. So what i» 
the good of pushing back the question 
of New China? At that tdme, therid 
was no China in the bargain. Why 
did not llussia join the Korean Com- 
riv‘>;sio!i and help in establishing a 
democratic Government? I am also 
a socialist myself, but there is no 
meaning in joining hands with Eussia 
in establishing a form of political 
dictatorship. If tihere is one abhor­
rent thing in the wwld which I  
detest most it is this kind of domina­
tion of one man over another man 
and of one country over another 
country. I will never tolerate 
dictatorship in any form. There­
fore, we have legitimately found 
that North Korea is the aggressor 
and whatever could be done is being 
done. Of course, so far as we are 
concerned, we have got ij’ co the 
war. Even if Parliament had been 
sitting, so far as my personal vote 
is concerned, my moral sympathy at 
least would have gone to South 
Korea. In international matters, so 
far as we are concerned, if we are 
true to the preachings of the Father 
of the Nation, we should never al­
low any single country, whether big- 
or small, to be an aggressor over 
other countries, and it is only by a 
plebiscite, a referendum on adult 
franc'liise, that the destinies of peo­
ple should be decided. This Korean 
war is not a civil war. It is a war 

of a few handful of people who have 
been encouraged in the attempt by 
U. S. S. R. to drown the rest of the 
world. If supposing there is a hu« 
in a village amidst so many other 
huts and that single hut goes on fire, 
should we argue: let us keep quiet; 
it is only that hut that will be des­
troyer!. A gust of wind may spread 
the fire and the other huts too m&y be 
destroyed. Therefore, the earlier 
we enter into the conflict the better, 
but situated as we are, we 
are not able to send any troops, 
arms or ammunition. Of course, 
our moral sympathy is there. We
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shell give whatever little can 
be given. To the extent that we 
^an, we shall support. Whether we 
buy any medicines from Africa, Ame­
rica or nnvwhcie else and give, it 
matters not. I f we do not have 
foreign imported medicines, at least 
our Ayurvedic water we shall give. 
T o  that extent, we phall support. 
I do want tia stand by the United 
Nations. J^et me ask: what is the 
further step? So far as that is con­
cerned, if this Korean business deve­
lops into a global war, I wish to tell 
the Government: please take us in­
to confidence. Personally, T would 
not like to get into a global war. I 
would exhaust every remedy that 
lies in us to avoid a "lobal war. 
The hon. the Prime Minister must 
be supportted in his contention that 
the U. N. O. must be strengthened 
at any cost. T am at one with him 
theire, bub unfortunately since the 
formation of the U. N. O. you 
will have tio sec who are the eul- 
])rits who try to destroy its efficien­
cy. Tf V. N. is there, T take it 
America should cons\ilt it. W hy 
did America start the .\tlantic Pact 
when the U, O. is there? Has 
anyone asked that <) nest ion? The 
Atlaritic Pact is a pact of a <7r^np 
of people only. Tt is not the collec­
tive wisdom of all tht' nations of t<he 
world. Tf Anieri(‘a has f̂ ot the liber­
ty or privilej^e of startinfj: ;ni Atlantic 
Pact, why should vve (^uarrel if 
Russia joins hands with Chinn? 
You started the game and t'he other 
man follows. Tn between the two, 
I have found that it does not pay 
for the man who is actually involv­
ed in the conflict. Tn domestic 
politics ns well as intV'rnntional poli­
tics, this kind of attitude has come 
to stay. Tf you are not my man, 
you are m3' enemy. Tf yon are ft 
good man deciding issues on merits 
from the time to time and are not 
prepwred to walk intv> the parlour 
o f any one part.icuhu* .party either 
domestically or internationally, the 
same difficulty arises. This man is 
said to be neutral and absolutely in-

effiminate. E ut I  wish to say 
this to the whole world: Our neu­
trality is not the neutrality of 
the weak; our is the neutrality 
of the strong. W e must choose 
betwen the right and the wrong and 
our choice will always be in favour 
o f the right. And we shall not hesi­
tate to procla j i .

W e shall have the courage to say; 
‘ This is my m an; that is m y stranger'. 
That is the attitude of a man, who—  
may be he is small— but who is 
honest and upright. To a man of our 
culture, i<he whole universe is one 
nation. T shall never let down a 
weak man, because he is a weak man. 
I will stand by the U.N.O. Our 
Government, thanks to the leader­
ship of our Prime Minister, even at 
the point of sacrifice has entered the 
U.N.O. Which other country in the 
world, just at the point of effective 
and dangerous aggression by Pakis­
tan in T^ashmir, would be surren­
dering its right of repelling the enemy 
and placing the matter in the hands 
of th(‘ U.N.O. ? ^ly (lovtrnment has 
already shown its houa fides by say­
ing in re.i ârd to the Kashmir question 
that whatever may be the Consequen­
ces, whatever may be the advantage­
ous |K)sition that we may have enjoy­
ed. still they would be prepared to 
abide by the decision of the U.N.O. 
We entirusted the matter in the hands 
of these people, but they have not be­
haved ])roperly at all. They have 
given us up. Was it proper for them 
to do so? Why did not they step in 
straightaway in the Indonesian strug­
gle? India has got clean hands. 
We shall continue oiu* support to the 
U N. God is with us. It might ap­
pear that our neutrality will not pay 
because neither the one nor the other 
helps US. Some of our friends ask­
ed : why did you not get into the
pocket^n of the American bloc? I ask 
you: did America help Korea? The
U .S.S.R . trained eight million people 
and made them even strong enough to 
beat America herself, but what did 
America do? What did America do 
\iith the 20 million iX)pulation of 
South Korea? She had as much 
time as Russia. Why did they not
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train the Koreans of the South, in­
stead of wobbling as she k doing now?
So I do not believe in external aid. 
We must be self-reliant; we must 
•stand on our own legs. Neither 
America nor Russia is going to help 
us. Mr. Masani this morning des­
cribed Russia as a dangerous friend 
and America as a useless friend. I 
went» to ECxVFE as :ui Adviser to the 
Indian Delegation. W e naturally ex­
pected much from Dr. Grady, but he 
openly declared: “ You must help
yourself; we cannot help you .”  I do 
not agree with Mr. Masani when he 
«ays that in anticipation of their help 
\̂e should go into the pockets ol 

America. Unless there is a change 
over tihe whole world, regarding the 
economic life that we lead, wars will 
continue for ever and ever. The rich 
Tuan wants an absolute foi’m of 
laissez-faire, so that the poor people 
may subscribe to his pocket. So far 
as the DOor are concerned they are 
more intei-ested in an economic demo­
cracy. Why does the USSR ideo­
logy of Connnunism appeal to the 
Asian countries? It is becanse ihey  
arc so ])oor. Whereas American 
democracy can be appreciated only by 
the licher section. Tn America there 
is political (lem()cracy and economic' 
dictalorshij). whereas; in Rus^ îa there 
is economic democracy and political 
dictatorship. The only thing that 
(ran >̂ av(* India and the rest of the 
world is political and economic de­
mocracy. Tnless this is accepted 
nothin^r will save ns; we can only be 
tiida*rin^  ̂ with the problem. I, there­
fore. support the attitude taken by 
onr riovcrnnient. If, however, there 
were to a "lobal war, I am sure o\ir 
leader will consult us in regard to the 
attitude we should take.

I  am a peaceful man. Om shanti, 
shanti, sJiantil

Shri Shiva Bao (Madras): My main 
purpose in intervening in this debate 
is to invite the attention of the House 
to what seems to me to be the signi­
ficant i»art>. of the speech with which 
the Prime Minister opened the debate 
yesterday. I am doing so because 
listening to the speeches yesterday

afternoon and at least one notable 
speech of this morning, of Dr. Syama 
Prasad Mookerjee, I  felt that the lead 
given by the Prime Minister has been 
overlooked on many important points.

At the outset I  should like to say 
this. Listening to the speeches in 
the aftenioon yesterday and oi Dr. 
Mookerjee today, a visitor might 
easily go away with the impression 
that a fairly substantial section of tbe 
House is critical of the policy follow­
ed by our Government in regard to 
international affairs. But I  make 
bold to say that an overwhehning sec­
tion of the House and public opinion 
are whole-heartedly behind the Prime 
Ministei* in the policy that he has 
adopted.

I was particuhxrly interested in the 
speecJi delivered b.y Dr. Mookerjee 
this morning. I  am sorry that he is 
not at his place at the present 
moment. [ felt, as he elaborated his 
points, that he seemed tio forget two 
things, which if he had remembered 
much of what he had said, would pro­
bably have been left uTisaid or at any 
rate said differently.

Tn the first place, he seemed to 
as!^ume that India has a very decisive 
voice in directing the course of inter­
national events. He seemed to for­
get that w(̂  are still in the interna­
tional world a, young and struggling 
nation and tha| while we may plead 
and argue, and sometimes succeed, 
wo cannot dictate the course of 
events

Secondly, his remark— rather cyni­
cally made about the proposed Medi­
cal Mission to Korea— that we v^ere 
sending a dozen medicine bottles im-. 
poited from America, seemed to be 
singularljy unfair against a Govern­
ment of which he was a member until 
the othei day. The Deputy-Speaker 
is the Chairman of the Estamates 
Committee of which I happen to be a 
member. During the last few weeks 
in examining the administration of 
the Ministry of Industry and Supply 
we came across a good many scandals 
which took place which Di*. Mookerjee 
was in charge. And when he spoke
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o i A dozen bottles of medicine being 
sent to Korea it struck m e perhaps 
that if greater csare had been exer­
cised in regaid to the vast quantity 
of drugs which ^e^e in his care as 
Minister of Industry and Supply, the 
dozen bottles might have been greatly 
increased.

On the limited issue of the Korean 
debute, I feel it is somewhat difficult 
to speak, because many factors are 
changing somewhat rapidly both on 
the battle front in Korea and in the 
Security Council. But our Govern­
ment and our rurrnanent llepresenta- 
tive at Lake SucceBs have consistent­
ly made certain points clear. Wo 
have from the beginning taken a very 
definite stand on the validity of the 
claims of Communist China to t^dmis- 
fiion not only to the United Nations 
but to the various subordinate organs 

under its authority and in this respect 
oiu* view happens to coincide with 
that of the U .S.S.II. Secondly, as the 
Prime Minister pointed out, we have 
unconditional!^^ and iniequivocally 
condemned aggression by the forces of 
North Korea beyond the 38th Paral­
lel— Well-planned and larj^e t ĉale ag­
gression H8 the Prime Minister des­
cribed it yesterday— and we have sup­
ported the demand made through the 
Security Council for a withdrawal of 
the North Korean forces at any rat-e 
back iio the 8ftth Parallel. But we 
have made it <*lear that so far as India 
is concerned, these two issues, 
the withdrawal of North 
Korean forces and th*> admis­
sion of Communist China into the 
United Nations are two distiiiet afid 
sepai'ate issues. W e have not link­
ed them up. And asjain we have 
said that we would like to see omer«7- 
ing out of the present chaos and 
suffering a \mified Korea, a Korea not 
only unified, but \mder a progressive 
and democratic administration and 
not looking to any outside power for 
inspiration and support.

I  am glad that the Prime Minister 
yesterday so strongly pointed out the 
ai^crafiBion from the north and in fact 

in A e  dosing passages of his speech

gave it first place amongst his G or- 
ernment's first objectives. I t  is 
answer to say, as Dr; Mookerjee tried 
to argue this morning, that becauge 
the .Security Council failed to recog­
nise aggression in other parts of the 
world,— ĥe mentioned Israel, Kashmir 
and Indonesia— it should not have 
taken (he stand it has done in respect 
of aggression by North Korea. It  ia 
a very strange argument that because 
the Security Council condoned failure 
in other cases therefore it should not 
have taken a right stand in respect o f 
Korea.

I welcome Prime Minister's
reference to this as the first amongst 
his objectives, for another reason. 
There is a tendency which is becom ­
ing noticeable on the part of the 
U .8.S.1^ to claim that she is only
3 p m  Prime Minister’s,

‘ ‘ lead in this and in other 
rn.'itters. That tendency is becom- 
m<7 afcentnatcd in all the speeches 
and the moves made by Moscow, and 
I have no doubt that in the coming 
weeks as often as possible it will be 
the endeavour of the Sovietf spokes- 
nu^n and propagandists to claim 
India’s support. Shrewd tacticians 
as they always are. the re])resenta- 
tives of the Soviet Union in the Secu­
rity ("onneil will conveniently ignore 
the fnc'j that while Tiidia has support­
ed the admission of Communist China 
to thj' United Nations, she has with 
e<]ual vij^onr demanded the withdrawal 
of North Korean forces hack to the 
o8t)i I'Mrallel. And T think it is 
only ri*rht I'hat our Pennanent Eep- 
resentative emphasized thi$ point 
ajT'U'n yesterday when he asked for the 
inclu<:ion of all three items on the 
uLviida of the Security Council. 
However Tiuich we may deplore it, 
it is quite clear that the United States 
and some other Powers who are 
Members of the Security Council will 
not a^ree to the admission of Com- 
mnnist China into the United Nations 
or into the Security' Council, at any 
rate until the withdrawal has taken 
place of the forces of aggression baclc 
to the 38th Parallel. Until that with-
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drawal takes place, either voluntarily 
or by the force of arms, there seems 
to be little prospect at the present 
juncture of the deadlock in the Secu­
rity Council being resolved. May I  
remind the House in this connection, 
since we are talking so much about 
the admission of Communist China 
into the United Nations, that there 
have been other cases in the recent 
past when membernStiates eligible in 
every wav for admission into the 
United Nations have been kept out by 
the veto of the Soviet Union?

ii^arliar I had pointed out that the 
witlulrnwal of the North Korean forces 
could either be voluntary or will be 
brought about by the force of arms. 
However unpromisijig the military 
situation may be at the present 
moment, it» seems to me inconceivable 
that the armed forces of the United 
States, Britain and the other 
countries which have promis­
ed support in Korea can for all time 
accept the present position as a final 
verdict, however well-trained and 
well-airned the North Korean forces 
may be. It would therefore be t<he 
part of wisdom as well as of prudence 
for the Soviet I'liion to advise the 
North Kovean forcos to draw back, 
because v o lu n ta ry  withdrawal at this 
stage will not only spare Korea much 
suffering and blood-shed but bring 
about, conceivably, a change for the 
bett-er in the atmosphere of the 
Security Council.

r will now pass on to another point 
which was made by the Prime M in is ­
ter i?! his s]K*ecb. He warned the 
House that the issue of w’Br or peace 
hangs at the ]>resent moment by a 
thiead. But he did not suggest, as 
far as I understood him, that a third 
World War was inevitable. On the 
other hand, he said every possible 
effort should be made to prevent such 
a disaster. And it seems to me that 
the House would have been far more 
usefully occupied on this debate in 
concentrating its attention on that as­
pect of the situation rather than ac­
cept the outbreak of a third World 

as being inevitable. Our imme­

diate anxiety tfcerefore sfaoidd be to 
see whether anything is possible at 
the present moment, however remote 
the prospects may be of preventing 
such a catastrophe. I  was piesent 
in this very Chamber about a montk  
ago when the Prime Minister held 
press conference soon aft«er his return 
from Indonesia, and in reply to »  
question from a correspondent he- 
said— and I think I  am quoting al­
most his very words— “ Jawaharial 
would not hesitate to go to the ends- 
of the earth in search of world peace '’ .
T do not suggest to the Prime Minister 
that he should go as far as that, but 
I do suggest that be should serious­
ly consider the question of leading 
the next Indian Delegation to the 
United Nations General Assembly. 
That, many Foreign Ministers do, a t 
any j*ate for the first week or two of 
the Gcnei'al Assembly. He will have 
th<,̂ re many opportunities of making 
first-hand contacts and of conferring 
with other Foreign Minister, and 
not alone but in a joint mediatory 
effort to resolve the Korean crisis.
So far it seems to me that India has 
waited for events to shape themselves 
iv the international w’Orld. But the 
time has now’ come to take the initia­
tive into our own hands. The United’ 
Nations General Assembly does not- 
meet until the third week of Septem­
ber. If unfortlinately the Korean 
crisis should deepen and there is an 
imminent threat of another World 
War, I would even suggest to the 
I ’rime Minister in all humility that 
he should undert»jike a trip to Lake 
Success almost immediately. There 
is no issue comparable to the threat 
of a World War at the present 
moment. And no one in this coun­
try. I w’ould go so far as to say no one 
in Asia, can put forward the plea for 
world peace with the aut'hority and 
the influence which the Prime Minis­
ter commands throughout the world 
I am confident that he may achieve 
a certain measure of success. At any 
rat« he v ill have an opportunity, ao- 
far as he is personally concerned, o f  
removing many of the misunderstand^ 
ings which have grown in the U n ite f
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fiiktes and in other countries about 
4 ^  of his recent moves. Whether 
success or failure meets his mission, 
he will be in a position when he re­
turns to India to formulate his sub­
sequent foreign policy with the know­
ledge of friends in most countries of 
-the world who are Members of the 
United Nations. And that, I con­
sider, would be an enormous advant- 
4ige for the future.

While the Korean crisis remains un­
resolved it may seem premature to 
think of other things. But the Prime 
Minister referred yesterday in the
-course of bis observations to the
general awakening in Asia and to the 
impatience with which colonial 
l^eoples in many parts of tl e
world demand emancipation and
quicker social and (economic progress.
I woukl like to say that Soviet*
l^ussia’s might at the pnsent nioniCMit 
does not consist only of he;* innny 
divisions, of her liir̂ r̂* :nr force and 
her heavy tanks which Mr. ('hurchill 
described as “ frrcsistible*'. Soviet
Russia has other anns which she is 
using most effectively in tihe world 
and especially since the end of the 
second World War from the platform 
o f  the United Nations or whe>'cver she 
pets an opportunity, slie has been an 
ardent champion of col»)nial peo|/U*s
and of dependent races aiui in this
respect she has an iMmrnions advnnt- 
njfe Over t*he colonial powei*s. That 
has been Soviet l^ussia’s technique 
for p»*omotin^ ( ’oinniunist idt^alopy in 
many parts of the world. Tn contrast 
to that teclinique colonial ]>owe»*s have 
been extremely reluctant to ^̂ ive up 
their imperialisti hold on territnries in 
different parts <>f tlu‘ world and as 
long as colonial ])eoples can liv^k up to 
Soviet T^ussia as thoir champion— and 
I 6i^d that colonial powers re^r-
Rimrd actions inside the (’ nited Na­
tions to slow down the ]>roaress of 
tile colonial peoples— there can be no 
enduring peace either in .\sia or in 
Africa. Thnt is a |>oint of view which 
the Prime Minister has frequently 
ursred on the floor of this House and it 
8̂ a point of view which he could put

forward from the platform of the 
United Nations and this would carry 
far greater weight than it would from 
any one else.

On this subject I would like to say 
a word with special reference to the 
foreign policy of the United States. 
■Many shar]) things were said yester­
day in criticism of American foreign 
policy but as a sober fact without any 
comment of my own, T am hound to 
say this that during the last tŵ o or 
three years the United St<ates delega­
tion has taken a consistently progres­
sive view and forced it on the colonial 
powers in the United Nations and 
much of the profrress that has been 
made may be inadequate from our 
j)oint of view. Nevertheless such 
proj^ress as has been made w’ithin re­
cent years is almost entirely due to 
the efforts of the United States. Let 

give the House one or two instan­
ces to illust'rate the point I had just 
made. Ijasl year wh(Mi the question 
of South West Africa canu* before the 
(JtMieral Assembly it was the United 
States delej^ation which took the 
initiative in eoni|.ellin;j: Sont'h Africa 
1o refer that (fas.- to the Internationa] 
('ourt of Justice for its advisory 
o])inion.

I'inajly 1 would l>k(‘ to make one 
sUL'̂ ’̂ êsijon foi’ the scrions considera­
tion of the prime Minister and his 
collea;:ues in the ( ’ahinet. It is quite 
triie as the DcjHitx-Speaker pointed 
«)»it lliMt at the* pri‘scnt moment t»he 
Tnited Nations with all the hi^h prin- 
cipl<*s th;it havi' heen enshrined in the 
C'harter is a v« ry wt âk instrumeUt tb 
ca»*ry »>ut the purposes of tlu* (''bar­
ter. Sometimes it n*niinds me of one 
of the pre*fabricati‘d stalls on the 
Queensway of whi» h .\fr. Knmath has 
been speaking tf) crneking under 
the touch of advc.se realism and if 
yo\i want the I'nited Nations not only 
to survive the present crisis, to be 
*tro!i^ and vigorous and competent to 
deal with even bi^fger crises hi the 
future something mu.st be done to 
overhaul not only the machinery but 
the manner of its. functioning and I 
think the time has come for Membei^
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o f  the United Nations to draw a blue 
print) for a radical revision of the 
Charter so as to do away with the 
many anomalies and the defects 
which handicap it at the present 
moment. That will be a patient task 
requiring much discussion through 
diplomatic channels in tihe various 
<iapitals of the world and also at Lake 
Success. But it seems to me that 
not only the Members of the United 
Nations but hundreds of millions of 
people who are genuine lovei's of peace 
would welcome such a move at the 
present moment and I have no doubt 
that there is no fitter person at the 
present moment in the world than the 
Prima Minister to undertake such a 
task.

Tha Minister Without PortfoUo 
(Shri Rajagopalachari): I am some­
what new to the atmosphere to which 
T have been transplanted at this 
moment. All the same we are dis­
cussing sucli a serious matter that I 
am sure T shall command some atten­
tion. Our policies have been dis- 
(Missed and a preliminary point has 
been taken by some Members that 
the Prime Minister was not j’igbt in 
taking action with consulting 
the House beforehand. T am not 
awap’C tha(» in any country it is always 
])09sible for a democracy sitting in 
Parliament to be consulttvl on all oc­
casions when imf)ortant ste])s have to 
be taken by the chr/S«-n h'ader of such 
democracies.

Babu Ramnarayan Singh (Bihar): 
Now it was possible.

Shri Rajagopalachari: In this coun­
try of ours we sit quite a long time 
in Parliament, and we seem to love 
it, and yet sometimes it happens that 
very urgent matters calling for im ­
mediate action come up for decision 
just when the House is not sitting.
It is for this reason we chose a leader 
who can be trusted to act in accord­
ance with our wishes and with our 
general policies on such occasions. I  
have no doubt the House will approve 
o f my statement if I  say that our 
Prime Minister is a little more demo­

cratic than he need be sometimes. 
On this particular occasion he had, to 
act at once, and I think he acted as he 
did because he knew that he could 
get the approval of the House and 
because also there is a provision* in tlie 
Constitution that if the House i^ould 
not give that approval it would he at 
liberty to alter the policy and at the 
same time to change its Prime Minis­
ter also. I do not, therefore, think 
that any great |)oint arises out of 
the fact that when he had to meet the 
demands of the situation, when the 
Korea aggression took place, he had 
jiot the time to consult the House. 
He has inmiediately taken steps to 
call iihe House to a special session in 
order that he may be sure of his 
groui .̂d. I do not think, therefore, 
that there is any great point in this 
objec'tion that was repeated by mor© 
than one includin}^, I think, even the 
Deputy-Speaker of the House. I 
Ihink it was not very important for 
oM(‘ of the Deputy-Speaker’s position 
to raise— F would not have minded if 
other speakers who have fundamental 
objections fio the policy had made it.
Tf one who has no objection to the 
jiolicy. raises it. it looks somewhat 
odd and might even confuse the issue.
1 do not think that the people of this 
( onntiy w'ho are still new tio demo- 
cr if-v should b(‘ led to believe that in 
Tuaftrrs of such urgent importance in 
foreign matters, unless the whole 
Pa)li;)inent is asked to come and de­
cide, the Prime Minister is not entitl­
ed to act. T think, as in England, 
our people should be educated to the 
f.ict that very often we entrust the 
whole mat^fr to the leader in whom 
we have confidence.

Then, the issue has been somewhat 
clouded by the form which amend- 
irjcnts have takeii. I see in the re­
vised list of amendments as it stands, 
amendmerits 1, 2 and ^ are really 
opposition and not amendments. It 
is convenient perhaps that you may 
dispose of them in the form of amend­
ments. I just wish to explain that in 
substance, amendments 1, 2 and S afe 
really opposite to what the motion 
comes to and that) therefore, these
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amendmentft should be rejected total­
ly  m case Uie House approves o f the 
policy which the. Government has 
pursu^. Eegarding the other 
wnendmentB, amendment No. 4 and 
amendment No. 6 really are of no 
greati miportnnce by way of debate 
^ e n d m e n t  No. 4  wants that we 
should make an appeal to all people 
to  support the policy which the Prime 
Minister has pursued. Amendment 
No. 5 wants to reinforce the Army 
in India, which might be brought up 
on a suitable occasion in quite a differ- 
entJ w ay ; but it is not now verv rele­
vant. The last amendment is really 
a true amendment. Tt suggests that 
a token army should be sent to oppose 
the aggression in Korea in |'” isuance 
of the policy that we have adopted.

The first thing to be settled is, 
what is our attitude in rcj^ard to the 
United Nations. I make bold to say, 
though I am new (o this Parlinnient, 
that tho whole House would Mpprovt* 
of the position taken in this regard, 
namely, that India stands for the 
confter\'atio?i and strengthening of the 
machinery of the United Nations. It 
definitely stands for the conservation 
of that or;(anisAtion and for the 
strenjEftheninjT of tliat or^ani^iation.
If this ig settled, then, the issue be­
fore us pets clarified. If we merely 
discuss it on the basis of Asiatic ĵ ro* 
press or ARiatic natnonnlity or the 
unitv of some parts of Asia and so 
on, we "et somewhat eonfusod over 
the issue. The pn‘srnt (jurstion is, 
are we t>o support and sti-enpflien the 
United Nations, or do we stind for 
a ]K>licy of Overlooking tin’s points 
whenf'Ver any particular issjue aris»-s.
I  have no do\iht in my mind as to what 
we should do. Theiv is no hope for 
any nation in Asia unless we streng­
then the forces that stand for peace 
and order in the world. I f we «*n- 
covirage anything that disturbs t«he 
T)eace of t^e world, there is î o hope 
for any nation in Asia as there is no 
hope for any nation in oth^r parts of 
the world. So far as we are con­
cerned, progress eit-her of democracy 
or profpress in the nature of prosperity 
f<ar any nation in Aeia depends entiire-
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ly on peace being maintained in t^ie 
world. That is why whenever any 
issue comes up, the Prime Minister, 
naturally, sees along with that the 
luiked issue of maintenance of peace 
in the world. Issues are not linked 
or dislinked by mere legalistic argu­
ments. Issues are linked on ac­
count of tdie linkage created b y  
human affairs. In Asia, just now, 
looked at from the point of view of 
hunian affairs, the peace of the world 
is linked with every issue that comes 
up foi* decision before the citizens of 
Asia to whatever nation t*hey m ay 
b e lo n g . I f  any ]^eople believe that 
introducing a certain economic order 
or a n ew  Govenunent to take charge 
of affairs b y  fo rce , which m a y  lead tO' 
a co n fla g ra tio n  throughout the world, 
would help, 1 m u st sa y  emphatically 
th a t th ey  are foo lish  an d  that they - 
are taking a suicidal line of action.

fforeon Situation MS

Xow. therefore, the issue is clear 
before us. Let us by all means 
sympathise with the aspii*ations o f  
Korea. Let us by all means sympa­
thise with those who stand for the 
unification of the nations of Asia and 
against any artificial barriers being 
raised dividing them, for the sake of 
peace between • other nations of f.he 
world. The 38th Parallel is o.:e such 
thing. The 38 Parallel was simply 
an artifif'ial arrangement by wliich 
tin* armies of the USSR on the one 
band and the armies of America on 
tb** other were asked to stop at a 
particular geometrical point or rather 
a straight line in order that there may 
\u‘ no furthtM- confusion in the affairs 
of the world. But, that has divided 
Korea as a matter of fact, just now, 
into two administrations. The issue 
now is whether an figgressive expedi­
tion in order to remove this barrier 
will produce world conflagration or 
not, and if it is likely to produce a 
world conflagration, what is India's^ 
attitude in that respect. This is the 
approach which I should like the 
House to make so that it may judgfr 
the policy which the Government has 
followed. I f India stands for states- 
manly action in the United Nations: 
Security Council, and for the cen-
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servation and strengthening of the 
authority of the United Nations, with­
ou t unduly attempting to strangle 
the individual sovereignty of the 
nations that compose the United 
Nations, then, we can see the logic 
behind the Prime Minister s pohey 
and the action taken by him after 
the announcement made by him as to 
policy.

I f  we examine the criticisms— the 
House was very critical as Mr. Shiva 
Eao pointed out— whatever might be 
the impression of a casual visitor, the 
fact remains that the House is going 
to give overwhelming support and 
approval to the policy that has been 
pursued by the Government, which 
has been announced by the Prime 
Minister and followed by action on 
his part. But, there has been some 
criticism. W e should not object to 
criticism. Nobody is going to be mis­
led by criticism. I  do not think the 
nations of the world are so stupid as 
to get away with the impression that 
because several speeches are made 
here, the confidence which the coun­
try is reposing in the Prime Minister 
has become a matter of doubt. The 
nations of the world are alive and 
vigilant and they are not going to 
com m it any such mistake. Let us 
not be too nervous about expression 
o f opinion. Let us be frank and 
understand one another. W e have 
not much opposition in our House. 
L et us not try to discourage criticism.

What is this criticism? This criti­
cism takes one or other of three lines 
as far as I  can see. One is that the 
Government of India should have 
kept rigorously aloof. The word 
‘ neutrality’ has been used in a some­
what-loose style. There is no war for 
us to decide whether we should be 
neutral or not. The only question is 
what should be our attitude in regard 
to this matter. Some have said that 
the Government of India should have 
kept entirely and rigorously aloof. 
The other line which some Members 
have taken is that the Prime Minister 
should have done a little less than 
what he did or he should have done 
something else. The third line of

criticism is that he should hBive gone 
much farther than what he has done 
just now. Let us examine these 
three positions.

The first position that the Govern­
ment of India should have kept 
entirely aloof, I  think, is an impossible 
position. It  is impossible even if it  
were consistent with our national 
dignity and national interest. How 
can we ignore the position that some­
how we have reached in the world? 
Can India say, we have no opinion 
in this matter? That is the simple 
question. To keep aloof would mean 
that India is of the opinion that she 
cannot say anything on this subject. 
Surely, this is impossible. Neither 
in m y personal capacity, nor as repre­
sentative of my country, do I wish 
that we should be arrogant or proud 
or be conceited. Our power is very 
little; but our importance is not as 
little as our power. There is a great 
difference between the power that We 
now possess and the importance which 
without our seeking has been thrust 
upon India. W e could not possibly 
remain silent in this connection. 
Keeping aloof is an impossibility.

Then, could we have done anything 
else than what the Prime Minister 
has done? I f we did anything else 
than what he has done, it would 
mean practically encouragement of 
the very aggression which he seeks 
to resist and check, very rightly. I f  
India seeks to resist and check violent 
aggression anywhere, in order that 
we people in Asia may have a chance 
of progress in all directions, the 
Pnm e Minister of India could not 
possibly have done less than what 
lie has done; nor could he have kept 
aloof as I  have already said. I  imagine 
that by analysing the history of Korea 
and by attributing motives, conjec­
turally and otherwise to the various 
nations of the world, and by letting 
ourselves morbidly to fear every 
powerful nation in the world, we 
would be acting contrary to what 
Gandhiji told us to do. He said, 
‘ ‘ Shed your fears. W hy are you 
afraid? Strength is not the onfy 
means to power. Spiritual strength
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is good as physical strength. Do 
not, therefore, be afraid of anybody.”  
I f you follow that advice, I do not 
think that either jProf. K. T. Shah 
or any other Member would express 
such dreadful fear of America, rightly 
or wrongly, on all occasions. *)t 
course, America is very strong and 
veiry powerful to o ; but why should we 
be afraid of her? This suspicion, in 
my humble opinion, is somewhat 
morbid and we should shed this 
suspicion.

What is the real issue? Do we or 
do we not want to check violent 
aggression in any part of the world 
in the present state of things? I do 
not talk total pacifist logic. Let no 
one make that mistake. But violent 
jingo logic is as labyrinthine as pacifist 
logic, and the contrary is also true. 
1 am not talking to you of mere 
pftcififlt logic. But in the present 
state of the world, can we allow vio­
lent aggression? On the one side 
America is interested in her own 
interests for peace, and on the other 
the U.R.R.R. is interested in her own 
interests for peace. Now, when the>t* 
two powers are so near to a si*at of 
disturbance, ean India possibly look 
calmly and disinterestedly on a match 
being thrown near a powder nuigazint* 
of this kind? T want yon to allow 
n\e to put a hypothetical case bffort* 
the Houso. 1 am confi<h*iit that if 
America had not taken this step of 
rushing her forces into Korea, and 
if this violent aggression <̂ f North 
Kon*a had been permitted to sti-.niĵ K' 
and capture the whole of Korea, 
every Member of this House would 
have risen in |»rotest and said that 
at that time Auieriea failed iu her 
duty. Evers’one of us would have 
shoul4*d: “ She was s(i near in Japan. 
She had all lier forces there, and yet 
she kept looking on. Ts this the way 
a Member of the United Nations 
ahould behave on a critical occasion 
like th is?”  Everyone would have 
severely, and T say rightly criticised 
the American Government for not 
having d<me its duty by the United 
Nations ot that juncture. Now. if 
we feDow up this picture, we can 
•eitie the present qqiestion o f right
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and wrong easily. If we would have  ̂
blamed a certain nation for not doing 
a particular thing, can we blame them 
for doing the thing? I  submit that 
it is wrong to blame them and that 
is why the Prime Minister of India 
had no doubt in his mind what to do. 
Aggression has to be checked, he said,, 
rnid we offer our moral support to  
that checking. We are a member of 
the United Nations and we support 
the resolutions of the Security 
(.’ouncil. India fully supports the 
policy of checking aggression.

As to what a particular nation 
should do in order to contribute to 
the checking of aggression, it is a 
niatt-er depending on so many things,, 
to be taken together. Its capacily, 
^^eogiaphical propinquity and several 
other matters have to be taken into 
account in order to decide what parti­
cular assistance should be given in 
order to check aggression. If we are 
therefore clear in our minds that we 
ought to check aggression wherever it 
takes place and whenever it takes 
place in a dangerous area— apart from 
any (juestion of pacifism,— where 
there is likely to be a start for world 
conflagration when such aggression 
takes |)lace. our first duty in*espec- 
tive of the merits of the issue is to 
stop that aggression and to nip 
violence in the bud. so to say. I f  
we do that there is hope for peace, 
and it is on that basis that the Prime 
Minister, on behalf of India, gave fuH 
support to the re.solutions of the 
Security ("ouncil in regard to this 
matter. Tt doo.s not matter how the 
38 Parallel came to exist. It does 
not matter how America came to 
be in<lependent. Tt does not matter 
how Bidgaria came to be inde-
pendtMit. If a nation is there, or 
a government is there and armed 
aggression is going to disturb its 
‘‘xistence, then those who are inter- 
*‘sted in the peace of the world should 
prevent this beginning of the con- 
flajjration in that area.

Now, if that is settled, then the 
question that arises is, could we do 
more? Is the criticism that the 
Prime Minister should have done 
more than he did, right criticism? I f  
we think it out, the House will <960
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that if anything more were done by 
India, instead of checking aggression 
it might lead to the very conflagration 
which we wish to prevent. If coun­
try after country ruslied to Korea with 
its armies, what can follow, except 
world conflagi ation ? That was ^he 
great problem which our Pi ime M in is­
ter had to face, lie  had to see where 
the line should be drawn. He had 
to see how far he could go and where 
further progress would have been 
dangerous. Xow here it is that 
statesmanship comes to play- 
(attempting to check aggression we 
should not do anything to icceleiate 
that verv conflagration which we fear 
liiight be j)roduced and for which 've 
wish to check that aggression. People 
say that I always try to explain things 
by means of analogies. Let me in­
dulge in an instance here. Suppose 
there is a patient who requires a warm 
fire, or who requires a meal to be 
cooked by a fire. Can we light that 
fire if there is a powder magazine 
nearby .* It is true that we should 
uphold Korea. Tt is true that 'vc 
should check aggression, but we should 
not do it in a manner which woidd 
lead to a world conflagration. It is a 
simple issue. Tt is difficult to solve, 
hut simple in enunciation. The Prime 
Minister had no doubt in his mind 
that we ought not to indulge in any 
armed inovements in the Pacific >r 
in the Indian Ocean or send armies 
out in ships or make, so to say, any 
gesture which might be quite enough 
to light a conflagration in the whole 
world. That is my answer to the 
amendment, that the action already 
taken to implement the policy of the 
Government is not enough, and that 
rJovernment should send a token 
army. It may be that some time or 
other we may have to do a thing like 
that. That is the meaning of the 
Prime Minister s policy of independ­
ence in foreign affairs. What the 
Prime Minister has been repeatedly 
urging is not that we are bound io 
pacifism, or that we are bound *0 
neutrality^ as it is called. What he 
has been urging is that India should 
not previously commit itself to be 

ally of any bloc whose decisions

it is bound to contribute to in imple­
mentation. W hat he has been say­
ing is that we should keep ourselves 
independent in our foreign policy and 
we should decide from time to time 
as occasions arise as to what we- 
should do in an}̂  matter.

Tliere has been criticism that the 
action takeii is likely to lead to a 
breach of the neutrality we were- 
pledged to. Assuming various things 
that do not exist, criticisms are 
offered. But what has India stood 
for? It has stood for its own inde- 
])endence a nr! for freedom from bloc 
alliances. Xow that has not lieen 
broken in any manner by the Priine 
Minister’s action or the announce­
ment of the Government. In faot  ̂
he has gone almost to the dangerous 
linu’t, so to say, of being misunder­
stood, in order to maintain that 
independence, by refusing to send any 
regiment to Korea. It is very easy 
for people to misunderstand his atti­
tude and imagine that India does not 
stand for checking' aggression and 
tliafc she is silently, secretly 
sympathising with the aggressors. H e 
has preferred to risk being misunder­
stood in that manner, because any 
other step would have been en­
couragement to world conflagration, 
to a world war.

It is true that there are some 
people— Dr. Syama Prasad gave ex­
pression to something of that kind—  
who think that If peace can be 
preserved it can only be by force 
being met by stronger force, that if 
there is aggression it must be met 
by stronger force jaid that is the 
only way and all other talk is moon­
shine. If this logic were carried to 
its end it will certainly lead to a 
world war sooner than later. It is 
true, as we all know, that generally 
force can be met only by force. But 
it is not so in the present case. Why 
did we build the United Natious- 
Organisation and why do we wish 
to conserve it? Because we feel 
that aggression can be checked by 
the strength of the opinion of t h i  
world expressed in s u ^  an organic
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«aticm and that open discuBsion and 
postponement of aggressive aotivitiee 
finadly lead to checking aggression. 
That is the principle on which the 
United Nations Organisation has 
been formed.
. There are some people who think 

that unless we have a complete 
W orld Federation all talk of regulat­
in g  the force of nations in the 

U .N .O . is moonshine. Academical­
ly it may be a correct position that 
unless we have a world government 
gknd a world army and we are able 
to oppose that army against every 
rebel nation, we cannot succeed cent, 
per cent. WhUe that is acudemical- 
ly right we do hope in this world 
that without strangling individual 
nationality we can build up slowly, 
steadily and surely a world organi­
sation to prevent world wars. It 
has become a pbssion with the Prinje 
Minister and that is why he as well 

- as the country which he represents, 
our mother land, h*Te risen in the 
opinion of the world at the present 
juncture. The steadiness with which 
he has pursued that aim has raised 
him and India in the eyes of the 

•world more than we realise ordinari­
ly. It is acknowledged that we are 
in no way a military power but yet 
our importance has riseu, because ot 
the courage with which we pursue 
this policy.

Everyone in the world wants 
peace but they do not know how to 
get it ivnd maintain it. But Indiu 
seems to be on the right track and 
that is why this phenouieual popu­
larity of our Prime Minister through­
out the world. We must strengthen 
his arms. W e must more
grease to his elbow, as it is said. 
W e must enable him to Lelp the 
'world to maintain peace.

I f we understand these difl&cxiUies 
snd those views which I have at­
tempted to explain, the very im- 
perfectiong that have been pointed 
out in the policy and the action 
taken by our Prime Minister will be 

to be tiieir best features. The

seeming imperfections, inconsisten­
cies and halting character of the 
action that is now the subject o f our 
debate are its very '\irtues imd its 
essential virtues. W e , have to 
balance what is necessary to check 
aggression and also avoid and dis­
courage a world conflagration. It is 
a delicate balancing and that is the 
virtue of the attitude that the (Gov­
ernment o f India has' taken.

The Prime Minister has taken 
what action he thought proper and 
has been almost ploughing a lone 
furrow. His courage I  might say is 
great in this matter and should be 
appreciated. H e has been ploughing 
this lone furrow boldly and without 
any doubt in his own mind and we 
should appreciate it. That is why 
he has gone much more into the 
hearts of the peoples of the world 
than he might himself have expect­
ed at the outset, considering the 
position which India occupies at the 
present day. That is why also the 
same people who criticise him and 
who are somewhat annoyed by his 
lukewarmness so far as partisanship 
is concerned, appreciate his action 
and welcome it. As i  matter of 
fact they hope that he will, in spite 
of their own annoyance, carry on in 
this manne.r and bring about the cou- 
firrnation of poace in the world. At 
any rate, I make bold to say that 
on account of South Korea there will 
be no world war. What has been 
done so far and w^hat has not been 
done so far taken together make it 
quite clear to my mind that there 
will bo no world war now. On this 
very important thing we may rest 
assured and if any nierchnnt is 
hoarding his stock to sell them at a 
higher price, I warn him that he will 
lose and will make no profit. Prices 
wiU begin to go down < }v e r y where 
hereafter and will not go up. That 
much for my friend Mr. Munshi.

The line w'hich our Prime Minister 
has been pursuing has for the mo­
ment failed. But there-is nothing 
to be ashamed o f ; there is nothing to 
feel discouraged on account of the 
fact that it has failed. Things ap­
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pear co fail but they came out ail 
right Jater on. It will grow because 
it has found root in the hearts of 
people. Only we have to wait for 
a time and you will see that his 
peace programme will be taken up.

There are two issues before the 
United Nations which cannot be 
ignored. The checking of aggression 
we support. Let us not be dis­
couraged by the first phase of the 
"fight. Aggression will be checked 
•and Russia knows it very well. That 
is why I take it that she has come 
back to take her seat in the Security 
Council. The other issue is, what 
then? That is the main and great 
issue which has been troubling the 
mind of our Prime Minister. He is 
continually asking the question 
“ Aggression has to be checked.”  I i\m 
for tiiat. B ut what then? Are you 
going to garrison Korea for all time 
and keep off the enemy at the point 
of the bayonet. No; it is impossiWe. 
Therefore something should be done 
in order to relieve the tension. W hat 
can be done? The things to do and 
he has suggested them are, get 
Russia and the real China into the 
Security Coinicil and let us discuss 
it together and find a solution for 
Korea. Without finding a solution 
for Korea, sinii)ly de;jending on the 
38th Parallel, which is merely an 
astronomer’s straight line, as t sac­
rosanct frontier, is of no use. In­
dependently of checking aggression, 
let us aet all the nations together 
around a coirjmon table and decide. 
That is why we want China to be 
recognised. Whether the new China 
is to be recognised or not, the new 
China is a fact and sooiier or I;»ter 
the United Nations have to recognise 
not only ('hina but every properly 
established government in the world. 
Othenvise there is no strengthening 
of the United Nations and gradually 
the United Nations Organisation will 
deteriorate into a bloc combining to 
work out their own programme 
rather than the programme of the 
world. That is why cur Prime 
Minister is so eager that all oppo­
nents should be brought to^rether. 
Even in this House do we keep out

people who Da^y advocini®..«ve« the 
most extreme opposition to  the Gov­
ernment? They are allotwed to find 
a place here &nd the Speaker righj^j 
gives them far more time th«a  4io 
the supporters of the Govemmeii^. 
And that is what should be done in  
the United Nations. Let us bum  
the gun powder at a common disci^s- 
4̂ ion table. The gun powder will 
exhaust itself at the table. becavMia 
ultimately gun powder is the anger 
of inirMi and that Anger, if  gweaa an 
outlet at the table, will finish ii«e]f. 
Even in this very House does not an 
hon. Member after he iias lashed out, 
come outside with a blossoming 
smile? When the talk is o fer  we 
are all friends. It is tiie ^40^  iprin- 
ciple. Human nature is one in nil 
aiTch matters and I am certain tbat 
if the policy of India is accepted hy 
the United Nations, it is bound to 
be, in course of time, the beginning 
of peace. Ŵ e shall then be fcble to  
«olve the problems of Asia. (Dth«:- 
wise there is confusion, confusion 
between the forces of nationaliHn 
€md the forces of Communism an^ 
of anti-Communism. All these ere 
mixed up. One does not know what 
is going on in any particular place. 
Are they opposing Conmixjnisra or 
the foreigner? Are they aupporting 
nationalism or property and tested 
rights? All the confusions will -be 
cleared if people would gather to­
gether and discuss matters.

I wish to apologise for a ay irrele­
vance and I hope in a maiden speech 
it will be tolerated.

Shri Naxiniddin Ahmad (West
B engal): Sir, may I make a sub­
mission? I have tabled an amend­
ment which is kindly described as 
the only substantial amendment. I  
have listened to replies without being 
able to put in my arguments to which 
the replies should have come. Perhaps 
by an oversight I have been omitted, 
i f  I em given an opporlrunity I  may 
put in a few words just by w »y .o f  
support to what I  wanted to say in 
my amendment.
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Mr. SpMlnr: I  was going to sug­
gest that in tiew  of the anxiety of 
a large number o f Members to ex- 
presfl t-hemseWes, Members could 
make their remarks in very short 
statements or speeches. In fact, the 
hon. M em ber’s amendment having 
been so influentially backed up, he 
need not make a long speech at all, 
'but it is open to him to make 
speech.

Sbsi Vaiimddixi Ahmad: My
amendment has not been backed up, 
but rather criticised!

ICr. Speaker; Ho may go or..

Shri Kaziniddin Ahmad: Mr.
Speaker, Sir, it is dw ays a great 
disarlvanlage to be forc*nl to speak 
after so many ek>quent and weighty 
speeches which have been delivered 
in the House. It is very remarkable 
that on admitte^l facts— facts which 
admit of no doubt— ĥou. Members 
have differed so widely in their con­
clusions. The reason seems to me 
to be very simple. It is that some 
aspects of International Law 
which are so unlike, so against, oxu: 
common experience have not been 
fully appreciated in the House. In 
our ordinary experieace we are in­
clined to think from long experience 
that if We remain neutral i i quarrel 
in which ‘ A' and ‘ B ’ fight, nobody 
will trouble ns. That is a correct 
attituile b\it it is due to a set of cir- 
cnnii«taTu*es which rlo not supply to 
International Law. They are the 
existence of the police, the execu- 
tiveK aihl the courts which pive \is 
ample protection. If there is a 
wruu;:-(ioer he he brought to
book ill a court of law anrl th e  court 
will adjudicate and punish him or 
award compensation or other reliefs 
ajjainst h im ; and there is the ade- 

sanction o f the entire Gov­
ernment behind the court’s decision 
to enforce it. The great attribute 
of law is that there is an arbitrator 
\,ho can >>ive an impartial decision 
which can be enforced by the autho- 
Tity o f the State. But in Inter­
national I.nw it ceases to be law

because there is no authority to en­
force a decision which may be 
arrived at in common friendly debate^ 
or by something like an InternaTtion- 
al Judiciary. I  submit that this as­
pect of the matter has been lost 
sight of in this House which has led 
to the expression of so many diver­
gent views. Our attitude of non-in­
terference is due to this.

In International Law the c« ly  kind 
of ‘ right’ which is capable of being 
exercised is measured in terms of 
‘m ight’ . I f one country has a 
grievance against another, it  need 
not, if it is strong, wait for a judicial 
authority to decide it because here 
there is no judicial authority which 
is capable of enforcing its decision; 
the aggrieved country, if it feels  ̂
strong, takes the law into its owm 
hands and declares war. From that 
point of view, it has long been point­
ed out by great jurists that Ii?ter- 
national Law is the vanishing point 
of jurisprudence; it ceases to be law, 
and therefore, to call it any law at 
all is a misnomer. It  is for these 
reasons and it is because we have 
not paid sufficient regard to thia 
difference between the domestic field 
and the international field and to this 
lacuna in International Law that we 
have talked of peace, of neutrality, 
of sitting on the fence and the like, 
and solving a military emergency by 
mere resolutions!

I suhniit, that it is unnecessaiy for 
ine to point out or to emphasise the 
fact that North Korea is clearly the 
ai?gressor. The Government in this 
respect has a cast-iron case which is 
absolutely unassailable, and I  depend 
entirely for my proposition on the 
inherent strength and logic of the 
Government case. There was a U.N«. 
Korean Commission which was en­
trusted with the task of holding 
elections on the basis of aduH fran­
chise, on the percentage of population 
basis. This was what was just and 
fair.

[ M r . D b p u t t - S p k a k k r  i n  the Chair]
But North Korea absolutely refused 

lo give the Commiision any accesa
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into their area. Then the Commis­
sion reported to the U.N.O. and ihe 
latter said they must hold the elec­
tions in such areas as are accessible 
to them. I t  is under these circum­
stances that the elections were held 
in South Korea alone. But South 
Korea made it absolutely clear that 
they would leave some seats— about 
one-third— vacant to be filled up by 
Northern representatives, and they 
left those seats vacant. Under these 
circumstances, if there has been a 
partition it was not due to the Fouth 
Koreans nor to the Americans nor to 
anybody else, but entirely due to the 
Communist Government which was in 
authority in Northern Korea or which 
was behind it.

Shh B . Das (Orissa): Question.

Shri Iffaziniddin AJunad: This is
the Government case which you were 
supporting! In these circumstances, 
the entii*e responsibility for partition 
being on the North Koreans or those 
behind them, we must take facts 
as they are. I f a re-union to be 
effected, it can be done but war must 
be, stopped. I cannot possibly agree 
with those hon. Members who have 
characterised the present struggle as 
a civil war. Some loose expressions 
here and there have been taken advan­
tage of in describing this as a civil 
war. but I submit it is mere quibble 
to call it a civil war. The Govern- 
ineni of South Korea is an accom­
plished fact; it was duly constituted 
by an election and has been recognised 
by the U.N.O. North Koreans also 
have formed themselves into a Gov­
ernment; though it has not been 
recognised by the U.N.O., it is also 
a kind of settled Government. (An 
Hon. M em ber: Puppet Government). 
I quite agree that it is a puppet Gov­
ernment b^t in form and substance 
if. is a Government, though obviously 
led by the nose from behind by 
interested parties. So the North 
Korean Government is a Government 
in form and substance though led by 
the noee, and the South Korean Gov­
ernment is also a Government in form 
and substance. They are entirely 
dislJiDft OoTemmente and a fight

between two distinct Govermnente, 
regular or irregular, recogniBed or not,
is in international law a regular war 
and not a civil war. Suppofling
Pakistan iuvades India or India in­
vades Pakistan, would anybody be 
justified in calling it a civil war? I t  
is really a regular war. All these 
quibbles about it being a civil war 
justifying total non-interference on  
our part is therefore not only wrong 
on principle but mischievous from  
other points of view. The Korean 
situation is alarming, and that is 
realised by all serious Members o f 
the House. A war of this kind has 
a tendency to spread. As the hon. 
the Prime Minister has jte tly  
remarked, the issue of a world war 
is just hanging on to a thread' and 

the chances are fifty-fifty.
4 P.M. That shows that we are on 

the brink of a world war and 
we must act strongly. The U.N. 
Security Council has passed two reso­
lutions characterising the act of the 
North Koreans as an act of aggres­
sion and a breach of peace and asked 
them to move to the 38th Parallel. 
Considerable amount of ingenuity has 
been spent in ridiculing the 88th 
ParaUel, but it is a recognised fact. 
Whether this 38th Parallel as an ideal 
line or should remain as a lasting 
boundary is a different matter and in 
totally irrelevant to the present dis­
cussion. I  therefore submit that 
once having accepted the line, how­
ever temporary that line may b©. 
having admitted the act of a g g re s ­
sion of the North Koreans beyond the 
88th Parallel, the United Nations 
have justly decided that tlie aggres­
sion should be repelled by force. To 
this decision India has been a party 
and our distinguished permanent re­
presentative, Shri B. N. Rau, was 
the Chairman when the first resolution 
was passed and when the second one 
came up he did not vote as he had 
not obtained mstructions or authority 
from the Government of India, but 
later on in the Press Communique 
which was issued on the 29th of June 
(which has been circulated to us) it 
is clearly admitted that India has 
accepted the second resoTutfon ai*o.
So we a »  in this position: that we are
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Ijommitted to the opinion— and a just 
opinion— that an act of aggression has 
talien place and that the aggression 
must stop, and in case it does not 
stop the free nations should take such 
steps as may be necessary to repel 
the aggression by adequate or pro­
per means. India having accepted 
these two resolutions, it seems to me 
absolutely clear that we cannot stand 
Inhere ŵe are, but we must move a 
^tep further.

Very able arguments have been 
^advanced in support of the hon. the 
Prime Minister’s resolution. These 
arguments, I submit, are frgumciits 
really in support of my amendment 
which merely urges a logical step 
low in g  from what has already been 
done by India. The U.N. resolution 
on  the firgj occasion said that:

**There has been an armed 
attack on the liepublic of South 
Korea from the North, and it con­
stitutes a breach of the peace and 
the United Nations culls upon the 
aggressive party to cease hostili­
ties at once and asks the aggres­
sors to withdraw forthwith beyond 
the 88th Parallel.’ *
In the wecond resolution it is said :

“ The United Nations Conimis- 
-sion having reported that the 
authorities of North Korea have 
neither ceased hostilities nor 
withdrawn their anned forces to 
the Hrtth Parallel, and that urgeiit 
Tiiilitary measun^s are necessary 
<ind required to restore inter­
national peace and sofurity, and 
having >ioted the appeal of the 
l *̂*piihli(* of Korea to the United 
Nations for immediate and effec­
tive steps to secure peace and 
security, it is recommended that 
the members of the T'nited 
Nations furnish siieli assistance 
to the Bepublic of Korea as ma’V 
be necessar^  ̂ to repel the armed 
attack and to restore int-ernational 
peace and security in that area.”  
The Government of India have not 

■©topped at that. We have it in the 
President 8 speech an embodiment oi

the policy of the Government of Imdia 
when he says:

“ India supported the first two 
resolutions of the Security Council 
on this subject, since . . . the 
aggression of North Korea had 
been established by the weight 
and proven preparedness of its 
onslaught. The course of evente 
has confirmed this conclusion.’ "

I now respectfully draw the attea- 
tion of the House to what follows:

“ It has been India’s policy not 
to submit to aggression, for to 
submit to aggression in any part 
of the world is to invite its 
repetition in other parts and thus 
to imperil peace and freedom .’ '

Having been a party to these reso­
lutions and having thus committed 
the 4k)vernment through the Presi­
dent’s speech which has again been 
accepted by tlie House, I think the 
only logical course for us now is to do 
something tangible to repel the aggres­
sion. I ask respectfully: to repel 
aggression, is it enough to pass reso­
lutions and express pious wishes? Is 
it enough merely to say that aggres­
sion is a bad thing and must stop?
1 must not be misunderstood in my 
attitude to the hon. the Prime 
Minister’s apj>eal to the contending 
parties. It was undoubtedly a right 
niove and it has created the right 
atmosphere and probably something 
may come out of it. but’ is not mili­
tary help failed for? Supposing two 
nien are tiĵ rhting and one is trying to 
kill the other. Is it enough for us 
to sa y : “ The use of force is a bad- 
thing. Force must stop: but bevond 
this I am not prepared to do any- 
thm a?”  This way of dealing with 
inilitary aggression, I submit, is the 
highest form of simplicity. Some- 
thiin? tangible is necessary in order 
to deter a milit#»»’y -ipsr^^sor from 
aggression. The militarv* aggressor 
knows that what he is doing is morally 
and int^rnationallv wroncj: he has 
that knowledge. He thinks that he 
has the means of effectively perpetrat- 
11̂  the wTong and setting at naught 
the authority o f Interrational Law.
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In this case, there is no absence of 
knowledge on the aggressor’s part as 
to the wrong which he is doing. I  
therefore ask: Is it enough to express 
mere pious wishes and do nothing? 
As the President has said, aggression 
in :iny part of the world (including, 
o f course, South Korea,) has a 
tendency to invite aggression or a 
repetit-ioii of aggression in other parts.

This means that we may be iu 
danger: India is in the danger zone. 
Under these circumstances, what 
should we do to stop this aggression? 
Are we merely to wait for an invasion 
of India and then strengthen our 
army and then fight the invader? I 

' think that will be too late and the 
third World War will be on. It is 
adnutted that our forces are not 
strong enough to repel an invasion by 
a powerful and modern army. From 
this |)oint of view, our permanent 
dele<::ate in the United Nations has 
tried. I respectfully submit, to split 
hairs. He has said that we would 
have sent an army but our army is 
not trained to fight a war outside 
India. Fighting inside India and 
fighting outside India are both or 
must be l)oth equally dangerous and 
involve the same risks. I think it is 
a remarkably weak admission to make 
to say that our army is fit to fight 
only inside India and not outside. At 
least, that should not have been rhe 
ground on which India’s refusal to 
send troops; was sought to be justi­
fied.

T therefore submit that intervention 
of a military* character is the logical 
outcome of our actions taken so far, 
and the passing of pious resolutions 
will not serve any purpose. I think 
the Government has proceeded boldly, 
courageously and heroically up to a 
limit, but has stopped all of a sudden. 
W e have behaved just like the gallant 
race horse who after running with 
other horses covering almost the entire 
course, jumping over many hurdles, 
just stopped in the last lap before 
the last hurdle and refused to win the 
race. The purpose of sending an 
army, a token army though it may 
be, m this— that we express not

merely our moral sympathy, but w& 
are prepared to supplement our moral 
sympathy by military support. l i  
may be a token army of five hundred 
or one thousand men— I  don 't mind 
its size.

The other logical course would havfr 
been for us to have stated at th& 
beginning that we have no concern 
with the affairs of Korea and that we- 
have nothing to do with it. W e could 
have said that we have no sympathy 
with either side. W e could have con­
fined our attention to our internal 
affairs, our legislative programme or 
th e n ex t elections! That w’ould have- 
been a perfectly logical course to* 
follow. But having proceeded so far, 
having accepted th e resolutions of 
th e  United Nations^ we would b© 
subject to just criticism by future 
historians if we were to stop at this 
(rueial stage. They will say that 
India proceeded logically and foroe- 
fn lly  up to a limit but failed at the 
rTucial moment. It is by acts and 
not b y pious wishes that we can 
(•rl̂ •̂t<.* an impression in a military 
emergency.

For these reasons I submit that it 
would have been better to sen3 a 
tokeii army and nip the trouble in 
the hud rather than invite a greater 
world conflagration. Refusal ^  «ct 
in a collective manner has been the 
cause of the two previous world wars. 
Weak nations who had failed to act 
holrily in the preparatory stages o f  
the wars were b y  force of ciroum- 
Ktances compelled to enter the arena. 
Evei7  nation tried to follow a policy 
of apf)easement with Germany. The 
result was that one b y  one they went 
down before tot-alitarian Germany 
until at last one small country—  
Poland— was attacked when all com ­
bined against them and ultimately 
defeated them. I  do not blame our­
selves in our vacillations as many 
countries vacillated before the twa 
world wars. America herself tried to 
follow this policy of neutrality until 
at last she was forced by oircum- 
stanceg to enter the two wars. This 
time they are the first to accept the 
ehallenge. It is because of their bitter
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experience of the past. A  world war 
would be fraught with serious conse­
quences to America— ît will upset 
their industries and dislocate their 
•economic and social life. To prevent 
these consequences America has 
-entered the war at the earliest stage, 
i^ome hon. Members have cast asper- 
^ on s  on America that they are self­
interested and so forth. T for one 
should think that it is very fortunate 
that a powerful country like the 
U .S .A . has taken up the challenge 
against aggression. T have not the 
slightest doubt that though she may 
fnot* some initial set-backs, the ulti­
mate victory will be hers and of the 
United Nations on whose bebalf she 
has entered the war.

With these few words I submit that 
my amendment really strengthens 
and reinforces the action taken by the 
Government so far and should on 
principle be accepted.

^  8brl Syamnmrtan Sahaya (Bihar): 
Before I proceed to make a few 
HUggestions with regard to the sub­
ject under diRCussion, I  would like, 
with your pernuflsion, to convey my 
thanks to Mr. Kainath for drawing 
the timely and pointed attention of 
the authorities to enable us to have 
this discussion in this House.

Tt is a tragedy, a grim tragedy, 
that while tho woiuicls of the last 
war are not yi*t while the
horrors perpetrated m the last war 
are fresh in the minds of the people 
who have seen them, that we are 
faced with a situation which looks as 
oniinon>? as it over was either in 
1914 or in 1039. Tho tragedy of the 
situation is increased by the fact that 
even after a struggle of two or three 
weeks the defensive forces have not 
been able to make any headway. 
TTowever, the Korean war for us is 
at once a warning and a lesson— a 
warning in the sense that unprepared 
nations however strong numericaliy 
are, when faced with aggression, not 
ablo to stand up and a lesson that a 
nation, however small numerically, 
if  get themselves prepared can stand 
up against mighty nations, nations 
wbovQ power and military power ie

perhaps next to none in the worid. 
These are two things which Indians 
must remember in regard to this 
Korean fight.

While, therefore, we approve of 
the action of the Government that 
they have so far taken, we have a 
feeling that there is not i^at same 
consciousness, there is not that 
same awareness, there is not that 
desij-e for being prepared in this 
country' as the impending trouble 
demands. W e are aware of the 
resolutions of the Security Council 
both of the 25th and the 27th June. 
We are also aware of the statement 
of the Government of India, dated 
tho 29th of June. In my view, as I  
have no doubt in the view of a large 
section of this House, there could be 
no two opinions in regard to the 
decision arrived at by the Govern­
ment (̂ f India at that moment. But, 
even more important than the deci­
sion taken by the Government of 
India to associate itself with the 
recommendations of the United 
Nations was the effort made by our 
Prime Minister to bring about a 
peaceful settlement of the conflict. 
J prayerfully wish that his efforts 
may succeed. I  would submit that 
he must carry on, and persistently 
carry on, his peace efforts. But 
where I differ with him and his 
Government is that he pi*obably is 
not prepared at this stage to think 
‘ What is the Government of India 
to do, what are the people of thii 
oouniry to do in case the peace 
negotiations do not succeed?’ It ifl 
here I suggest in my amendment to 
remain prepared for any eventuality 
into which this country may have 
to be thrown, perhaps against its 
will. I will like you to see if there 
is any justification for m y demand 
that we should be more conscious o f 
affairs going on outside and that wa 
should be more prepared than we ore 
at present. And in order to do so I  
Khali draw your attention to a state­
ment made by the Gonunander-in- 
Chief of the Communist Chinese 
forces which was published only 
yesterday in the papers.. I t  said 
that their liberation policy will not
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(be complete until FormoBa and Tibet 
are liberated. 1 submit that an un* 
prepared India might tempt the 
Communists to ‘ liberate’ India also 
once again! This may perhaps be 
objected to by some friends as being 
either panicky or pessimistic. B ut 
if we go over the conditions obtaining 
in East Asia and in Europe I  hope I  
shall not require too many arguments 
to convince anybody that the policy 
of infiltration, the policy of nerre 
warfare, and the policy of pressure 
tactics has been going on in all 
directions. Therefore, although this 
Korean affair may appear to be an 
isolated instance for the present, the 
fact remains that it is only one of 
the moves of, in my opinion, a well- 
planned and concerted action.

There has been confusion in the 
minds of many that the decision of 
the Government of India first to 
support the Resolution of the 
Security Council and next to make a 
suggestion that Communist China 
ihould be taken in, do not indicate a 
consistent policy. The matter has 
in m y opinion been explained very 
satisfactorily, although attempts are 
being made in different directions to 
twist the meaning of it. For instance 
the other day the present President 
o f the Security Council. M. Malik, 
said that the bringing in of the 
representative of (.^ommunist China 
on the Security Council must be a 
condition precedent to a settlement 
o f the Korean dispute. T submit 
that perhaps was not the intention. 
It could not possibly have been. 
Because, the Korean dispute cannot 
be made a bargaining counter for 
effecting any particular action in the 
Security Council. That has to be 
considered on its merits, and the 
idea suggests to one that with Com­
munist China, and Russia back to 
the United Nations perhaps a settle­
ment could be easier. Whatever it 
may be— I  do not subscribe to the 
view that it represents two different 
policies— if really there w'as a desire 
to support one and at the same time 
humour another, then I  will submit 
that such a policy is not likely to 
lead us anywhere. In deciding upon

a foreign poli<^ every naticm has to
consider the foreign policies and the 
foreign relations of sistier . and 
neighbouring countries. In  doing SQ 
at the present mom ent 1 feel we 
cannot ignore the policy that is bein f 
followed by the sister nations o i  
India. And I  am afraid if we 
vacillate in our, policy, if we do not 
stick to what we really decided in the 
beginning namely that the aggressor 
must be condemned and resisted—*  
view which the hon. the Prime 
Minister pronounced even yesterday—  ̂
then I am afraid that the democracies 
may be persuaded to decide on a 
policy of neutralising India and 
utilising Pakistan. It is sometimes 
questioned, and I heard a few 
Members in this House also remark­
ing, as to what is possible for India 
except supporting the Resolutions in 
the Seourity Council because we are 
so ill-equipped. I submit that that 
in my opinion is not the con*ect view 
to take, r have said in the beginning 
that the Korean situation is for us 
a lesson from which we can leam  
many things. Then again I  have 
no (ioubt that our politicians are not 
unaware of the position of Turkey in 
the last war. The manner in whieli 
that country’s statesmen carried on 
their foreign policy led to the conclu­
sion that ultimately after the second 
World War Turkey emerged as per­
haps one of the most potential forces 
in those parts of the worJd. I  shall 
at present say no more about it.

Coming to the Korean situation 
itself, it has been conceded 1)V every­
body in this House that a s m ^  
section of that country did try to use 
force in order to bring the othe^rs 
under its control. I was surprised 
and, if I may say so, shocked to hear 
Dr. Syarna Prasad Mookerjee sug­
gesting that our sole purpose must 
be the unification of Korea. I f he 
had read only a few more lines of the 
statement from which he was read* 
rng he would have found that all 
attempts were made to unify Korea. 
And if he had tried to appreciate 
the tr je  situation he would have 
come to the conclusion that the 
barrier to the unification was no#
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fm m  South Koreft but from North . 
^ r e a ,  ai you yourself said in your 
speech. It was not possible for the
Commission, of which the Chairman 
ivan an Indian, even to go to the 
North Korean area. Under the 
cirevimstances 1 do not s^e w^hat else 
the ('onniiission could have done, 
and they decided that the elections 
should take place in South Korea. 1 
submit in this matter of the Korean 
affair there is no doubt that there 
has been u definite aggression, and 
an aggression guided by someone 
else, by some other nation behind 
the North Koreans— and they are 
adinitti^dly the U .S.B.K . In this 
mntter of the Korean dispute, as 1 
hnve said, on several occasions 
Indians had l)ef‘n associated in one 

or tbc other. I suppose I need 
not repeat them. There were two 
such occasions. The Cliairman of 
the Conmiission itself was an ludian. 
And the rhairrnan of the Security 
Council whieh passed tin; First 
Eesohition was an Indian— our 
Representative at fjake Succefii. 
The hon. the IVinie Minister himself 
has on more than one occasion 
•tnted that we cannot tolerate aggres­
sion and it has to ]h» eond(‘mned and 
resisted. It is tlierefore significant 
in this connection U) consider whether 
We are to remain satisfied by stating 
what we have <|oni', or whether it is 
not possible for \is to think out 
other ways and bike other measures. 
W e have heanl during the last two 
dayg about neutrality and also about 
neutrality not meaning inaction and 
neutrality not meaning isolation. 
Tnily speaking. I have not been able 
to follow the real significance of 
neutrality in this new setting of 
neither inac*tion nor isolation. I feel 
that in the situation in which :he 
world is at present neutrality is 
Wily possiible if tlie coiiflict is local­
ised between one or two countries 
and onee it assumes the shape of a 
glolial war or a global conflagration, 
I submit, neutrality will be a mis­
nomer even for a sliort time. This 
•oimtr\ has therefore to decide upon 
the course of actk>n. I  have no

doubt that the decisions will lie in 
the hands of tdiose who are quite 
competent to come to decision, but* 
even so as we have had thi» 
opportunity of discussing matters, 
I would like to weigh as ta 
What would be more advantageous 
and what would be in the “ en­
lightened interest’ ' of this country. 
I  have believed, and* from what I  
have seen during the last few years 
of our dealings with the different 
countries, to  secure a position o f 
aquality and even of superiority in 
an aiV5ociation of democracies what 
is largely needed is the skill of carry­
ing out negotiations cleverly and the- 
efficiency by which you can carry oa  
your grow more and your produce 
more effoi'ts. But, I  have a feeling 
that with the Communist world what­
ever your capacity whether you are a 
friend or otherwise, you have to go 
undei-. That has been the fate of all 
those who Iiave been associated with 
that particular type of “ ism .’ ' W e 
know what is happein'ng to Tito. 
Wt* also know for six weeks the 
Chinese Communist Leader had to  
struggle in order to be able to secure 
treaty ferins and after he got them, 
W e. know how hard the bargain was 
struck. Xow, there is another diffi­
culty facing us. The difficulty is 
what we heard from the hon. the 
Home* Afinist<‘r two days ago with 
regard to Communist trouble in this 
country. I am asking, is it possible 
to suppress Communists at home 
and to be friendly M'ith those out­
s id e ’ I submit it will be living in a 
paradise which certainbv does not 
belong to wisernen. The question, 
therefore, is such which in my 
opinion deserves serious and imme­
diate consideration. I  would go no 
further than this and leave it in the 
hands of those who, I  know, will 
be able to tackle this problem 
cleverly. Our foreign M^inister 
though not a Machiavellian in any 
sense has been able to achieve a 
stature in the int<*.mational field 
which I  have no doubt wiU stand 
w'ell in the interests o f the country.

Before I conclude my speech I  
would like to remind this House df
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the Tery well-established fact that 
during the last two great wars the 
neutrality of the strong is an asset 
and that of the weak and unprepared 
a liability and that is my contention 
for India to get prepared and quickly 
too.

Shri (k>enka (Madras) : May I  re­
quest the hon. the Prime Minister to 
answer a query, which has arisen out 
of the speech of the hon. Minister 
Without Portfolio. He said that it 
was in pursuance of the policy adopt­
ed hy the Government of India that 
troo[)s have not been sent to Korea, 
whereas Shri B . X . Kau had stated 
in the Security Council that we were 
not in a ])osition to do so and this 
was also hinted at times by the hon. 
the Prime Minister. This is a ques­
tion to which I would like the hon. 
the Prime Minister to reply.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Kehruj: [ may perhaps deal with 
my hon. friend's query first of all. 
Wha.t we liave been stating has been 
that our whole defence organization 
has been built up and is looked upon 
as a defence organization and not 
from the point of view of service in 
disianfc theatres of war. Therefore, if 
any considerable use is made of it, 
it would completely upset that 
organization and it would not be of 
any particular use distantly, but 
obviously that does not prevent us if 
we so chose to send token forces if 
that will not come in the way of any 
particular organization. We can al­
ways send token forces, without 
making any military difference. We 
did not, however, send any token 
forces on this occasion becjiuse of a 
variety of reasons, because we jre  
not quite sure how this war may 
dev(*lop and because of other matters 
of war coimected with Korea and nil 
these things. As I said it made no 
difference actually. It was only a 
gesture and it would have been a 
gesture which might have embarras­
sed UH and other parties in case of 
other developments in particular 
directions.

A t'reflt deal has been said in the 
course of the last few days on this

subject. With your permission, I 
shall only refer to two or three 
points, taking them by themselves. 
First of all there has been a great 
deal of insistence laid on this parti­
tion of Korea. My hon. friend
Dr. Mookerjee spoke eloquently
about it a great deal and said that 
we must insist on the Union of Korea 
and, I believe, he finally said that
our policy should be : “ W e have got 
to tell these powders this and^ishat 
and our slogan should be a United 
Koren". To begin with nobody that 
I am aware of has ever proposed a n ^  
thing but a United Korea. In fact if 
I may read out to you how this so- 
called partition was looked apon in 
the beLMnning. it was com pletely
ai*tificial. So artificial, indeed, you  
will be surprised to know that th i» 
38 |)arallel not only cuts across pro­
vinces. districts but even cuts across 
towns ill the middle of it. It  is jus# 

iujaginan* theoretical line; this 
a line between two armies. It  was  ̂
ultimately so that even towns an<f 
villages were cut into two bits. It 
was not a reality except the reality 
of military necessity. The two armies 
were marching and they wanted some 
line which would indicate where to 
stop so that there should be no con­
flict. Hei e is what in March 1947 th^ 
Assistant Secretary of the United 
States sniH *

“ The line of demarkation was 
intended to be temporary and 
only to fix responsibility between 
the United States and the 
ir .S .S .P . for carrying out the 
Japanese surrender. Neverthe­
less now nearly 18 months later 
this artificial and temporary line 
still stands like a stone-wall 
against the unification of K orea.’ "'

That is to say nobody has tried t^ 
pai’tition Korea. It  has been no­
body ’s policy to do It, certainly not 
the Korean, not thi United State* 
policy and presumably not the 
U .S .S .l i . ’s policy ljut owing to 
various set o f circums\ance8, whick 
really have little to 6̂  with Korea* 
but which have to do iWth the widei* 
interests and conflicts of



’ MoUoh re: 4 AUGUST 1950 Korean Situution 374

[Shri Jawaharlal Nehru] 
powers, they came into touch at a 
certain point, for spheres of influence 
etc., that line became a dividing line 
for the time being. It has nothing to 
do with dividing Korea as such. It 
.was an unhappy and, as was thought, 
a temporary consequence. Even now, 
it is nobody’s policy that Korea 
should be ^vided. But, then, it is 
£orea*g misfortune that it has cotne 
in the way of other interests and other 
powers and therefore Korea’s in­
terests  ̂ suffer because of that. Not 
that anybody wants that Korea’s in- 
t>reeti should suffer; but it is only 
unfortunate.

Dr. Mookerjee advised us to have 
a straight policy and to tell these 
big pcnvers to get out and to have a 
united Korea. That sounds very fine 
and very brave like man other thinj^s 
ihat are said in this couutr}, often 
repeatedly, whether in regard to 

JBengal or other part̂  ̂ of India. But, 
fine and brave as it sounds, it is 
mostly sound with little reality in it. 
"What is the point, 1 a s k  this honour­
able Jlouse, in India '̂oing ahout 
-tellit^g other great powers of the 
world to do this and do that, as if 
we are in command, and as if we can 
control the destinies of the world and 
destinies of other people. It i??. if 
I  may say so, not a strong man's 
attitiule, i)ut a weak man’s attitude, 
who can do n o t h in c r  at all hut talk. 
W e are a responsible (lovernnient. 
W hat we say, I irnaffine, we intend 
to work up to. Therefore we <lo lot 
gay much. Therefore, yesk^rday, in 
ihig House, I said as iittle as I  pos­
sibly could. I do not wish to advise 
these people, n^uch less to issue 
directions to these great powers. I 
am not strong enough in any sense. 
I  am not for the moment ew u  talkinp 
about material fetren*?th. It is desir­
able if I had it. That would add 
weight to my advice. But. T ani sorry 
ito say that I am not strong enough 
^ven morally "o put forward that 
^aim  and advise the world. W e have 
ixi India advised others suflficiently; 
l>ut we forget ihat we have to advise 
ourselves also occ^ionally and act 
^  to that adtice. I  have not the 
moral 9t»atiu« ^et to do that. I f I

have any moral stature, it is not due 
to me, or, with all respect, to Tihis 
honourable H ouse; but it is due to 
those who have depai-ted, who have 
left their moral stature for us. So, 
what is the good of our talking in this 
way, advising the world and issuing 
directions just as sometimes I find 
my enthusiastic friends, some Stu­
dents Congress or Youth League and 
others passing resolutions advising 
the world what it should be like, 
advising this country to do some­
thing or that country to do some­
thing else. That kind of thing is 
good enough for a Students debating 
society. It is not good enough for a 
responsible Chamber dealing with 
realities at a very dangerous moment 
in the world's history. This kind of 
ordering ;ibout has no i-eality about 
it. W e  have to advance warily, step 
b y  step, and avoiding, if I may say 
so , casting blame on other countries, 
r vi‘ntured to point out that it is 
ea sy  to nial\o a list of the errors and 
oinissions an d commissions of other 
c o u n tries  just as it is easy or easier 
to  niakt* i\ lon ger list of th e  errors 
:ind sin s «>f oiir country ’ or Govern­
ment. But. even though it might be 
ea sy  to make that list, it does not 
he]]) to point out the errors of other 
nations. It may produce some self- 
complacA^ncy in us, some sense of 
self-righteousness which is not justi­
fied. It is a dangerous thing. It leads 
ns to think not of what we have to 
d o ; h u t w e b e^in  to  think of what 
o th ers  sh o u ld  do all the tinie. That, 
if r may sa y  so . w ith  all humility is 
one of the preat weaknesses o f ou r  
people that we are always advising 
our n eigh b ou r w h a t he should do. not 
doing our duty ourselves. Each per­
son advises his neighbour; the neigh­
bour advises his neighbour. W e as a 
country advise other countries. What 
we are to do in our country, whether 
it is the food situation or any other 
situation, we advise each other as to 
what should be done. It  does matter 
much if we do it in regard to  the 
domestic problems. But, it matters 
still more if in this international 
context we set about advising other 
countries what they should do and 
telling them that they have sinned
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lier̂ e and sinned there. No doubt, 
they have sinned. But, stiU how 
•does it help, except to create ill-will 
and irritation at a moment of excite­
ment and passion, to close their 
minds to what we sa j and to close 

-our minds as to what they say?
Thei-e has been some talk about 

Dollar imperialism and the like. 
Again, I felt that it is easy to talk 
about these inatters at length here. 
But, it would be easier and perhaps 
:more profit.nble to talk of the 
great services, of the great achieve­
ments of the other nations and to 
learn something from them so that 
we might make ourselves great, 
rather than point out something 
else which we consider bad or not so 
good. Take the United States of 
America. Of course, the Dollar is 
»  great force there. It is the 
Ahnighty Dollar as it is called. Of 
•course, they have tremendous finan­
cial and economic resources. They 
have an expending economy; they 
^re bursting out like youthful peo­
ple, exercising their power in right 
W a y s  and w r o n g  ways: a n y l i o w .
youthful w a y s .  It is  easy to find 
fault with them. Look at the other 
picture of a nation which has tre­
mendous achievements to its credit.
It has built itself up. W e did not 
help them to build themselves up. 
Nor can you say that any wide ex­
ploitation has heljx^d the United 
States o f  Amei’ica to g r o w  up. You 
might say that o f  the colonial coun­
tries ol hurope. The Industrial 
Kevolatiou in England was helped 
tremendously by the original, if I 
mâ  ̂ say so, loot fmni India. True. 
Nevertheless, i f  tlie British people 
went ahead, it was due to their 
great genius, hard work, organisation 
and discipline and a hundred fine 
qualities. We do not talk about 
those quahties; but we talk of the 
fact that because of our weaknesses, 
they came and conquered India, con­
trolled India and profited by their 
stay in India. Then, we blame them 
for it while the blame is ours for our 
f^ u res , stupidity, factions, disrup­
tions in our country. I  was talking 
about America. Look at their tre­

mendous achievements. Their 
achievement is amazing. It is a 
great country. It  is very easy for 
you to find constructive peace f<Mroe» 
at play in that country. It is also 
easy to find other forces. It is a 
mighty country with all Jdnds of 
living currents, currents for war, 
currents for peace. You can pick and 
choose what you like. You remember 
that a certain lady came to India 
many years ago and wrote a book, 
which was largely true, largely im- 
true, which Mahatma Gandhi des­
cribed as a drain Inspector’s report. 
It is not so much a question of truth 
of that particular report. I  think it 
was largely untrue. Certainly it 
gave a wrong picture. But, this 
bushiess of our trying to find 
fault with other countries and there­
by justifying ourselves, as if we are 
more virtuous than others, seems to 
me not only bad, but dangerous: 
dangeorus because it prevents ug from 
looking at our faults. I have not 
the least fear of any Dollar imperia­
lism of the United States of America.,
I  say, there are in that country all 
kinds of forces including forces of 
Dollar imperialism. I do not deny 
that. There are also other forces, con- 
stnictive forces, beneficient forces to 
the world and all these things. I  am 
not afraid of Dollar imperialism; cer­
tainly not of the United Kingdom or 
any other country. What I  am afraid 
of is GUI- sitting complacently in our 
house, doing nothing and expecting 
things to liappen for us. I  think it is 
lacking in charity— if I  may say so, 
it is in bad form— apart from lacking 
in truth, because if you lay too nmch 
stress on one particular aspect of 
something and not on the rest of the 
picture, you produce a distorted 
picture. It is lacking in charity.

Here, we talk about the Korean 
affair and the decisions of the United 
Nations in regard to Korea, and North 
Korean aggression. The Americana, 
have sent their young men to fight 
and die there. These young men are 
not a party to the Dollar diplomacy 
or any other intrigue of high policy, 
T hej are fighting, I  have no douM, 
for what they imagine to be in further-
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ance of the U .N .’s or their own coun­
t y 's  efforts in the right direction. 
Whether it is right or wrong, you 
may argue. B ut just for us sitting 
comf()i*tably at home, either to criti-> 
cise them or their country, or for the 
uiatter of that, the opposite party, I  
say, if ifi not just goc>i enough. It 
does not become a responsible assem­
bly t/5 do that. It is a very impoi-tant 
and a difficult problem. I make bold 
to say that there are very few people 
anywlieie in tlu  world, in the United 
Btatf*« or in the U .S .S .K ., very few 
people who want war. I  am quite 
pertain that there is hardly a soul in 
W fstern Knrope who thinks of war 
except with extreme horror because 
the results in Western Europe of a 
v'orld w«r would be too terrible to 
contt*mplate. It i« not a matter for 
speechifying. It affects e:K*h indi\i- 
dual home there, whether that home 
will survive or not. And we talk 
lightly of war because as a in.itter of 
fact we hav(  ̂ liad no experience of it, 
except regarding in nt^wspapers, 
mostly. In the United States or any­
where else, 1 have no doubt that there 
is hardly a himdful of people who 
might like war for war’s sake. But the 
vast iimjorily of the peoph* want 
peace. They hate the idea of war, 
because war means ult'unately their 
sons oi* husbands or bi*others going 
to war and possibly being killed in 
war. 8o also in the U .S .S .R . But 
owinf; to certain facts, certain deve­
lopments, nuiv be the follies of states­
men or if jou  like the follies of those 
who control these financial imperia­
lisms, call them what you like, we get 
into a more and more panicky state; 
we get into a tangle and become help­
less to get out of it. Here we are in 
this tangle. The future historian can 
Bit down over this matter and say 
tins lead to this and that lead to the 
other. Hut for the moment it is not 
of mueh use. 'fhough everyone wants 
peace, men get frightened, they come 
into conflict, they kill each other and 
destroy the world. It is an extra- 
orflinar>' state and presents a tre­
mendous probl^'m. On the one side 
there it the passionate desire for

peace and there is no doubt abouir 
that. But there are people who have 
the belief that something might hap­
pen to destroy what they stand tor 
and so they are full of fear, and say, 
let us arm ourselves, let us preua'^o 
ourselves, and let us fight to prevent 
that very thing from happening. And 
so in spite of the passionate desire 
for peace, we function for war, go 
to war and destroy peace. Now, that 
is an extraordinary contradiction, and 
I do not know how it is possible to 
get out o f that vicious circle. And 
India cannot by herself do much, 
no cou n ty  can do much, except 
possibly, if she is fortunate enough to  
just touch some kind of live wire, if 
you like, which sets various currents 
in m en ’s minds and thus divert peo­
p le ’s attention; their minds are ready 
to receive it, because they want 
peace. Tliey may look in a slightly 
different direction and themselves 
move in that direction. W e cannot 
push them in any direction. W e can 
only perhaps do something which 
makes them think occasionally. That 
is all w'e can do. And I  do submit 
that was the purpose of the recent 
action of our Government in making 
a personal appeal to Marshal Stalio 
and Mr. Dean Acheson, that was the 
whole purpose of it. If it had suc- 
ci.‘edcd in inducing those governments 
to take some action that would have 
been a wonderful thing, not wonderful 
for us, but rather wonderful for the 
world. But even if it did not succeed 
in doing that, I do submit that it was 
a g(X)d thing to do and the result is 
good, not bad. It is good because in 
a mounting war fever, when people's 
minds were becoming embittered all 
over the world, suddenly they were 
made to think, they were made ta 
stop for a moment and think of 
something else. It is possible that 
some of them became rather angry at 
India. But I do not mind that anger. 
I can understand it and I  do not mind 
it in the least. But we wanted them 
to think; that takes time; and when 
they think there is the slight possibility 
of the minds of people turning in a 
particular direction that might 
influence state policies. I t  may not
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b e  a big chance, but we cannot wait 
for big chances. W e have to take 
every little chance that comes our 
way.

One thing more I may say in this 
connection. The word “ appeasement’ ’ 
has been bandied about a great deal 
with regard to this question, that we 
were out to appease the Soviet, or 

China or somebody else and therefore 
we had taken this step. In a foreign 
newspaper I read that some kind of 
a secret deal had been arrived at 
between us and the U .S .S .R . to the 
•effect that the U .S .S .R . had promised 
its support to our claim for a per­
manent seat in the Security Council 
and therefore we had done this. W ell, 
the bait was not very big, but any­
how, there is nothing in it. So far as 
we are concerned, we are not very 
^anxious to have a permanent seat or 
^ny seat in the Security Council. It 
is a troublesome business. It gives 
us no joy, to sit in the Security Coun­
cil. It brings only responsibility, and 
.^rave responsibility. But talking 
about appeasement, we may be right 
or we may be wrong in regard to a 
particular policy. Obviously that is a 
matter of judgment. But for any 
person to think that we have the 
frame of mind that is usually asso­
ciated with appeasement, shows a 
«trange lack of knowledge of our past 
background. I say this because for 
the last over thirty years we have 
been functioning in a peculiar set up 
in India. It was a set up where we 
were continously in conflict with a 
great imperial power, and we deve­
loped or tried to develop under our 
great Leader, a mixture of two rather 
contradictory qualities. He had 
them, they were not contradictory in 
him, to us they appeared to be so. 
One was always to be willing to com ­
promise vvith the enemy, always to 
have your hand outstretched, but at 
the same time always to stand firm 
for what we stood for, never to move 
from the basic principle. Do not 
haggle about small matters, find out 
what your basic thing is and stand for 
it to the bitter end; but stand for it 
smilingly and with hand out­
stretched. I f  year after year, we

stood by that decision, then it is 
hardly likely that in the a£teriMK»i of
our lives we are likely to change now, 
and more especially in matters which 
are of enormous importance to  flie 
world.

This talk of appeasement does net 
show a very clear understandmg of 
how our minds work. W hen we take 
up a certain policy, it may be right 
or wrong, other people should try at 
least to understand the motiye that 
lies behind that policy. Try to con­
vince us that it is wrong, but to tell 
us that we are appeasers makes not 
the slightest difference to anybody.

May I also mention another thing.
I saw in a newspaper today— I think 
it was message of a news agency uom 
the U.S.A.— something to the effect 
that I  was making another efEer  ̂ at 
^ mediation. May I  deny that

completely. There hmn been 
no such question. As I said, at no 
time did I consider this matter of 
mediation as such, or this business of 
being a mediator or offering media­
tion. What we have suggested, at 
first diplomatically and later in the 
personal appeal, was not mediation. 
W e have suggested a step for which 
we had been asking for months and 
months. We have suggested that 
because we thought that it would eass 
the situation.

There is a certain confusion in peo­
ple ’s minds. Our proposal that the 
people’s government of China should 
be accepted and taken into the United 
Nations was something which is en­
tirely apart from the Korean question. 
We have been trying for that for the 
last eight months. So it stood by 
itself and if we propose it we propose 
it on its own merits. Certainly and 
in that sense it is unconnected wiih 
the Korean situation.

In another sense it is conneated as 
every thing else is connected, w j^ h  
is happening contemporaneously. 
Whatever step one takes has a psao- 
tion on something else. Undoubts i l j  
we thought that if China goes there »  
new atmosphere will be created in Ike 
Security Council and the tJaHod



M l MHim re: 4 AUGUST 1^50 Korean Situation 382:

[Shri Jawahail&l Nehru]
NatkmB Oiganisatioii for the discus­
sion o f all outstanding problems and 
for the consideration of the Korean 
problem;

So far as the Korean problem is 
concerned our views have been stated 
in our acceptance of the United Na­
tions resolution that there has been 
aggression and it should be met and 
resisted. Obviously if our proposal 
in regard to China had been accepted 
by other powers the next step for us. 
in so far as it lay in us, was to see 
that the United Nations resolution is 
given effect to still further and in a 
better way. So that, while those 
nmiters were apart, that is the recog­
nition of China and the Korean ques­
tion, vet one affects the otlier and 
naturally they had to be seen in the 
context of each other. It was not 
that the question of China was raised 
by os as a set off against anything or 
in a spirit of bargaining. It was an 
independent proposition to create a 
better atmosphere to deal with these 
questions.

There ife a great deal of talk about 
neutrality. Now I  do submit that 
the wav this word is used is complete­
ly beside the point. W e are accused 
o£ ixaving left the path we have fol­
lowed th»is far, because have
ceased to be neutral. I want to make 
it perfectly clear that at no time have 
we been neutral and at no time do we 
propose to be neutral. What does 
tJais business of neutralitv mean 
As 1 fĉ aid, normally speaking, neutra- 
hty is a word that has been used in 
w ^  time. Those countries that are 
not belligerents are neutral. The 
word is not used in peace time except 
when in people’s minds peace and war 
becoiiae one and they become so con­
futed that they talk in military 
terms even in peace time. Perhaps it 
has happened now' for sometime past 
because military’ terms are used as if 
there was a war going on.

Therefore, normally the question of 
neutrality would arise only when 
there is a conflict between two par- 

It  may be said, of course, that 
thtire’bas been what is called a ‘cold

war*, a conflict of ideologies or power 
blocs, whatever you like to call it. 
Tme, and it is said “ You did not 
take sides in that and therefore you 
ŵ ere neutral.”  You may say that. 
But even in regard to that when you 
say you are neutral that is a policy of 
not doing anything. Our policy was, 
as I stated, not committing ourselves- 
to follow a certain line beforehand. 
Supp(>se there are two power blocs; 
if I  am neutral that itself is a comm it­
ment, that I will not do this or that. 
I refuse to bind myself. The whole 
essence of our policy is independence 
of action, that is to say at any m o­
ment we decide for ourselves what is 
best in our interests and in the in­
terests of world peace, whatever our 
ideals or objectives may be. W e do 
not say from now that in the future 

e will not do this or that and make 
a iong list of “ N O T S'’ , as might be 
the case if said that we are permanen­
tly neutral. It has no meaning 
except a permanent retirement from 
public affairs, a kind of national 
Sanyasa. No country* can do that and 
certainly we have no desire to retire 
from the world or public affairs. To 
some extent ŵ e have tried to tiie best 
of our ability to keep ourselves out of 
entanglements, because our capacity 
is limited, because of our own pro­
blems. In spite of that we get more 
ana more entangled, because, as Shri 
Kaja^^opalachari said, we cannot get 
rid of the fact of the inherent position 
ol India. Inherently, historically, 
geographically and in the politic?! 
context of the world today, in Asia 
and elsewhere we have to shoulder 
that burden in foreign affairs and in­
ternational matters. So that neu­
trality, so far as we are concerned, 
means an independent policy with­
out alignment with any particular 
line adopted by other powers, which 
means ultimately your carrying out 
what others say to you in future. 
That we do not propose to do. B ut in 
future if circumstances do warrant 
w e shall support this policy or that as 
the country may choose. So I  should 
like to make this point clear to this 
House and the country about our 
neutralitv. because there is so muob
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confusion and vagueness about it and 
it surprises me when I  am told that 
you have left your policy of neutra­
lity. T have never had it, much less 
have I  left it.

There is one ratlier curious argu­
ment raised. Some one said that be­
cause we have not recognised either 
North or Soutli Korea, therefore ap- 
pai-ently the consequence followed 
that they do not exist for us. Hence 
no aggression has taken place and 
nothing is happening there. I f so, 
why this debate and why have hon. 
^Members spoken. W e are rea<?hing 
into the upper regions of metaphysics. 
But the fact that one does not recog­
nise a counti-y in the political sense 
does not mean that the country does 
not exist. It is there, veiy much so, 
and it does not mean that aggression 
cannot take place, if we do not recog­
nise North and South Korea. The 
question of recognising either North 
or South Korea does not arise.

Normally, we ought to have re­
cognised South Korea in the sense 
that it was a kind of a child of the 
United Nations. W e did ro t re­
cognise it because we felt that all 
this business was petrifying the 
division of Korea. And the more 
recognition was given to it the more 
South Korea became petrified and 
North Korea became petrified and 
we felt this arrangement cannot and 
should not endure. Therefore we 
did not recognise it. Again, our 
not recognising it probably did not 
make any basic difference to the 
situation. It was a i^esture that we 
were looking forward to the unifica­
tion of Korea. As a matter of fact, 
the United Nations Commission on 
Korea was sitting at Seoul and one 
of our men was a member of it.

So the fact is undoubted that 
aggression took place and once we 
admit aggression, whatever the justi­
fication— and I  may say there might 
be justification— but once you admit 
aggresBion, immediately you get out 
of tiiat body of law called interna­
tional law which is so fragile that it 
breaks up, it timibles over at a step 
almost. W e bave to deal with what

are called sovereign ijatione, reoogni- 
smg no law but their own good will. 
Gradually, some body of internationaT 
law, international convention growB- 
up. The United Nations glows up> 
and we criticise it because it is no* 
strong enough. Mr. Shiva Bao com ­
pared it to the leaky huts of the 
refugees here somewhere in Delhi. 
It is all very well to say so, but w e  
are trying to build that up g i^ u a lly  
Every stram breaks up that fragile 
structure of international law. And 
if aggression takes place and we 
permit it and we talk in big terms 
either about its initial justificatioB 
or about dollar imperialism and red 
imperialism and aU that, tryinf? te  
cover up a simple fact of aggressio* 
of one State over another— or call it 
anything you like, civil war if you 
like,—p e  simple fact is that one 
present existing—If you like, tem­
porary btate committed aggression

\ h J  ^^ictionary and see w hethw  
tia t  IS the correct definition or n o «  
If you t ^  to cover it up it is «  2

tiien that evi 
leads to another evil. Today it maT

cognise aggression, therefore we must

TuTty of 
it in the

com plicated.’ And what 
troubled about is thi-q 
of the United Natiom anJ

war which r th;. ; • ®
and. secondly a W a  
in terms o f world
mentioned vesterda  ̂1 “ Tself
think of thfe W n

Tb„ i.
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[Shri Jawabarlal Nebru]

^  we emphsisise those shadows all 
the time, if we talk about them, we 
.Breate that very atomaphere whiqh 
hrings about that world war. W e 
may be very logical, we n)ay be very 
intelligent and intellectual and analy- 
tieai and all that, but that does not 
h elp . I f you are run over by a 
while you are walking, all the logic 
iD the world showing that you were 
o n  the right side of the road would 
iiot be of help. And we want to 
prevent the world being run over at 
the present moment by, if I riiay s^> 
60 with extreme respect, a large 
number of people, well, whose sanity 
is not what it should be and who 
are behaving not as sane human 
beings. Vast numbers of people, be- 
.cause of this passion that moves 
them lose all sense of perspective 
and therefore tend to act wrongly. 
So, it is no good to be logical and 
analytical and all that. You have 
to be clear as to what your objective 
]g and then you have to think what 
are the best means of ;u;hieving that 
objective or at any rate in helping 
others to achieve that objective be­
cause we cannot sxshieve it oiirselves. 
I f  our objective is avoidance of a 
world war, then let js  remember 
that, let us for the moment forget 
all the other talk that we have been 
indulging in.

At the present moment the basic 
urge for war is, 1 suppose, fear. It 
is an extraordinary^ thing how fear 
has gripped people groat nations. 
And the bigger the nation the more 
afraid it is and the more it thinks in 
terms of soniehow being encircled by 
s:>nie other nations, till we come to 
this that no nation caji live safely in 
the world iniless that nation includes 
the world because ctherwise it might 
be encircled by some other nation. 
That is, ultimately you must have 
a world State, whatever the internal 
character of that State, because 
otherwise there is always fear of 
encirclemertt. An extraordinary 
^tuation I

This House certainly knows what 
our general attitude is towards these 
prevailing ideologies. W e call our­
selves a democratic country, a de­
mocratic Parliament, a democratic 
Constitution etc. W e have expressed 
ourselves against noii-demoeratic 
methods against authoritarian 
methods of Government. against 
what I  would call the monolithic 
State, and so on and so forth. I  
don ’t like to go about criticising other 
countries, and I don ’t wish to say 
anything about them, but it is clear 
that so far as we are concerned we 
don 't approve of these tendencies 
which l e ^  to complete imperialism 
and a form of government which is 
certainly not political democracy 
whatever else it might be. W e don 't 
want it, we don ’t like it. O ddlj 
enough, many people who talk in 
terms of civil liberty and demand it 
fix)m us in this country, often admire 
conditions existing in other coun­
tries which have no relation to civil 
liberty'at all. It is those people who 
clamour most for civil bbert^'. I don ’t 
mind their asking for civil liberty, 
and I am all in favour of it, and it 
pains me excessively that civil liberty 
should be limited in this country. 
What I was pointing out was that 
we are not admirers of certain sys­
tems of government in other coun­
tries and we made that perfectly 
clear. But that does not ir*ean that 
we should go about criticising other 
countries even though, if I may say 
80 thev criticise us. An hon. Mem­
ber lead out some press extracts to 
that effect. I know th-at. Never­
theless, we have refrained from re­
plying in kind, because it does no 
good. SimilMrly, take the United 
States of Americ'i. I referred to 
their very great achievements, un i 1 
think we can learn a very great deal 
from them. It was a great adven­
ture for me to go there last year and 
to find tlie hospitality and warm re­
gard and the generous nature of the 
people there. I found also things—  
to be quite frank with you which 
t  did not like: tendencies— things. 
But surely you do not expect a great 
country like that to be fashioned
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according to your wishes or my wishes. 
It is a vital country, growing 
in many directions. I  did not like 
very many things in America, but 
there it is. I Jiked riiany things—  
very many things— there and I 
should like our contacts to grow. I 
am just putting it to you that we try 
not to approach these problems in 
the spirit of white ard black— I am 
not talking about the colour of peoples’ 
skins. There is a feeling that there 
is something white and therefore that 
thing is absolutely right and there 
is something that is black and there­
fore that thing is absolutely wrong. 
The world is neither black nor white. 
Neither are we. W e are all rather 
grey, with various shades, and this 
simple reduction to black and white 
does not help in understanding a 
problem or in solving it. It may be 
that it takes away from the firm con­
viction which grows from faith in 
blackness and whiteness. Possibly 
it does. Anyhow, in our political 
policy and in political affairs, we try 
to frame our policy in so far as we 
understand things, judging each 
event and considering it from the 
point of view of general peace and 
prosperity of mankind. We com ­
pletely realise that there are grave 
dangers in Asia and elsewhere of 
countries losing their liberty in many 
ways— whether it is the economic 
liberty or whether it is the political 
liberty— under the ^̂ ûise of freedom. 
W e realise that. W e are not blind 
to this fact. But what we do sub­
mit is that the way often adopted by 
some countries to meet those dangers 
is a way which ultimately encourages 
those very dangers. So\ve differ in 
the method of approach. I t  is, I 
think, our great Poet Rabindranath 
Tagore who once said that you do not 
open a lock with a hammer; you open 
it with a key devised for the lock, 
and certainly you do not open the 
lock of m an’s hearts with hammers. 
There is an idea abroad that you can 
solve problems with hammers, bayo­
nets and bombs and all that. I  am 
more convinced of this than anything 
else that in the ultimate analysis no 
problem is solved by the bomb and 
the bayonet and tanks.

»ow
put the amendments to the vote of 
the House.

The question is:

“ That in the motion—

(i) for the words ‘This House 
approves’ the words ‘ In the 
opinion of this H ouse’ be substi­
tuted; and

(ii) the following be added at 
the end:

‘ are, not in conformity with 
our often repeated |Mx>feseions o f 
neutrality and non-alignment 
with any power b loc ’. ”

The motion was negatived.

Mr. Deputy Speaker: The question
i s :

“ That in the motion—
(i) for the word 'approves’ 

the words considers that’ be 
substituted; and

(ii) the following be added at 
the end:

‘has committed the country to 
a policy which would inevitably 
involve the country into far- 
reaching entanglements with 
conflicting imperialisms *. *’

The motion was negatived.

Prof. S. L. Saksens (Uttar Pra­
desh): I beg to withdraw mv amend­
ment. "

The amendment was, by Irave,
■ withdrawn.

Shri T. Husain (Bihar): I  also
beg to withdraw my amendment.

The amendment was, by leave, 
withdrawn.

w^hri Syamnandan Sahaya: I  beg to
withdraw my amendment.

The amendment was, by leave, 
withdrawn

Shrl Naziruddln Ahmad: I  would 
like my amendment to be put to the 
vote of the House.
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Mr. Depû 'Bpeaker; The questioD 
is:

“ That in the motion for the words 
‘ action taken thereafter*, the follow­
ing be substituted:

‘ action already taken there­
after and is of opinion that to 
implement their policy, the 
Government should send a token 
army to oppose the aggression in 
Korea’ / '

The motion was negatived, 

lb. l>eputy-Speaker: I now put

the original motion moved by the 
hon. the Prime Minister. The ques­
tion is:

“ This House approves the 
policy of the Government of India 
in regard to the Korean j?itua- 
tion as stated in the announcement 
dated the 29th June, 1950, and the 
action taken thereafter/'

The motion was adopted.

The House then adjourned till a 
Quarter to Eleven of the (Uoclc on 
Monday the 1th Au(jnst 1950.




